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6581
LOK SABHA
Tuesday, 16th September, 1858

The Lok Sabha met at Eleven of
the Clock.

[Mg. Speaker in the Chair]

ORAL ANSWERS TO QUESTIONS
Delbl Teachers

Shri Ram Krishan:
Shri D, C. Sharma:
Shri Naval Prabhakar:
Shri Baimiki:

Shri Vasudevan Nair:
Shri Raman:

Will the Minister of Education be
pleased to refer to reply given to
Starred Question No. 2019 on the 8th
May, 1958 and state:

(a) whether final decision on pend-
ing demands of the Delhi teachers has
been taken; and

(b) if so, the nature of the decision?

*1265.

The Minister of Education (Dr. K. L.
Shrimall): (a) and (b). The neces-
sary information was laid on the Table
of the Lok Sabha on the 5th Septem-
ber, 1858.

Shrl Ram Krishan: May I know
whether there is any demand on which
no decision has been taken so far?

Dr. K. L, Shrimali: There were 25
demands out of which 17 have been
accepted, three will be considered
after receipt of the recommendations
of the Pay Commission and five have
been rejected. I would again refer
the hon. Member to the detailed state-
ment placed on the Table of the House.

Shri Ram Kxishan: From the state-
ment I find that moat of the demands

198A LAD—1,

have been conceded. In view of this
fact, may I know what will be the
additional annual expenditure to meet
these demands?

Dr. K., L. Shrimali: That is
immaterial;, whatever the additional
expenditure, it would be met.

Shri D, C. Sharma: So far as demand
No. 8 is concerned, it was asked that
a tribunal should be set up and the
Minister has said that he has agreed
to this demand. May I know what
kind of tribunal is going to be set up
and what will be the ilems placed
before it for adjudication?

Dr. K. L. Shrimali: All those details
will be worked out by the Directorate
of Education. The Administration
concerned has been given instructions
to take necessary action in this matter.

st Taw WAL : F4T qAAT FA
AEET qASTH |7 FIT H4T F AT TA-
FIT TG I AL 77 qTAAL 6T WAL
QAT 4T A v IR ST &A@ §,
EAT & WM, I 9T & WE
qFar ?

To ®To e WWIN! : T W&
oY TEar & 9 Fiw & o faeAr &
WEIR] 4 @ 6 g1 A 20 q41
qAT 92 9T TAT 4T A S A0 &
dafua a1 | W WTAHT sqTW S9 €HE
£ Wi nrwfea 87 )

Shrimati Ila Paichoudhurl: From the
statement I find that the demand to
have the salaries paid regularly has
been treated as more or less settled,
but I would like to know for how long
the salaries have remained from being

paid regularly and why they were
not being paid regularly.

Dr. K. L. Shrimall: Most of the diffi-
culties arose because some of the

managements of private institutiong—e
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mostly primary schools—were net
functioning effectively. They did not
have the necessary resources, and they
did not draw the grants<in-aid in time
because they could not find their own
- funds, We are taking strong action
agamnst all those institutions; some
have been closed down, some have
been given notice and Government are
setting up their own institutions. I
have given definite instructions to the
Delhi Administration that salaries of
teachers should be paid regularly.

Shri Vasudevan Nair: May I know
how the payment of salaries in private
schools is made, whether it is through
the Manager or the Headmaster? May
I also know whether Government is
considering a system of payment
through the Headmaster of the school
instead of through the Managers?

Dr. K. L. Shrimali: The ‘Kripalani
Report’ had made certain suggestions
in this matter, and that report 1s
under consideration. As an interim
measure I had asked the Direc-
tor of Education to pay the
salaries direct to teachers of some of
the institutions. That was only an
interim measure, but as a long-term
measure the matter is under conside-
ration.

Shri D. €. Sharma: Demand
No. 7(d) refers to free medical aid
and triple benefit scheme to teachers
in aided schools, and the Minister has
sald that the wvarious implications of
the demand are under examination.
May I know who is examining the
implications of this demand, and by
what time a flnal decision will be
teken on this demand?

16 SEPTEMBER 1038
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Dr. K. L. SBhrimall: The matter is
being examined by the Delhi Adminis-
tration along with the Government of
India &nd, though I cannot fix any
time limit, it will be my earnest
endeavour to get this matter utﬂed
as quickly as possible.

Shrimati Renu Chakravartty: May
I know whether it is u fact that for
the last four months the teachers of
Vidya Bhawan School in Karol Bagh
bave not been paid their salaries: and,
if so, what steps will be taken by
Government to ensure that regular
payment is made to the teachers?

Dr. K. L. Shrimall: It is very diff.
cult for me to say anything about a
particular institution, but I would
certainly look into this case today.
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Mr. Speaker: Hon. Members must
think out the supplementary questions
that they want to put. They need not
refer to whatever is there in the state-
ment. They may put a straight ques-
tion.

st qq7 ¥ ;& AT ATEATAT
fo gt af arf & A F s T
g A W faor & awdEw §g N
Y fpar &, gaT T FRM 2 7

st Wo Yo WA : H IX AF

4T

Mr. Speaker: Hon. Member will
think out the gquestion and put it later.
Shri Tyagi.

Shri Tyagi: May I know what are
the various items of development
undertaken in Himachal Pradesh? Is
it the intention of Government to give
similar treatment to another area
known as Jaunsar Bhawar in Dehra
Dun District where poppy cultivation
hag been stopped this year?

SBhri B. R. Bhagat: The develop-
mental work pertains to wvarious
Ministries and any detalled informa-

required would have to be col-
lected from the various Ministries like
Food and Agriculture, Commerce and
Industry and Ministry of Transport.
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This question relates to the experdi-
ture over the development of area
in Himachal Pradesh. In the area
which the hon. Member mentioned, it
is true that poppy cultivation has
been abolished from this year, but if
the conditions are parallel, certainly
these steps would be considered.

S QR Ty A AR Y
Aot fs ¥ Al WA g AN
S {efY A Aoy A A awar 3
T IR A ARTS AT E | § WOH
TaaT gwaT g At 0§37 o
gwr 2 1wy ey e qemt w
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e & 1 & T g § e sw aw
Y wreETe a7 19 €, I § #9 0N
A wed  werg s Ao § @
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Shri B. R. Bhagat: Sir, it is a long
list. If the hon. Member wants it, I
should like to place it on the Table
of the House.

Mr. Speaker: Has it not been placed
on the. Table in answer to part (b) of
the guestion wherein the amount spent
out of this sum in each area and the
schemes have been asked for?

Shrl B. R. Bhagat: No, Sir; the
details of the schemes have not been
placed on the Table, only a statement
giving the amount has been placed on

the Table.

Mr. Speaker: That may also be
placed.

Shri B. R. Bhagat: I will place a
statement giving the details of the
eschemes also on the Table of the
House.

Mr. Speaker: Very well. That is
part of the question.

Shri Bose: May I know the number
of people who have been affected by
the stoppage of this poppy cultivation?

Shri B. B, Bhagat: I want notice to
give a specific answer.
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By-Product Flants at Rourkela

*1267. Shri Morarka: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) when the by-preduct plant is
expected to go into production at
Rourkela;

(b) what was its original schedule;

(¢) what are the reasons for the
delay, if any; and

(d) the estimated loss caused by
such delay?

The Parliamentary Secretary to the
Minister of Stee), Mines and Fuel
(Shri Gajendra Prasad Sinha): (a)
and (b). The by-product plant is ex-
pected to go into production in stages
between 15th September, 1958 and 1st
October, 1959. This is in accordance
with the original schedule.

(c) mnd (d). Do not arise,

Shri Morarka: May I know who are
the consultants for this by-product
plant and what are their fees?

The Minister of Steel, Mines and
Fuel (SBardar Swaran Singh): There
are no separate consultants for this
plan. The plant is being supplied by
Koopers-Export, Essen, West Germany.

Shri Ramanathan Chettiar: May I
know what are the by-products that
are likely to be manufactured in this
by-product plant?

Shri Gajendra Prasad Sinha: Coal
tar, ammonia liquor and benzol.

Shri Morarka: May I know the total
cost of this by-product plant as com-
pared to the cost of the by-product
plant at Bhilai and Durgepur?

Shri Gajendra Prasad Sinha: The
total cost of this by-product plant is
Rs. 8 crores.

Shri Morarka: May [ know the costs
at Durgapur and Bhilai?

Bhri Gajendra Prasad Sinha: No
estimate has been made till now.

Skl Bose: May I know it the diffe-
rent by-products that will be produced

16 SEPTEMBER 1088
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here are less or more than the by-

products that are being produced at
Sindri?

Shri Gajendra Prasad Sinha: As a
matter of fact, the by-product depends
upon the composition of the tar which
we will get from the cake oven plant,
and then, that also depends upon the
particular coal which will be carbo-
nised. So, we cannot say what quan-
tity of these by-products will be
available. .-

Shri P. R. Ramakrishnan: May I
know if there is a proposal to produce
fertilisers in the Rourkela plant as a
by-product?

Shri Gajendra Prasad Sinha: There
is a proposal to have a fertiliser plant.

Shri Morarka: May I know whether
the cost of the fertiliser plant in Rour-
kela is included in this Rs. 8 crores
or whether it is separate?

Sardar Swaran Singh: No, Sir. That
is not included in this. For the ferti-
liser plant, still, I think, the tenders
have not yet been accepted even.
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Shri S. M. Banerjee: May I know
whether this National Atlas Organi-
sation is purely a temporary organi-
sation for the duration of the second
Five Year Plan and that is one of the
reasons why the work is so slack
because people are not secure?

Shri Humayun Kabir: Probably the
hon. Member did not follow what 1
have already said. That they pro-
duced a national atlas in one year is
almost a record in the world. Produc-
tion of national atlases takes decades,
and there is no possibility whatever
of finishing the work in the second
Five Year Plan. The English edition
will have about 300 maps of which
only about 180 will be done during
the second Five Year Plan.

Shri 8. M. Baperjee: My question
has not been answered. I asked about
the security of tenure.

it fasgfay firar : & o wRen
fE i F werar war fafew 0
T F oY T £W GTNE F T
fras@arary?
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Shri Sanganna: May I know whether

a Committee has been appointed for
the compilation of the atlas?

Shri Humayun Kabir: Yes, Sir, There
is an advisory board and also an
executive committee, There was a
resolution of the Government of India
which was published some three years

Ago.

8hri Sanganna: May I know who
are the members of the Committee?

Shri Humayun Kabir: It is a long
list. It was published in the gazette.
So, I might draw his attention to the
gazette.

Urdu

Sardar Igbal Singh:

1z {sm Shivananjappa:

Will the Minister of Sclentific Re-
search and Cultural Affairs be pleased
1o state the step taken or proposed to
be taken by the Government of India
for the development of Urdu?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayuan
Kabir): A statement is laid on the
Table of the Lok Sabha. [See Ap-
pendix V, annexure No. 83.]

Sardar Igbal Singh: May I know
whether any steps have been taken
by the State Governments and, if so,
the name of the State Governments
which have taken steps for the deve-
lopment and promotion of Urdu?

Shri Humayun KEabir: The hon.
Member is asking about the State
Governments with which I am not
concerned.

Sardar Eqbal Singh: May I know
whether the Government of India has
given any directive or instruction or
any orders otherwise, for the promo-
tion of Urduy, to the State Governments
and, if s0, what?
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Shri Humayun Eabir: The hon.
Membser ‘is aware that only very
recently the hon. Home Minister placed
a statement before the House and the
Government have issued a com-
munigque. )

Sbri Shivananjappa: May I know,
why, of all the modern Indian langu-
ages, Urdu alone is accorded special
treatment?

Shri Humayun Kabir: I am afraid
the hon. Member has not read the
statement.

Some Hon. Members rogse—

Mr. Speaker: In every question
every hon. Member cannot go on ask-
ing gquestions. Next question.

Advances to the Textlle Industry

*1272. Shri 8. M. Banerjee: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
Reserve Bank of India by withdrawing
its earlier directive has reduced the
margin for purposes of advances to
the textile industry by ten per cent.;

{b) whether scheduled banks have
also been urged to adopt this proce-
dure; and

{c) whether this has helped the
textile industry to maintain produe-
tion and employment at the old level?

The Deputy Minister of Finapce
(Shrimatli Tarkeshwarl BSinha): (a)
and (b). The September, 1856 direc-
tive of the Reserve Bank for raising
the margin in the case of bank
advances to the textile trade by I0
per cent. was withdrawn in February,
1857. Since then, several scheduled
banks, either on their own or after
consultation_with the Reserve Bank,
have further brought down the mnar-
gins below what they ordinarily used
to stipulate.

(¢) The volumre of bank credit is
only one of many factors which influ-
ence production and employment. It
can be stated, however, that but for
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the easing of credit, production end
emiployment in the textile industry
would have suffered more.

Shri Bimal Ghose: The answer to
parts (a) and (b) of the question
mentions textile trade. Is it the tex-
tile industry or the textile trade that
the hon. Deputy Minister is referring
to?

Shrimati Tarkeshwari Sinha: Pro-
duction and employment are not the
only factors, the volume of credit also
comes 1n.

Shri Bimal Ghose: In answer to
part (a) of the question, textile trade
is mentioned. Is it textile trade or
the textile industry to which advances
are given?

Shrimatli Tarkeshwarl Sinha: Tex-
tile trade.

Shri Bimal Ghose: The question is
about the textile industry.

Shrimati Tarkeshwarl Sinha: Trade
is one of the factors and textile trade
was thus mentioned in answer to the
question.

Shri Bimal Ghose; The question is
not that.

Shri Tangamani: May I know whe-
ther the Government is aware of the
recommendations of the Textile
Enquiry Committee report that for
implementing the proposals, the mar-
gin should be increased? May I know
why this 10 per cent. decrease has
been made?

Shrimati Tarkeshwarl Sinha: The
Government is very well aware of the
recommendations of the Textile
Enquiry Committee report, and the
Reserve Bank has already decided
about granting the mccommodation to
which the hon. Member is referring.

Bhri Ranga: May I refer to the sup-
plementary question put by Shri Bimal
Ghose? The question really relates to
the textile industry as a whole, includ-
ing trade. But the amswer is sought
to be given only in regard to trade.
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The industry includes all the mills
also.

Shrimati Tarkeshwari Sinha: This
directive was only issued in regard to
the advances against trade, So, this
question concerns primarily to that.

Mr. Speaker: The question has been
put a little too broadly. What the
hon. Deputy Minister says is, the
directions have been issued only with
respect to that particular portion, If
the hon. Member had not wanted an
answer, she may not answer at all,
Therefore, among all the aspects which
are included in the textile industry,
one of them for which advance is
made has been answered.

Shri Bimal Ghose: But the question
i3 whether there is any restriction in
regard to the industry as such or not.

Mr. Speaker: Has he put that
question?

Shri Bimal Ghose: That is in the
question itself.

Shrimati Tarkeshwari Sinha: The
directive given by the Reserve Bank
is clear and that directive concerns
primarily advanceg to the textile trade.
(Interruptions).

Mr, Speaker: Hon. Members need
not lose their temper. They may
calmly put their questions. The hon.
Deputy Minister has said that the
directive is with respect to the trade.
Has there been any directive with
respect to the industry also?

Bhrimati Tarkeshwari Sinha: The
directive issued by the Reserve Bank
concerns only advances against trade
and so when a question about the dir-
ective issued by the Reserve Bank is
asked, I can only answer that part
of the question, The Government of
India have not issued any directive
80 far as advances to the industry are
concerned. How can I answer that
question?

Shri Prabhat Kar: The reply in
that case should have been that there
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is no restriction imposed on the tex-
tile industry.

Mr, Speaker: If the hon Member
does not know the details of the ques-
tion, why should he not ask the hon.
Member who put that question? the
question is clear. The hon. Ministers
cannot be expected to clear up the
doubts and differences in the minds of
every other hon. Member who does
not care to know what exactly the
question i3. The question is:

“Whether it is a fact that the
Reserve Bank of India by with-
drawing its earlier directive has
reduced the margin for purposes
of advances to the textile indus-

The hon. Member who has tabled the
question knows definitely that it
relates only to trade and not to indus-
try and he keeps quiet. It is not for
the purpose of general information. It
is not a class where every hon. Mem-
ber will be taught as to what exactly
it is. He must have first of all found
out what it relates to and if he puts
a specific question “What about indus-
try?”, I can understand. But the hon.
Member assumes that the hon. Deputy
Minister must answer everything,
though it has not been asked for.
Mr. Banerjee is clear about the ques-
tion he put.

Shri Bimal Ghose: My submission is
this. The question is in possession of
the House. The hon. Deputy Minister
has declared that the directive was
with respect to trade. When I read
the question, a doubt arose in my mind
whether a directive was also issued
in regard to the industry.

Mr. Speaker: That was not the
question he put.

Shri Bimal Ghose: The main ques-
fion refers to advances to textile
industry.

Mr, Speaker: The hon. Member did
not put the question like that. If he
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had a doubt, let him ascertain. He
must have asked, “What about the
industry”? But the complaint he is
making is that the hon. Deputy Minis-
ter did not refer to industry at all,
ug if that is part of the question. She
has answered that question.

Mr. Speaker: Shri Vajpayee.
TEAAT O T AT E |
Mr. Speaker: Sardar Igbal Singh.

Sardar Igbal Singh: 1273.

Commonwealth Bank

+
Sardar Igbal Singh:
Shri Vajpayee:
*1278. { Shri Ram Krishan:
Shri Mohan Swarup:
LShﬂ Damani:

Will the Minister of Finance be
pleased to state the progress made in
regard to the setting up of a Common-
wealth Bank to assist the wunder-
developed countries in developing their
internal resources?

The Deputy Minister of Finance
(Shri B. R. Bhagat): No progress has
been made so far. However, the pro-
posal is being discussed from time to
time between Commonwealth Govern-
ments.

Sardar Igbal Singh: May I know
whether this proposal will be discus-
sed in the Finance Ministers’ Confer-
ence at present being held in Canada?

Shri B, R. Bhagat: Presumably so.

Sardar Igbal Singh: May I know
whether the Government have received
any suggestion or any scheme with
regard to this from the UK. Govern-
ment?

" Shri B. R. Bhagat: We are exchang-
ing our views in this regard from time
to time,

Shri BRam Krishan: May I know
whether there is any proposal to set
up a Commonwealth Food Bank also?
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Shrl B. R. Bhagat: I am not aware
of any such proposal

Shri Damani: May I know how
many Commonwealth countries have
expressed their willingness to join the
Commonwealth Bank?

Shri B. R. Bhagat: It is still at the
preliminary stage; it is not at the join-
ing stage, Views are being formu-
lated and discussed.

Shri Ramanathan Chettiar: May I
know what is the capital of this pro-
posed Commonwealth Bank and what
will be the percentage of our holding
if we were to join as a member of
this Bank?

Shri B. R. Bhagat: All these are
under discussion. It is difficult to give
& precise answer now.

Excavations at Ujjain

*1274. Dr. Ram Subhag Singh: Will
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether any finds of archaeo-
logical importance have been found on
the mound in Ujjain during 1956; and

(b) if so, the nature of those finds?

“he Minister of Scientific Research
ari Cultaral Affairs (Shri Humayun
Kapir): (a) Yes, Sir.

(b) Atiention of the hon. Member
is drawn to pages 19 and 20-28 of the
“Indian Archaeology—A Review"”
1955-58 and 1958-57 respectively.
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Sarva Seva Sangh

*1275. Shri Sanganna: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Un-
starred Question No. 3675 on the 9th
May, 1958 in respect of Sarva Sewva
Sangh and state:

(a) whether the surrender of the
amount of Rs. 4.50 lakhs has since
been accepted by Government; and

(b) if not, the reasons therefor?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes,
Sir.

{b) Does not arise.

Shri Sanganna: May I know the
reasons for the surrender of the
amount?

Shrimati Alva: The reason is that
they were not able to implement their
programmes.

Shri Sanganna: Consequent upon
the decision of the All Party Council
held in Naini Tal in 1857, the task of
developing the villages donated in the
gramdan movement will be entrusted
to the Community Development Min-
istry. May I know whether the
amount will be transferred to that
Ministry?

Shrimati Alva: It has been entrust-
ed to the Community Development
Ministry. The Sangh will serve in

the programmes, but will not have
any control over expenditure.

Shri Panigrahi: May I know the
total amount sanctioned by the Gov-
ernment of India for 1858-59 and
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how much of the sanctioned amount
has been spent?

Shrimati Alva: For 1856-37, it was
Rs. 10 lakhs. For 1057-38, the
amount is not available.

Mr. Speaker: What is the amount
for the current year, 1958-59?

Shrimati Alva: The Government
have proposed that a sum of Rs. 6.92
lakhs out of the sanctioned amount
of Rs. 10 lakhs will be handed over to
the State for the current year.

Shri Panigrahi: May 1 know whe-
ther thig entire amount will be spent
only in Koraput or in other places
where the Sarva Seva Sangh s
carrying on work?

Shrimati Alva: Seven blocks have
been envisaged for the Koraput dis-
trict.

Shri Sanganna: May I know the
Sangh has rendered accounts for the
amount spent already to the Govern-
ment of India?

Shrimati Alva: Proper accounts
have not yet been forthcoming, but

the audit reports contain certain
observations.
Shri B. C. Mullick: May 1 know

whether it is a fact that the Sarva
Seva Sangh in Orissa could not spend
the money in due time as the Orissa
Government did not recognise many
of the villages as gramdan  villages
according to the list submitted by the
Sangh?

Shrimati Alva: No, Sir.

Shri Tyagi: What are the functions
assigned to this Sarva Seva Sangh?
Are they working according to cer-
tain' items prescribed in the Plan
and are their accounts audited?

Shrimati Alva: Their accounts are
now audited.

Shri Tyagl: What are their fune-
tions?

Shrimatl Alva: They had undertaken
to work in 1,000 villages which were
given by the bhoodan movement.
The first six items, irrigation, soll
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conservation, hygiene, ete. #8ll within
the centrally sponsored programmes
and for the rest, grants were given
by private agency.

Shri Tyagi: Do they work exclusive-
ly or side by side with the various
departments of irrigation, etc.?

Bhrimati Alva: I have just said that
they are working with the Community

Development Ministry.

Kannada Language Novel

*1276. Shri Shivananjappa: Will the
Minister of Scientific Research and

Cultural Affairs be pleased to state:

(a) whether it is a fact that the
translation into wvarious Indian langu-
ages of the novel *“Chenna Basava
Nayaka" in Kannada has been stop-
ped by the Sahitya Akademi; and

(b) what other Kannada novel has
been selected for translation into re-
gional languages?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) According to information
available from the Sahitya Akademi,
the book is being translated into
Hindi.

(b) (i) Shantala by K. V. Iyer, and
(ii) Marali Mannige by S. Karanth.

Shri Shivananjappa: May I know -
whether it has come to the notice of
Government that this book has roused
a great deal of controversy in the
State of Mysore and it has affected the
religious sentiments of the people?

Shri Humayun Kabir: We have re-
ceived certain complaints and the
Sahitya Akademi considered this
matter. It has received also letters
and signed communications from
lecturers and well-known writers of
the University there, some of whom
belong to the community which Js
supposed to have an objection to that
particular novel,

Shri Shivananjappa: May 1 know
whether some woman has undertaken
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a fast just to lodge a protest against
the publication and circulation of this
novel?

Shri Humayun Kabir: We were in-
formed that a fast was undertaken on
the 25th of August and came to an
end on the 27th of August.

Shri Basappa: May I know whether
it is a fact that the author of this book
in the prefacc has expressed regrot
for wriling certain portions which
wounded the feelings of certain people
and this very author happens to be a
member of the Advisory Board of
Sahitya Akademi which thought it
wise to decide that this book should be
translated? As many complaints have
been received, will the Government
reconsider the question or advice the
Sahitya Akademi to reconsider this
guestion, because it sels one com-
munity against another, wounds the
feelings of certain people and attri-
butes all kinds of immorality to res-
pectable women and all that?

Shri Humayun Kabir: All these
matters were taken into consideration.
The book was published in Kannada
in 1949 and has run into two editions
there and no objection was ever raised
there. It was only towards the end
of 1957 that some objections were
raised. In the meantime, an English
translation has been published in that
very area.

Shri Basappa: May I know....

Mr. Speaker: Whatever has been
accepted by the Akademi, is it be
undone by fasting? Who is to decide
whether a novel is good or not? Edu-
cated or uneducated men? Hon.
Members wanted some information.
Hon. Minister has given the informa-
tion, I am not going to allow this kmd
of discussion any further.

Shri C. K. Bhattacharyya: May 1
request the hon. Minister to go through
the English translation of the novel
and find out the objectionable por-
tions himself?

Mr, Speaker: Very well. The hon.
Minister will certainly do that.
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Evidently, there seems to be some
difference of opinion. There may be
some hunger-strike by women and
some others. But they may not be as
learned as others. Some hon, Mem-
bers are taking exception to  this.
The hon, Minister will kindly see
what exactly can be done. Surely,
other hon. Members from Mysore will
also look into it.

Shri Humayun Kabir: May I  just
say a word? This matter was con-
sidered at its meeting by the Sahitya
Akademi, and the Chairman of the
Akademi, Shri Jawaharlal Nehru,
made the observation that—

“it was unanimously approved
by the Executive Board that in
selec’ing books for this purpose
the Sahitya Akademi should be
guided by considerations of liter=
ary merit and it should respect
the author's legitimate right to
express himself truthfully  and
fearlessly.”

Shri Basappa: That has been dis-
puted. We want to know  whether
fact has been disputed.

-

Shri Humayun Kabir: That is "a
matter of opinion.

Shrl Mohammed Imam: I do not
know if the Minister has read this
novel. 1 have read it

Mr. Speaker: What did he do so
long?

Shri Mohammed Imam: It was
written in the year 1921 and publish-
ed in the year 1950 or 1951. Perhaps
you are not aware that it came into
limelight when it was approved by
the Sahitya Akademi. Is the Minis-
ter aware that this novel contains very
serious reflections and grave allega-
tions against the character of a histori-
cal lady, who was the queen of the
Karnataka State, and whose memory
is held in high esteem for generations,
and this has wounded the feelings of
a large section of the people? Is it
advisable on the part of the Govern-
ment to aggravate this trouble and
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allow its publication? 1Is it prudent
on the part of the Government to do
so?

Mr. Bpeaker: The hon. Member s
making a speech.

Shri Mohammed Imam: I want to
ask two or three guestons.

Shri Hamayun Habir: My answer
very simple. The Government is not
concerned. It does not come into the
picture at all. It is published inde-
pendently by an autonomous cor-
poration. The Sahitya Akademi sel-
ected it for translation into a parti-
cular language, Hindi.

Mr. Speaker: All that 1 am anxious
is to avoid trouble. I am not allowing
more than a few questions during the
Question Hour. If it is a controversial
matter, merely because the Sahitya
Akademi thinks the language is good,
they cannot publish it if it contains
obnoxious matters which affect the re-
ligious feelings of a large number of
people. If they do it, there is no
reason why Government should sub-
scribe to it and then hand-over the
autonomous body large sums of money.
Therefore, 1 will be obliged to have
a discussion in this matter. I do not
want to create disturbance. Already
there is tension everywhere—Middle
East, Far East and so on. Therefore,
let us not add one more trouble. So,
I would request the hon. Minister to
have a talk with the Home Minister
and then find out whether it really
contains all sorts of objectionable
matters. He may go into it himself.
Then hon. Members coming  from
sides of the House may consider this
dispassionately, especially hon, Mem-
bers who come from Mysore. Under
these circumstances, the hon. Minister
will kindly reconsider this matter.

8hrl Tyagi: On a point of order. 1
would like you to kindly guide the
House in the matter of the so-called
“autonomous bodies” which are run
by the funds of the State. The hon.
Minister has just now stated that such
and such a novel was published by
an autonomous body, known as  the
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Sahitya Akademi or something. There
are others, the Bharat Sevak Samaj,
this Samaj and that Sangh. 1 wani
to know where we stand. Can we ques=
tion the activities indulged in by thes.
so-called autonomous bodies, because
they are always given funds by the
State or can we not?

Mr. Speaker: The hon. Member is
trying to raise a bigger issue. We
are only concerned with this autono-
mous body, and not other autonomous
bodies, their constitutions ete. My
observations relate only to this publi-
cation. Regarding others, it is a
matter that has to be decided that
when the Central Government is
giving grants, how far the Central
Government or this House can go in‘o
the matter and whether it can go into
the matter of minute details or only
some of the broad details. I have
decided this with respect to one or
two matters already. If the hon.
Members express a desire that we
should go into them, I will ask my
office to prepare a booklet containing
the constitutions of these autonomous
bodies and find out what the Minis-
ters’ jurisdictions are. We are woking
through the Ministers, so far as we
are concerned. If the Ministers them-
selves have no powers, how can we
go into those details? These are all
matters to be considered. If after
the publication of this—I am trying to
gather material—if the hon. Members
still think that the Ministers must be
clothed with larger powers so that
we may have fuller control, that is
another matter. It is not a matter to
be disposed of now on this short ques-
tion.

Life Insurance Corporation

+1278. Shri Damani: Will the Minis-
ter of Finance be pleased to state:

(a) whether Life Insurance Cor-
poration has tried to extend its scope

of working by transacting business
outside India; and

(b) if so, the details thereot?
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The Depuwty Minister of Finance
(Bhrimatl Tarakeshwari Sinha): (a)
and (b). A statement is laid on the
Table of the Lok Sabha.

Statement

(a) and (b). The Life Insurance Cor-
pora‘ion of India has been trying since
its inception to expand its scope of
working by transacting life insurance
business outside India, Various regula-
tions wviz., Insurance Laws, Foreign
Exchanges Regulations in Pakistan,
Burma, Indonesia and Ceylon have,
however, had the effect of confining the
Corporation's activities in these coun-
tries to servicing the existing policies
only. The Corporation has, conse-
quently, been compelled to stop writ-
ing new business in these countries.
The Corporation has recently re-
organised its offices in Kenya, Uganda,
Zanzibar, Mauritius, Aden, Federa*ion
of Malaya, Singapore, Hong Kong,
Fiji and Nyasaland where it is now
writing new life insurance business.
The Corporation has also been re-
cently given licence to transact busi-
ness in Tanganyika.

Shri Damani: According to the
statement, some branches in foreign
countries are being re-organised. May
I know whether these offices are gett-
ing sufficient amount of business to
meet the expenses?

Shrimatl Tarkeshwari Sinha: It is
our effort to re-organise those offices
to make their business paying.

Shri Damani: May I know how our
rate of premium compares with that
of other foreign countries?

Shrimati Tarkeshwari Sinha: So
far as the Corporation is concerned,
we have got onlv one rate, whether
it is here or outside. There might *
some difference in wqrking out the
rates.

8bhrl V. O, Shokia: From the state-
ment is appears that the branches in
Pakistan, Burma, Indonesia and Ceylon
are not able to do any new business.
May I know whether they have done
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any new business before nationalis-
ation of insurance?

Shrimati Tarkeshwarl Sinha: Re-
cently some of the Governments that
are mentioned in this statement have
imposed certain  restrictions. For
example, in Burma, there is alrc
a State-owned insurance organisation
called the Union Insurance Board.
In Pakistan they have imposed certain
foreign exchange regulation, These
are matters of recent history. So, the
business is bound to be affected by
them. Because of these difficulties,
we have not been able to start new
business.

Shri V. C. Bhukla: Are there any
prospects of our doing any new busi-
ness? If not, will we consider the
question of closing down our branches
in those countries?

Shrimati Tarkeshwari Sinha: The
collection work of premia on existing
policies has to be continued by the
Corporation. So, there is no question
of our closing down our agencies.
The only thing is tha* we would not be
able to do any new business.

Shri Tangamani: From the state-
ment we find that business is being
done in certain African countries and
in Malaya and Singapore. May 1
know the volume of business that was
done in the year 1957-58 in Malaya
and Sincapore and the other African
countries?

Shrimati Tarkeshwari Sinha: 1
do not have any separate figures for
each of those foreign countries, but
the volume of total business outside
India in 1953 was Rs. 14.866 crores, in
1954 it was Rs. 17.65 crores, in 1855 it
was Rs. 20.33 crores, in 1958 it was
Rs. 12,59 crores, in 1957 it was Rs. 5.05
crores, For 1958 as the year has not
yet closed, the whole fizure iz not
available and only a part of it is
available.

Shri C. D. Pande: Is Government
aware that just before nationalisation
of insurance took place, many life in-
surance companies were getting busi-
ness in Canada and in the States and
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since nationalisation took place those
offices were closed? May I know whe-
ther Government wants to revive them
and let those private agencies, who
were having a fair amount of busi-
ness in those countries and were gett-
ing a substantial amount of premium
which was more than that in this
country, do business? Will that be
allowed or not?

Shrimati Tarkeshwari Sinha: Even
the Act itself, i.e., section 6(2) (d) of
the Life Insurance Act, empowers this
Corporation to give the whole or a
part of its business to some other in-
surance companies. But the Cor-
poration has to act as a guarantor for
those companies, and without any
control of those insurance companies,
we have not been able to accede to
the request of giving insurance busi-
ness to other companies.

Shri Dasappa: The figures given by
the hon. Deputy Minister show that
the business in foreign countries is
going perceptibly down. Can we know
what exac‘ly accounts for that as it has
come down from Rs. 20 crores to Rs. 5
crores?

Bhrimati Tarkeshwari Sinha: In
the statement itself it has been given
that in certain countries in which we
are having business, there is not much
prospect of doing new business. We
are only maintaining the exis'ing pre-
mium. Therefore, the figures are
bound to go down because of those
restrictions and because of certain
developments which have taken place.

Shri Dasappa: 1 am referring to
the African countries. May I know
whether in those African countries
business is going up or going down
or it stands still?

Shrima#i ‘Tarkeshwari Sinha: As I
said before, I do not have any se-
parate flgures for the African coun-
tries. So, I am not in a position to
say whether the business has gone
down even in thase African countries
where we are doing our business.

Shri Damanl: May T know  the
total premium collected in  foreign
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business and the expenditure of
those foreign offices?

Shrimati Tarkeshwarl Simha: I
have already given figures of what we
have done outaide India from year to
Yyear,

Mr. Speaker: He only wants to
know the figures of expenditure.
Figures of collections have been given,
It is figures of expenditure that he
wants.

Shrimati Tarkeshwarl Sinha: I do
not have any separate figures for ex-
penditure that has been incurred be-
cause the Corporation is a whole body
and the expenditure, if it is incurred,
is incurred on the whole. It .is very
difficult for me to say what is the
expenditure from place to place.

Some Hon, Members rose—

Mr. Speaker: I have allowed ten
questions already. Next question.

Anti-Social Elementis

J 8Sardar Igbal Singh:
SIS | Shri Ramam:

Will the Minister of Home Affairs
be pleased to state:

(a) whether any plan has been
drawn up to tackle the bad charac'ers
and anti-social elements in Delhi;
and

(b) if so, the resulis achieved so
far?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b), Wherever necessary, suitable
action is taken against bad characters
and anti-social elements under the
preventive sections of the Criminal
Procedure Code, and  other relevant
laws. The results achieved have been
satisfactory,

Sardar Igbal Singh: May I know
the number ™ persons bound down
under sections 171 and 1517

Shri Datar: 1 have got the fgures
relating to convictions and not the
figures of persons who have
bound down, )
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Sarday Igbal Bimgh: May I know
the number of convictions?

The Mimister of Home Affairs
(Pandit G. B. Pant): The figures for
two local areas are here, They in-
clude action under the Criminal Pro-
cedure Code preventive sections and
also Gambling Act and Excise Act,
which are allied with these. I am
giving what is available here, In one
quarter of 1958 in this area, ie. G.B.
Road and Ajmeri Gate, 144 cases were
detected and 228 persons were com-
mitted to court. In the area of Karol
Bagh—I am giving the figures only
for one quarter—153 cases were
launched and 145 persons were chal-
laned.

Shrl Jadhav: May I know whether
there are any correction homes for
such anti-social elements?

Pandit G. B. Pant: There are cor-
rection homes for those who are fit
to be corrected.

Raja Mahendra Pratap: You should
see that a moral front is made up. 1
have a moral front. Perhaps, the hon.
Minister knows that. So, I say why
it is not introduced.

Pandit G. B. Pant: I think the sug-
gestion is worth considering.

Raja Mahendra Pratap: Thank you,
very much.

Sardar Iqgbal Singh: May I  know
whether it is a fact that some gangs
of anti-social elements and bad
characters operate in Punjab, UP.
and Delhi? If so, has Government any
institution or an organisation to deal
with these gangs?

Pandit G. B. Pant: So far as Delhi
is concerned, the Police is very alert
and if any miscreants come over to
Delhi, I think they will receive ade-
quate attention.

Shri Tridib Kamar Chaudhurt: May
I know if the hon. Minister is aware
that about a week back there . were
report of women a’r}d lady students
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in colleges being molested and  dis-
turbed by bad characters in certain
quarters of the city? May I know
what steps have been taken in regard
to that?

Pandit G. B. Pant: Some persons
have been arrested for what is called
eve-teasing. For that there have been
some cases. Some persons have also
been sent to court. Certain reports
have appeared in the Press, but on
enquiry it was found that they were
not well-founded and the persons con-
cerned were not in fact vagabonds or
scoundrels, but some of them were
themselves students.

Ajanta Caves

*1280. Shri Assar: Will the Minister
of Sclentific Research and Cultural
Affairs be pleased to state:

it is a fact that
are visiting

(a) whether
hundreds of travellers
“Ajanta Caves” daily;

(b) if so, whether it is a fact that
there is no arrangement for travellers
such as Cafeteria and Dharamshala at
“Ajanta Caves”;

(c) whether it is a fact that there
are no residential quarters for staff
also; and

(d) if so, reasons thereof;

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (¢). Yes, Sir.

(d) Steps are being taken for the
construction of a Canteen-cum-Retir-
ing room, bus station and staff quarters
at Ajanta.

Shri Assar: May I know when this
construction work would begin?

Shri Humayun Kabir: This is being
done by the Tourist Department. I
am told that the work is expected to
commence during the current financial
year and perhaps will be completed
during the next year.
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Theft in Air Foroe Station, Puigaon

*1281. Shri V. C. Bhukia: Will the
Minister of Defence be pleased to
state:

(a) whether Government’s attention
has been drawn to the seizure by
police at Aligarh of large-scale arms
stated to have been stolen from the
Air Force Station at Pulgaon;

(b) whether Government  have
conducted any enquiry into the matter;
and

(c) if so, with what results?

The Parliamentary Secretary to the
Minister of Defence (Shri Fatesingh-
rao Gaekwad): (a) to (c¢). The Gov-
ernment are not aware of the seizure
by Police at Aligarh of arms stated
to have been stolen from the Air
Force stocks at Pulgaon. Recently
the loss from Air Force stocks at
Pulgaon of a certain quantity of an
item called “Pistol bomb aircraft”,
which is only a mechanical device for
igniting bombs and is not a weapon or
an arm, had come to notice. A Court
of Inquiry has been held to investi-
gate the circumstances connected with
the loss. The proceedings of the
Court of Inquiry have not yet been
finalised.

Shri V. C. Shukla: Is it a fact that
after this theft a few Police officers
of the Criminal Investigation De-
partment were sent to Aligarh and
there they discovered pistols and
ammunition worth Rs. 75,000 whereas
the articles stated to be missing at
Nagpur were stated to be only worth
Rs. 25,0007

Shri Fatesinghrao Gaekwad: No,
Sir,

Shri V. C. SBhukla: Is this the first
theft of its kind at Pulgaon or have
there been more thefis before?

Shri Fatesinghrao Gatkwid: This is
the first theft.
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Delays in the presentation of Demands
for Excess Grants

*1283. Bhri Harish Chanfdra Mathur;
Will the Minister of Finance be pleas-
ed to state what steps have been taken
or are proposed to be taken to eli-
minate delays in presenting to the
House demands for excess grants by
various Ministries?

The Deputy Minister of Finance
(Shrimatli Tarkeshwari Sinbha): The
Demands for Excess Grants relating
to any year can be presented to Parlia-
ment only after the Approprialion
Accounts of that year showing the
excesses are presented to Parliament
along with the Comptroller and
Auditor General’s Audit Report there-
on and the Public Accounts Com-
mittee have examined these excesses
and made such recommendations as
they deem fit.

The Comptroller and  Auditor
General has adopted certain measures
which would enable him to pre-ent
the complete Appropriation Accounts
within about 10 or 11 months of the
end of the ycar of the Account. In-
structions have also been issued to all
the Ministries that the explanatory
notes on the excesses required by the
Public Accounts Committee to enable
them to examine the<e evcesses should
be furnished to the Committee wi
the time-limit prescribed by them.
Immediate action will also be initiated
to present the Excess Demands on
receipt of the Committee’s recom-
mendation for regularising these
excesses.

Shri Harish Chandra Mathur: Do
the Government accept the proposi-
tion that no extra expenditure should
be incurred without the prior sanc-
tion of Parliament?

Shrimati Tarkeshwar! Sinba: 1t is
obviously an aceptance.

Mr.  Speaker:
stitution.

It is in the Con-

Shri Harish Chandrs Mathur: If it
is accepted, may I know what steps
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have been taken to see that Parlia-
ment is not only to engage in post
mortem?

Shrimati Tarkeshwari Sinha: The
difficulty is that the need for Excess
grant would become apparent after
Appropriation accounts of all the
Grants as a whole are compiled, be-
cause certain departments may be in-
curring certain expenditure but the
total may not go in excess of
the whole. Unless and until the
Appropriation account as a whole” is
compiled, it cannot be decided on a
shifting basis. Therefore, this thing
was taken up with the Auditor General
and the Ministry and they have de-
cided to avoid delays as far as possi-
ble. That is why in the main answer,
more or less, an assurance has been
given that this will be compiled with-
in a year.

Shri Harish Chandra Mathur: May
I know whether the Government have
considered the question....

Mr. Speaker: The hon. Member
cannot go on discussing this matter.
A number of excess grants will come
up before the House and I will give
an opportunity to the hon. Member to
define what exactly has to be done.

Mr. Speaker: So far as questions
are concerned, what are the steps
that have to be taken to avoid this in
future cannot be decided here. The
hon. Member puts a constitutional
question.

Shri Harish Chandra Mathur: I am
asking a specific question about pre-
audit.

Mr. SBpeaker: It is a matter of opin-
ion, a matter relating to the Con-
stitution, a matter relating to practice
and procedure. These are not subject
matters of simple questions.

Shri Ranga: Is it not a fact that
this difficulty can be minimised if we
were to follow the United Kingdom
procedure of fixing dates?
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Mr. Speaker: May I suggest, the
hon. Member is the Chairman of the
Public Accounts Committee., Ag this
is merely an answer to a particular
question, the hon. Minister is able
to reply immediately. I hope the hon.
Member will just call a special meet-
ing of his Committee on this ques-
tion and decide and give us directions
as to what should be done. That
would be the best thing instead of
putting questions to the hon. Lady
Minister,

Shri Prabhat Ear: Has the attention
of the Ministries concerned and the
Finance Ministry been drawn to this?
Many a time the replies and notes
which have been asked by the Public
Accounts Committee have not been
given by the Ministries in time. As
a result thereof, it was difficult for the
Public Accounts Committee to ex-
amine the ground on which excess
grants are demanded. The attention
of the Finance Ministry must be
drawn to this.

Shri Ranga: May I be permitted to
put one question? Article 149 of the
Constitution contemplates that the
Government should come forward
with their legislative proposals to get
an Act passed to decide the functions
as well as the relations between the
Auditor-General and the Govern-
ment of India in regard te submission
of these accounts. Article 149 speci-
fically states that the Auditor-General
shall perform such duties as may be
prescribed by or under any law made
by Parliament. Till now, no legis-
lative proposal has been brought for-
ward before Parliament. May I know
whether they have got any proposal at
all to come before Parliament with the
necesary Bill at an early date?

Mr. Bpeaker: Too big a question for
the hon. Minister.

Shrimati Tarkeshwari Sinha: It
does not arise out of this question.

Mr. Speaker: It does not arise. 1
would suggest to the hon. Member who
is the Chairman of the Public Accounts
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Committee to consider this  matler.
‘We cannot have a Bill without any
particular substance. Let there be
some suggestion from the Public
Accounts Committee.

Shri Harish Chandra Mathur: You
will please listen to my question be-
fore you disallow it. May I know
whether the Government have con-
sidered the question of pre-audit ana
it so, what is their reaction?

Shrimati Tarkeshwari Sinha: It has
been decided that the Comptroller ana
Auditor General will prepare for pre-
sentation to the Public Accounts Com-
mittee an Appropriation account of all
the Grants that have been exceeded
in advance of the Consolidated Appro-
priation account of the Government.

Mr. Speaker: Next question, I have
allowed a number of questions.

frrm @

*pc¥. W) wETH A sEn
&7 ST 54T a8 FWW & FO F97
f& .

(%) fosioa @ & ag J°1 &
g & fad feadt  Io=rs S
qER A o7 wfyw F Hfr 2 ; ok

(&) #ar ag gfa faami o1 &t
# fad 3} & A F guETT W A
QAT &7

wfaedr saas (acae wwfsar):
(F) RRe°R wHT |

(@) o, 7

off geTy Wt e - F AT
argar § f& o gard weaaw ¥ @
sTaqE F WAl wY grew w5 faar
arar § arfE & Fa § 79 a% AR @
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Fear amar & s g quy a7 5w S
afar & 7 o7 q¥, oY w7 9y W Y
o f feelY Fadiw ara? o 1 vt
frarl S fee @2t ad ? W
TAFAITA AN SN, JE LA H
tgt ufew guars adfle W feart
¥ ¥ AT F AT ALY E X AT
qafaa & ?

Mr. Speaker: It is clear in this
particular case no notice has been
given. Ag regards causing injury to
the willagers, a question may be put
there: not generally. All these
precautions are taken.

Sardar Majithia: The question that
the hon. Member has put, I can reply
in only one way and that is that the
exercises carried out by the Air Force
are spread out throughout the year
and therefore it will not be possible
to go and give them notice practically
every second. third or fourth day and
get them cleared. Therefore, it is not
proposed to give this land for culti-
vation.

Shri Tridib Knmar Chaadhuri: Has
any compensation been given to these
people?

Sardar Majithia: Yes. They have
already been compensated. About
Rs. 15.60,000 practically have been
given to the people.

&Y wea wwiw  faew 7§y aw
qg™ 99 &€ G 9T garé wgHT gur
qr QYT &9 7 wafa &< fagr mar W
w1 3gd fed 9T O % wrd v
FraraaAr g ?

Sardar Majithia: That is a different
question and it does not arise out of
this. But, I may say that that was a
demonstration put up at that time.
The present question deals with exer-
cises which are being carried out and
I have replied.
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Engineering College at Warrangal

[ Shri T. B, Vittal Rao:
"1387- < 8hri M. V. Erishna Rao:

Will the Minister of Scientific Re-
search and Cultural Affairs be pleased
to state:

(a) the present stage of the propo-
sal for the establishment of a Central-
ly sponsored Engineering College at
Warrangal in Andhra Pradesh;

(b) when the same is likely to be
opened for admission of students; and

(c) what is the total estimated ex-
penditure on this?

The Minister of Scientific Research
and Cultoral Affairs (Shri Humayun
Kabir): (&) and (b). The Scheme
for the establishment of eight Cen-
trally sponsored engineering colleges
including one at Warrangal is under
consideration. Work on the establish-
ment of the College will start as
soon as the scheme has been approved.

(c) The estimateg for the proposed
Warrangal College are:—

College buildings

& equipment Rs. 490 lacs.

Staff Quarters Rs. 240 lacs.

Hostels Rs, 380 lacs,

LNceurring (ultimate) Rs. 13+0 lacs
Year.

The final estimates will be prepared
after the scheme has been approved.

Shri T, B. Vittal Rao: It is stated
that the scheme is under considera-
tion. May I know whether the All
India Council for Technical Education
has recommended for a college at
Warrangal in Andhra Pradesh?

Shri Humayun Kabir: The All
India Council did not make any re-
commendation for a regional college
at Warrangal. They approved the
scheme which recommended that eight
regional colleges should be established
in different pars of India.
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Shri T. B. Vittal Rao: When will
a decision be taken on the scheme?

Shri Humayun Kabir: As soon as
the necessary money has been provid-
ed in the Plan,

Shri T. B. Vittal Rao: In the Second
Plan, Rs. 56 crores have been allocat-
ed for techn:cal education. We have
not spent even 25 per cent of this
sum of Rg. 56 crores. Where is the
consider:tion?

Shri Humayun Kabir: If the hon.
Member will see the report of the All
India Council, he will find that we
require additional money and there
is no question of any surrender.

Shri T. B, Vittal Rao: During the
First Plan period. .....

Mr, Speaker: The hon. Member is
arguing. He may put a question and
elicil answer,

Shri T. B. Vittal Rao: I am putting
the question. During the First Plan
period, there was a short-fall of 50
per cent in the expenditure. Will it
be repealed in  the Second Plan
period?

Shri Humayun Kablr: The hon.
Member is making a statement about
the past. If he already has the infor-
mation, I do not know why he asks
me. About the future, I am no pro-
phet.

Restrictions on Travelling Abroad

*1288, Shrimati Ila Palchoudhuri:
Will the Minister of Finance be pleas-
ed to state:

(a) whether it is & fact that a
proposal to impose restrictions stricter
than the existing ones on foreign
travel abroad is under the considera-
tion of the Government of India; and

(b) if so, the details thereof?

The Deputy Minister of Finance
(Shri B, R. Bhagat): (a) and (b).
Government is always keeping an eye
on various leakages in foreign ex-
change and tries to review the posi-
tion from time to time, As a result
of such review some measures are



6619 Oral Answers

under consideration but it ig not possi-
ble to make a statement on the subject
at this stage.

12 brs.

Shrimati Ila Palchoudhuri: Is it not
a fact that India runs a daily service
between the East and the West? We
are also thinking of acquiring Boeings
for doing this. 1f Indiang are restrict-
ed, Air India International’s earnings
will go down. What does the Gov-
ernment think of doing about that?

Shri B. R. Bhagat: All those consi-
derationsg are before the Government
in reviewing the foreign exchange
position,

Short Notice Question
Ashoka Hotel

Shri B. Das Gupta:
Shri Tridib Kumar
Chaudhuri:
Shri Ghosal:
Shri B, C. Prodhan:
SN.Q. | Shri Khadilkar:
No. 13. '] Shri Mahanty:
Shri Goray:
Shri Prabbat Kar:
Shri Braj Raj Singh:
Shri Subiman Ghose:
[ Shri Supakar:

Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that persons
wearing “Dhoti” and “Kurta” are not
allowed in the Buffet Hall for dinner
in the Ashoka Hotel, New Delhi; and

(b) if so, the reasons therefor?

The Deputy Minister of Works,
Housing and Supply (Shri Anil K.
Chanda): (a) No, Sir. The notice
displayed in front of the Dining Halls
reads as follows:—

“Residents and Guests are re-
quested not to enter the Dining
Room in informal Costume such
as beach wear. Ladies are
requested to wear dresses and
gentlemen at least long trousers
and tie with their shirt or a
modest coloured bush-shirt, pre-
ferably with long sleeves.

18 SEPTEMBER 1088

Oral Answers 6620

In the evening, formal or semi-
formal dress should be wommn.
Gentlemen are requested to wear
jackets at Dinner."

(b) Does not arise,

Shri Tridib Kwmar Chaudburi: Has
it come to the notice of the hon, Minis-
ter that one Bengalee gentleman on
the 30th of last month was refused
entry to the Buffet Hall simply for
the reason he was wearing dhoti and
punjabi which is the formal Bengalee
dress?

Shri Anil K. Chanda: Yes, Sir. Qur
attention has been drawn to this case
The gentleman in question, Shri
Radeshyam Goenka, wrote a letter to
the hon. Minister Shri K. C. Reddy
on this matter With your per-
mission I may read the reply wnich
will explain the whole case. May I
have your permission?

Mr. Speaker: Yes. Is it a long one?

Dr. Ram Subhag Singh: What is
the reply?

Shri Anil K. Chanda: In the letter
you get the reply.

Shri Braj Raj Singh: Shri Goenka's
letter also should be read.

Shri Anil K, Chanda: There is no
objection to reading the reply. It
reads:

“Will you please refer to your
letter dated 3rd September which
reached me on the 8th about the
incident in the Ashoka Hotel on
30th August, 1958.

I have had enquiries made and
find that there has probably been
some misunderstanding about the
question of the dress to be wom
in the banquet hall on Saturdays
when the hotel usually holds,
dinner dance. There is no ban on
the wearing of a dhoti and
punjabi in the dining hall of the
Ashoka Hotel. What the staff on
duty generally does, however, 1s
to request patrons on the dinner
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dance occasions to wear an even-
ing dress or a lounge suit or its
Indian equivalent in case they
desire to take the floor and dance.
It is possible, therefore, that what
the person in attendance tried to
convey to you on the evening of
the 30th August was the desir-
ability of wearing a formal or
semi-formal attire in case you
wished to dance in the banguet
hall.

1 am sorry that this misunder-
standing should have caused you
such inconvenience, and 1 am
asking the hotel authorities to see
that such misunderstandings do
not arise in future”

Several Hon. Members rose—

Mr. Speaker. Whatever might be
the general language of the notice
that was put up there originally,
which the hon, Minister read, subse-
quently the letter of Shri Reddy indi-
cates that only those who want to
take part in the dance alomg with
others need wear this dress. Let them
conform. We are not going into this,

1 admitted this question for this
reason that we are complaining of
our people not being admitied in
hotels in foreign countries, Lomndon,
etc.

Shri Braj Raj Singh: And here is a
foreign country in Delhi,

Mr. Speaker: The hon Member
should not think in terms of foreign.
All of us are natives of the soil
Therefore 1 allowed this question. In
view of thig answer, is it necessary to
pursue this matter?

Several Hon, Membergy rose—

Shri Anil K. Chanda: May I explain
the background of that notice regard-
ing entry into the dining hall?

Shri A. C. Guha: May I know whe-
ther the Government is willing to
cancel that notice?

Mr. Speaker: Let us hear the hon.
Minister.
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Shri Anil K. Chanda: I am pre-
pared to face any number of questions,
but one Member at a time.

With regard to this notice, if you
will carefully go through it, you will
see that it refers, by implication, to
only such people as wear the Western
type of dress. There have been com-
plaints made by customers—Indian
customers—that people wearing the
Western type of dress have been
allowed to come into the dinner hall
on dance nights in bush shirts, OQur
Indian customers said that in a foreign
hotel of this nature, they would never
be allowed to come into the dining
hall in such informal wear. There-
fore, this notice has reference only to
such people as wear the Western
type of dress. For instance, there is
no mention......

Mr. Speaker: That is all right.

Raja Mahendra Pratap: I demand
a division on this,

Mr. Speaker: Order, order.

Raja Mahendra Pratap: 1 demand a
division on this un-Indian thing in
India.

The Minister of Home Affairs
(Pandit G. B. Pant): The Government
will look into the matter. (Interrup-
tions) I am just stating that the Gov-
ernment will look into the matter. It
deserves attention, and if there is
any ambiguity, it will be cleared.
Indian dress would be allowed.

WRITTEN ANSWERS TO
QUESTIONS

Living Conditions of Students

*1264. Shri Subodh Hansda: Will the
Minister of Education be pleased to
state:

(a) whether the pilot survey of
living conditions of students has been
completed; and

(b) if so, whether the survey report
has been submitted to Government?
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The Minister of Education (Dr, K. L.
Shrimali): (a) No, Sir,

(b) Does not arise.

Prohibition

+1288. Shri Radha Raman: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government make any
assessment annually or periodically
as to the extent to which recommen-
dations of Prohibition Enquiry Com-
mittee which was set up by the Plan-
ning Commission have been carried
out by different States; and

(b) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) and (b). The Planning Commis-
sion had circulated to the States a
letter suggesting that they should
adopt a phased programme of Pro-
hibition as outlined in the Second
Five Year Plan. Information is col-
lected from time to time regarding
the progress of Prohibition in the
States.

To review the progress of Prohibi-
tion programmes of the States will be
one of the functions of the Central
Prohibition Committee, the setting up
of which is under consideration.

Financial Adviser to Nizam

_r Shri Rameshwar Tantia:
| Shri Bhogji Bhai:

Will the Minister of Home Affairs
be pleased to state:

(a) whether Government are aware
that the Financial Adviser to the
Nizam had recently gone to London;
and

(b) whether it is also a fact that
this visit was connected with the re-
covery of sterling belonging to India
but which are now with the Pakistan
High Commissioner in the name of
erstwhile Hyderabad State?

*1270.
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The Minister of Home Affains
(Pandit G. B, Pant): (a) Yes;

(b) Government have no informa-
tion,

Central Glass and Ceramic Research
Institute, Calcutta

*1277. Shrimati Parvathi Krishnan:
Will the Minister of Scientific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether the Central Glass and
Ceramic Research Institute in Cal-
cutta has developed a new process of
preparing artificial teeth; and

(b) if so, the possibilities of com-
mercial utilisation of the process?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) The Central Glass and
Ceramic  Research Institute  has
developed a process for the manufac-
ture of artificial teeth using indigenous
materials,

(b) It is considered that the process
has commercial possibilities and the
question of leasing it out for com-
mercial exploitation is being examined
by the National Research Develop-
ment Corporation.

Scheduled Castes and Scheduled
Tribes

*1282. Shri R. C, Majhi: Will the
Minister of Home Affairs be pleased
to state:

(a) whether the attention of the
Ministry has been drawn to the
remarks made by the Commissioner
for Scheduled Castes and Scheduled
Tribes in his report for 1956-57 (on
page 23) to the effect that Govern-
ment do not know exactly up till now
what expenditure was incurred during
the First Five Year Plan period for
the welfare of the Scheduled Castes
and Scheduled Tribes; and

(b) if so what steps Government
have taken so far in thig connection?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes, Sir.
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(b) The Government of India have
been pursuing the matter with the
State Governments from whom exact
figures of expenditure incurred during
the 1st plan period were not received.
The information has now been receiv-
ed from most of them.

Machinery for Rourkela Steel Plant

+1285. Shri Supakar: Will the Minis-
ter of Steel, Mineg and Fuel be pleas-
ed to state:

(a) whether a large quantity of
machinery, equipments etc. imported
from Germany for the Rourkela Steel
Plant, is lying in Calcutta Port for a
long time for want of transport facili-
‘iemy

(b) the total tonnage of the
machinery etc. at present lying in the
port; and

(c) the rate at which these goods
are transported from Calcutta Port to
the Rourkela Steel Plant site?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No,
Sir.

(b) About 12,400 tons.

(c) On an average about 75 wagons
load of equipment is being despatched
daily from Calcutta to Rourkela.

“Smuggling”

*1286. Shri Ajit Singh Sarhadi: Will
the Minister of Finance be pleased
to state:

(a) whether there has been any
communication between the Govern-
ment of Pakistan and the Government
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of India to put in joint efforts for
stopping smuggling; and
(b) if so, the nature thereof?

The Deputy Minister of Finanee
(Shri B. R. Bhagat): (a) and (b).
There was no communication between
the Government of Pakistan and the
Government of India to put in a joint
and collaborated effort for stopping
smuggling. There was, however, a
communication from the Member,
Central Board of Revenue, Govern-
ment of Pakistan, for exchange of in-
formation received during the course
of investigations and seizures, about
personsg connected with smuggling.

Legal Aid to Scheduled Castes and
Scheduled Tribes

*1289. Shri Arjun Singh Bhadauria:
Will the Minister of Home Affairs be .
pleased to refer to the reply given
to Starred Question No. 2030 on 6th
May, 1858 and state:

(a) whether any proposals for
giving legal aid to the Scheduled
Castes and Scheduled Tribes have
been received since then from other
states: and

(b) the total amount of legal aid
made available to the Scheduled
Castes and Scheduled Tribes so far?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Yes; the
Government of Rajasthan also have
proposed an expenditure of Rs. 5,000
each for Scheduled Castes and Sche-
duled Tribes during the year 1958-59.

(b) A statement giving the requir-
ed information is laid on the Table of
the Lok Sabha,

Statement
Amount sanctioned  Amount
During proposed
Category of Backward Class to be Tota)

1956-57  1957-58  spentin

1958-59
Scheduled Castes 7,500 24,350  1,08,300  1,40,150
Scheduled Tribes §,300 7,500 37,000 49,800
TotAL 12,800 a1,850 1,45,300 1,89,950
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Odissi Dance

*1290. Dr. Samantsinhar: Will the
Minister of Scientific Research and
Cultaral Affairs be pleased to state:

(a) the names of the members of
the Committee that has been appoint-
ed by the Sangeet Natak Academy to
study and report about the Odissi form
of dance and music;

(b) the terms of reference to the
Committee; and

(¢) when the Committee is expected
to submit the report?

The Minister of Scientific Research
and Cualtural Affairs (Shri Humayon
Kabir): (a) to {¢). A statement Is
laid on the Table of the House.

Statement

The names of the members of the
Committee are:—

1. Smt. Kamala Devi Chatto--
padhyaya;
. Shri N. Kanungo;
Dr. V. Raghavan;
. Smt. Rukmini Devi;
. Shri G. Venkatachalam;
. Shri M. S. Kalyanpurkar;
Shri Mohan Khokar;
. Prof. M. Neog.
To guide the Akademi on its policy,
of award to artists in the fleld of
dancing and to advise the Akademi

as to the categories of dances in
which these awards should be given.

[CRPCE. S RO R

As the first meeting of the Com-
mittee is likely to be held in October,
1858 it is not possible to give the
exact date when its report would be
available.

Bomb Explosion in Manipuar

*1291. Shri L. Achaw Singh: Wil
the Minister of Home Affairs be pleas-
ed to state:

(a) whether there was a bomb
attack on the bungalow of the S.D.O.
in New Chudachandpur in Manipur
on the night of the 22nd August, 1858
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and part of the bedroom of the 8.D.0.
was destroyed in the explosion;

(b) it so, whether any of those who
made the attack were apprehended;
and

(¢) if not, what steps were taken to
arrest the wrong-doers and to find out
the real cause of the incident?

The Minister of Home Affairs
(Pandi G. B. Pant): (a) An
ordinary type of country made bomb
exploded in the front verandah of the
S.D.0.'s residence on the night of the
22nd August, 1958, as a result of
which the glass panes of the doors
and windows opening on the verandah
were broken and the ceiling of the
verandah damaged. No one was
injured.

(b) and (c). No arrests have yet
been made. The case is under investi-
gation by the Police,

Credit Information Bureaw

J Shri Shree Narayan Das:
| Shri Radha Raman:

Will the Minister of Finance be
pleased to state:

(a) whether it has been decided to
set up an Official Credit Information
Bureau under the auspices of the
Reserve Bank of India to advise banks
on certain specific matters; and

*1292.

(b) if so, the precise nature of its
organisation and functions?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): (a) No.
A proposal to set up such a bureau is,
however, under the consideration of
the Reserve Bank of India,

(b) Does not arise at this stage.
Chemical Engineering

*1293. Shri Subodh Hansda: Will
the Minister of Sclentific Research
and Cultural Affairg be pleased to
state:

(a) whether it ig a fact that the All
India Board of Technical Studies in
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Chemica] Enkineering has recommend
ed expansion of facilities for studying
Chemical engineering and establish-
ment of department of chemical engi-
neering in all Technological Institu-
tions;

(b) if so, whether the Department
has been established in the Bihar
Institute of Technology,; and

(c) the amount spent or likely to
be spent on establishing this Depart-
ment?

The Minister of Scientific Research
and Cultural Affairg (Shri Humayan
Kabir): (a) to (¢). A statement is
laid on the Table of the Lok Sabha.
[See Appendix V, annexure No. 84].

All India Service of Engineers

*1294. Shri Ram Krishan: Will the
Minister of Home Aflairs be pleased
to state the present position of the
scheme of ‘All India Service of Engi-
neers?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
The State Governments were address-
ed in January, 1958 in the matter.
Only five of them have sent final
replies. The replies of the remaining
State Governments are awaited.

State Bank of India

*1295. Shri Morarka: Will the Minis-
ter of Finance be pleased to state how
many branches of State Bank of India
which were opened after nationaliza-
tion have become self-sufficient and
how many of them are still running
at a loss?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): Com-
plete information in regard to all the
branches opened since the inaugura-
tion of the State Bank of India is not
yet available, It appears, however,
according to certain calculations
which the State Bank made in consul-
tation with the Reserve Bank about
157 branches opened between 1-7-1953
and 31-12-1857 that 15 of these have
become gelf-supporting, while 142 are
working at a loss.
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National Savings Advisory Committes

*1296. Sardar Igbal Singh: Will the
Minister of Finance be pleased to state
the steps taken by Government to
mmplement the recent recommenda-
tions of the National Savings Advisory
Commitlee?

The Deputy Minister of Finance
(Shrimati Tarkeshwarl Sinha): A
statement showing the important
recommendations made at the meeting
of the National Savings Advisory Com-
mittee held in June, 1958 and the
sction taken thereon is laid on the
Table of the House. [See Appendix
V, annexure No. 85.]

Pensions in Manipur

*1297. Shri L. Achaw Singh: Will
the Minister of Home Affairs be
pleased to state whether there is any
proposal to enhance the rate of
pensions for the pre-integration and
post-integration pensioners of
Manipur?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): There
is no such proposal under Govern-
ment's consideration.

Memorial at Jalianwala Bagh,
Amritsar

Shri §. M. Banerjee:
*1298. £ Shri Sarju Pandey:
Shri Tangamani:

Will the Minister of Sclentifie
Research and Cultural Affairs be
pleased to state:

(a) whether a national memorial at
Jalianwala Bagh is to be constructed;
and

(b) if so, the amount sanctioned by
the Central Government in this con-
nection?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir.

(b) Rs. 3 lakhs.
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University Education

*1299. Shri Harish Chandra Mathur:
Will the Minister of Education be
pleased to lay a statement showing:

(a) the reforms, particularly regerd-
ing working days which have been
accepted or adopted by the wvarious
Universities of India since the House
discussed University Grants Commis-
s1on's report; and

(b) whether any revised decisions
have been taken regarding the medium
of education?

The Minister of Education (Dr. K. L.
Shrimall): (a) and (b). A statement
giving the requisite information is laid
on the Table of Lok Sabha, [See
Appendix V, annexure No. 86.]
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Hostels for Engineering Students

*1302. Shri Subodh Hansda: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state:

(a) whether it is a fact that interest-
free loans would be given to the State
Governments for construction of
hiostels for students of engineering and
technological institutions under Ghosh-
Chandrakant Scheme;

(b) if so, whether all the State Gov-
ernments have approached the Centre
for this loan; and

(c) the amount paid up-to-date since
the inception of the scheme?

The Minister of Scientific Research
and Cultural Affairs (Shri Huomayun
Kabir): (a) Yes, Sir.

(b) All State Government institu-
tions approved for loans under the
Expansion Scheme have asked for the
necessary funds.

(¢) An amount of Rs. 4 lakhs was
sanctioned as loans to government

institutions upto 31-3-1958. In the
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current financial year an amount of
Rs. 27,00 lakhs has been allocated to
the institutions concerned.

National Museum at New Delhi

*1303. Bhri Ram Krishan: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state
the work done so far in the construc-
tion of the building for the National
Museum at New Delhi?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): The bulk of work for the first
phase of the building has been com-
pleted.

Common Police Reserve Force for
Zones

Shri Harisb Chandra
Mathur:

Sardar Igbal Singh:

Papndit D. N. Tiwary:

Will the Minister of Home Affairs be
pleased to state:

*1304.

(a) whether the committee set up
to examine the gquestion of common
pnlice reserve forces at zonal levels
have submitted their reports; and

(b) the progress made towards
the implementation of the scheme?

The Minister of Home Affairs (Pandit
G. B, Pant): (a) Of the four such
Committees that have so far been set
up by the Northern, Eastern, Southern
and Central Zonal Councils, report:
have been submitted by the first three.

(b) The position is as follows:--

(1) The report of the Committee
appointed by the Northern
Zonal Couneil is expected tu
be considered by the Council
at its next meeting.

(2) The proposal for the forma-
tion of a common Police
Reserve Force for the Eastern
Zone was agreed to at the
last meeiting of the Eastern
Zonal Council. The details of
the scheme are being worked
out.
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(3) The report of the Committee
for the Southern Zone was
considered at the third meet-
ing of the Zonal Council. It
was decided at this meeting
that the Committee's report
should be further examined
by the State Governments
concerned.

(4) The Committee for the Cen-
tral Zone was appointed at the
last meeting of the Zonal
Council and has not yet sub
mitted its report.

(5

The question of formation of
a Common Police Reserve
Force in the Western zone is
expected to come up ‘before
the Zonal Council at its next
meeting.

“Human Centrifuge”

*1305. Sardar Iqbal Singh: Will the
Minister of Defence be pleased to
ctate:

{a) whether there is any proposal
under consideration to design and
develop a “Human Centrifuge”;

(b) if so, the main features of this
proposal; and

(c) the steps taken in this matter
so far?

The Deputy Minister of Defence
(Sardar Majithia): (a) to (c). A
statement is laid on the Table of the
Lok Sabha, [See Appendix V,
annexure No. 87.]

Victoria Memorial Hall, Calcutta

2090. Shri Pangarkar: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state
the amount of income from the sale
of tickets to visitors to Victoria Memo-
rial Hall, Calcutta during 1857-58?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): Ra, 71.854-47.
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Prohibition

2091. Shrimati Sucheta Kripalani:
Will the Minister of Home Affairs be
pleased to state the steps taken so far
by the Delhi Adminisiration's Labour
Welfare Directorate to control the
day-to-day liquor drinking habits
among the labourers?

The Minister of State im fhe Minis-
try of Home Affairs (Shri Datar):
Eight Labour Welfare Centres have
been set up as part of the general
Labour Welfare Programme. These
centres, by providing avenues of
healthy recreation during leisure
hours, help in weaning away the
labourers from the influence of drink.

Landless Scheduled Castes and Tribes

2092. Shri Siddiah: Will the Minister
of Home Affairs be pleased to refer to
the reply given to Unstarred Question
Ne. 2789 on the 24th April, 1958
regarding landless Scheduled Castes
and Tribes in the Union Territories
and state whether the information
has been collected and will be laid on
the Table?

The Deputy Minister of Home Affairs
(Shrimati Alva): A statement contain-
ing the required information is laid
on the Table of the Lok Sabha. [See
Appendix V, annexure No. 88.}

Drinking Water Wells for Scheduled
Castes

2093, Shri Siddiah: Will the Minister
of Home Affairs be pleased to refer to
the reply given to Unstarred Ques-
tion No. 1866 on the 2nd April, 1958
regarding construction of common
drinking water wells for Scheduled
Castes and non-Scheduled Castes in
Union Territories and state whether
the information has been collected and
will be laid on the Table?

The Deputy Minister of Home Affairs
(Bhrimati Alva): A statement con-
taining the required information is
laid on the Table of the Lok Sabha.
[See Appendix V, annexure No. 88A].
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Indian Students Abroad

2094. Shri Siddiah: Will the Minis-
ter of Education be pleased to refer
to the reply given to Unstarred Ques-
tion No. 3655 on the 9th May, 1958
and state:

(a) whether the information about
the Government Scholars who went
to America, UK. and Russia i3 now
available; and

(b) whether it will be placed on the
Table?

The Minister of Education (Dr, K. L,
Shrimall): (a) and (b). The avail-
able information about Government
Scholars belonging to Scheduled
Castes, Scheduled Tribes and Other
Backward Communities, who went to
UK., USA. and Russia is given
below:—

During 1857, 5 students went to UK.
to study MSc. (Econ.), F.R.C.S,
MR.CP, a Post-Graduate Course in
Engineering and a course in Tuber-
culosis; 1 student went to U.S.A, to
study M.S. degree course in Engineer-
ing and 1 student went to both U.S.A.
and UK. to study “Principles of Com-
munity Organisation and Develop-
ment and Different types of Anthro-
pology and Sociology”. No student
went to Russia during this period.

Central Social Welfare Board Grants
to Bombay

2095, Shri Pangarkar; Will the
Minister of Education be pleased to
lay a statement on the Table showing
the names of the public institutions
and organisations in Bombay State
which have been given assistance dur-
ing 1857-58 by the Central Social
Welfare Board and the amount given
to each of them?

The Minister of Education (Dr, K. L.
Shrimali): A statement giving the
requisite information is laid on the
Table of the Lok Sabha. [See Appen-
dix V, annexure No. 89.]



6637 Written Answers

Schedulegd Castes, Scheduled Tribes
and Backward Classes

2096, Shri Pangarkar: Will the
Minister of Home Affairs be pleased
to state:

(a) the total amount of grant-in-aid
allocated to the Bombay State for the
welfare of Scheduled Castes, Sche-
duled Tribes and other Backward
Classes during 1958-59; and

(b) whether any intensive multi-
purpose project is being started in
Bombay during the same period?

The Deputy Minister of Home Affairs
{Shrimati Alva): (a) A Statement is
laid on the Table of the Lok Sabha.
[See Appendix V, annexure No. 90.]

(b) No, Sir. The seven multipur-
pose projects started earlier will be
continued during this year also.

State Bank of India

2097, Shri M. V. Krishna Rao: Will
the Minister of Finance be pleased to
state:

{(a) the number of branches, pay
and sub-offices of the State Bank of
India that have been opened in the
Andhra Pradesh upto 31st July, 1958;
and

{b) the places where branches are
proposed to be opened during 1958-597

‘The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) Since its inception on 1-7-1955,
the State Bank of India has opened 18
branches and 14 pay offices (sub-
offices) in the Andhra Pradesh upto
the 31st July, 1958.

(b) It is not possible to state in
advance the names of the places
where branches of the State Bank of
India will actually be opened during
a particular year. Efforts will be
made, however, to open branches at
the selected centres as early as
possible.
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Post Office for Laccadive Islands

2098. Shri Nallakoya: Will the Minis-
ter of Home Affairs be pleased to state:

(a) whether there was a proposal
to open Post Offices and a Wirless
Station in the Laccadive Islands; and

(b) if so, at what stage these pro-
posals are at present?

The Deputy Minister of Home Affairs
(Shrimatl Alva): (a) Yes, Sir.

(b) Seasonal extra departmental
branch Post Offices are proposed to
be opened shortly in the seven Islands
—Minicoy, Agathy, Amini, Kiltan,
Kavarthy, Androth and Kalpeni.

Proposals and estimates for installa-
tion of Wireless Stations at the places
selected for the purposes are being
worked out.

Tribal and Scheduled Castes Students

2099. Shri Onkar Lal: Will the
Minister of Home Affalrs be pleased
tn state:

(a) whether any Technical Train-
ing Institutes for tribal students in
Rajasthan have been set up with the
Central assistance;

(b) if so, their number; and

(c) whether Government have
extended any such,facilities to Sche-
duled Castes studehts also?

The Deputy Minister of Home Affalrs
(Shrimati Alva): (a) and (b). No
Technical Training Institute has been
opened in Rajasthan for tribal
students, However provision has been
made in the Second Five Year Plan
for the opening of training-centres
and training-cum-production centres
to train the tribals in cottage indus-
tries like tailoring, carpentry, shoe~
making, leather-tanning etc. One such
centre wag opened in 1958-57 and
another was sanctioned during 1957-
58,

(c) Similar facilities have been
extended to Scheduled Castes also.
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Houses for Scheduled Castes and
Scheduled Tribes

2100, Shri Kumbhar: Will the Minis-
ter of Home Affaire be pleased to
refer to the reply given to Unstarred
Question No. 2571 on the 18th April,
19587and state-

(a) whether the information regard-
ing the amounts allocated to the Union
Territories for construction of resi-
dential colonies and hutments for
Scheduled Castes and Scheduled
Tribes during the First and Second
Plan period so far has been collected;

(b) if so, the details thereof and the
names of the places where such
colonies and hutments are located; and

(c) the number of homeless families
of the above castes in the territories
whose cases for financial help for
residential accommodation are under
consideration at present?

The Deputy Minister of Home Aflairs
(Shrimatli Alva): (a) Yes, Sir.

{b) A statement is laid on the
Table of the Lok Sabha. [See Appen-
dix V, annexure No. 91.]

(c) Not readily available.

Agricultural Science Certificate Course

2101, Shri 8. C. Godsora: Will the
Minister of Education be pleased to
state:

(a) whether the examination in the
Agricultural Science Certificate Course
was held by the National Council for
Rural Higher Education during 1958;

(b) the number of successful candi-
dates State-wize; and

(¢) whether they have been absorb-
ed as Village Level Workers in
States?

The Minister of Education (Dr. K. L.
ShrimaHl): (a) Yes, Sir.

(%) West Bengal .. 10
Rombay 27
Madras .. 28
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(¢) 10 have gone for higher studies,
7 have been absorbed in other vacan-
cies and the rest are being considered
by the State Governments for recruit-
ment as Village Level Workers.

Private Sclentific and Research
Justitntions

2102. Shri Subodh Hansda: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to lay a
statement on the Table showing:

(a) the names of Scientific and
Research Institutions set up and
administered by private bodies which
receive substantial annual grants from
the Central Government for their
maintenance and development;

(b) the annual grants (i) recurring
and (ii) Non-recurring given to each
Institution for the last five vears by
the Central Government:

() the machinery, if any. set up by
the Government of India for evalual-
ing the research work done in these
Institutions and to ensure that the
grants are properly spent:

(d) if not, why mot: and

(e) the conditions, if any, under
which the recurring and non-recurring
grants are given to those Institutions
by the Central Goverrment?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) to (e). A statement giving
the required information in respect of
the Scientific and Research Institutions
which receive an annual grant of
Rs. 1 lakh or more from the Ministry
of Scientific Research and Cultural
Affairs iz laid on the Table of the Lok
Sabha. [See Appendix V, annexure
No. 82.] Information regarding the
Institutions, if any, which receive
grant from other Ministries is not
available,
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Visitors to Red Fort, Deihi

2108. Shri B. C. Prodhan: Will the
Minister of BSclentific Eesearch and
Cultural Affairs be pleased to state:

(a) the number of visitors who had
visited Red Fort, Delhi, during 1958-59
so far; and

(b) how
foreigners?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) 2,53,368.

many of them were

(b) No separate record of foreigners
is maintained.

Hill Allowance

2104. Shrl Manaen: Will the Minis-
ter of Finance be pleased to state:

(a) whether the employees of
Central Government posted in various
hill stations are given any special
allowances such as hill or winter
allowances; and

(b) if so, the names of such hill
stations?

The Minister of State for Revenne
and Civil Expenditure (Dr. B. Gopala
Reddi): (a) No hill allowance, termed
as such, is sanctioned at hill stations.
However, in view of the expensive-
ness of living at the hill stations,
compensatory allowance and/or house
rent allowance at varying rates have
been sanctioned in hill stations. At
certain hill stations winter allowance
has also been sanctioned.

(b) A list of such hill stations is
placed on the Table of the l.ok Sabha.
[See Appendix V, annexure No. 93.]

Houses for Scheduled Castes and
Scheduled Tribes in Andhra

2105. Shri M. V. Krishna Rae: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether the amounts allotted to
the Andhra Pradesh for construction
of residential accommodation for Sche-
duled Castes and Scheduled Tribes
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during 1857-58 and 1858-59 go far
have been spent on the proposed
schemes; and

(b) if so, the number of houses con-
structed with the above amounts?

The Deputy Minister of Home Affairs
(Shrimatj Alva): (a) and (b). The
required information is being obtained
from the State Government and will
be laid on the Table of the House as
soon as received.

Multi-purpose Schools in Andhra
Pradesh

2106. Shri M. V., Krishna Rao: Will
the Minister of Education be pleased
to state:

(a) the total number of multi-pur-
pose schools at present in the Andhra
Pradesh, district-wise; and

(b) the total number of schools to
be opned during 1958-59 (district-
wise)?

The Minister of
K. L. Shrimali):

(a) Adilabad
Khammam
Karimnagar
Nalgonda
Warangal
Mahboobnagar
Medak
Nizamabad
Hyderabad
Srikakulam
Visakhapatnam
West Godavari
East Godavari
Krishna
Guntur
Nellore
Kurnool
Chittor
Anantapur
Cuddapah

Education (Dr.

amnm*uwtﬂi—-

Ll L - I I S
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(b) Five; district-wise distribution.
is not known.
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Bulldings for Other Ranks

2107. Shri N. M. Deb: Will the
Minister of Defence be pleased to
state;

(a) whether there are any proposals
for building quarters for the other
ranks of the Army;

{b) what would be the approximate
cost of each house;

(e) what would be the accommoda-
tion; and

(d) what would be the expense of
the pilot project?

The Deputy Minister of Defence
{Sardar Majithia): (a) Yes.

{b) Rs. 6,000 approximately for a
married O.R. quarter of semi-perma-
nent type; the cast may, however,
vary slightly depending on the station
in which the quarter is to be built,

(¢) Living rooms 2 10" X 12" cach

Verandah 1 20"x 7" —6"
Kitchen 1 6 x 8 —6"
Bath Room 1 6" x 4
W.C, I 6" x 3
Court Yard 1 15" —8" > 16'—3"

(d) Construction of accommodation
for troops in the Army is undertaken
in accordance with approved plan and
subject to availability of funds. There-
fore, the question of launching a pilot
project for provision of such accom-
modation does not arise.

Librarles in Rajasthan

2108. Shri Onkar Lal: Will the
Minister of Education be pleased to
state;

(a) whether the Central Welfare
Board has sanctioned any grant to
voluntary social welfare organisations
for the libraries for children and
women in Rajasthan; and

(b) it so, how much has been al-
‘lotted for this purpose in 1958-587

The Minister of Edaocation (Dr.
‘K. L. Shrimall): (a) Yes, Bir.

(b) A sum of Rs, 10,050 has so far
been sanctioned to voluntary social
welfare organisations in Rajasthan for
ithis purpose during 10858-59.
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Primary and Basic Education Schemes
in Rajasthan

2109. Shri Onkar Lal: Will the
Minister of Education be pleased to
state the amount of grants allocated to
the Government of Rajasthan for
Primary and Basic Education Schemesg
during 1958-59 so far?

The Minister of Eduacation (Dr.
K. L. Shrimall): According to the new
procedure introduced this year regard-
ing payment of Central assistance to
State Governments for the implemen-
tation of Development Programmes
under the Second Five Year Plan,
separate sanctions for individual
schemes are not being issued. Instead,
Lump sum “Ways and means ad-
vances” to the extent of § of the ad-
missible Central assistance for all sec-
tors of development are being releas-
ed in regular monthly instalments be-
ginning in May, 1958.

The amount of Central grants that
will be admissible to any State Gov-
ernment for any category of Sthemes
will be calculated during the 4th
quarter of the year on the basis of
the actual progress achieved by them
during the first three quarters and
estimates for the 4th quarter and
scheme-wise sanction of Central grants
will be issued accordingly at that
time.

Temples in Rajasthan

2110. Shri Onkar Lal: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to state
the steps that are being taken by
Government for preservation and
maintenance of temples declared to
be of national importance in Rajas-
than?

The Minister of Scientific Research
and Cultural Affalrs (Shri Humayun
Eabir): All such temples are main-
tained by the Union Department of
Archaeology by carrying out annual
as well as special repairs as and when
necessary and by providing necessary
watch and ward staff.
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Income-tax Payers in Kotah (Rajas-
than)

2111, Bhri Onkar Lal: Will the
Minister of Finance be pleased to state
the number of persons in Kotah
division in Rajasthan who pay income-
tax?

The Minister of Revenue and Civil
Expenditure (Dr. B, Gopala Reddi):
The number of persons in Kotah
division in Rajasthan, who were on
the register of Income-tax assessees
as on lst September 1858, was 2127

Visits of Commissioner for Scheduled
Castes and Scheduled Tribes in
Rajasthan

2112. Shri Onkar Lal: Will the
Minister of Home Affairs be pleased
to state:

(a) how many times the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes visited Rajasthan during
1958-59 so far; and

(b) the places visilted by him in the
State?

The Deputy Minister of Home Affairs
(Shrimati Alva):

(a) Three times,

{b) 1, Sikar,

2. Amarsar,

3. Rajnagar and Phulad villages
{in Pali Distt.)

. Sojat Town (in Pali Distt.)
. Sardarshahar,

Bardasar villages,

. Ratangarh,

. Ledasar village,

. Ladnu in Nagore Distt.

10. Dindwana in Nagore Distt.
11. Nagore,

12, Jodhpur.

CoaRm L

Confiscated Gold and Sllver

Shri Bam Krishan:
Sardar Iqbal Singh:

Will the Minister of Finance be
pleased to state the approximate
quantity and value of confiscated gold

188A LSD.—3.

2113.

aod silver in possession of Govern-
ment?

The Minisier of Revenne and Civid
Expenditure (Dr, B. Gopala Reddl):
The information is being collected and

a statement will be laid on th 1
of the House, ¢ Table

Steel Re-rolling Mills in Mohindergarh

2114, [ 8hri Ram Krishan:
| Sardar Igbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

_ (a) whether it is a fact that there
15 no re-rolling mills in the District
of Mohindergarh; and

(b) if so, what steps Government
propose to take to start re-rolling mills
in this District?

The Minister of Steel, Mines and
Fuel (Sardar Swamn Singh): (a) Yes.

(b) It is not possible to consider
location of re-rolling millg distriet-
wise when sanctioning new units.

Secondary Education (n Punjab

Sardar Igbal Singh:
Shrl Daljit Singh:

Will the Minister of Education be
pleased to state:

Shri Ram Krishan:
2115.

(a) whether the scheme for higher
secondary education in Punjab has
been sanctioned by the Governmen
of India; and '

(b) if so, the mamn features of the
scheme? .

The Minister of Education (Dr.
K. L. Shrimali): (a) Yes, Sir.

(b) (i) It increases the content of
Secondary Education by the addition
of one Yyear.

(ii) It also envisages the conversion
of schools into multi-purpose type by
the introduction of diversified courses.

(-iil} The core subjects will provide
courses in General Science and Social
Studies, besides languages.
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{iv) Craft will be introduced as a
compulsory subject.

Advisory Commitiee on Libraries

2116. Shri Ram Krishan: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No, 3673 on the Sth May,
1958 and state:

(a) whether the Advisory Com-
mittee on Libraries has submitted its

report; and

(b) if so, their main recommenda-
tiona?

The Minister of Education (Dr,
K. L. Shrimali): (a) The Advisory
Committee for Libraries has not yet
submitted its report.

(b) Does not arise,

Labour and Social Bervice Camps for
Students

2117. Shri Ram Krishan: Will the
Minister of Educatlon be pleased to
state:

(a) the total number and names of
labour and social service camps for
students and other youth held in
Mohindergarh District and Tehsils of
Bhiwani and Hansi in Punjab during
1957-58;

{b) the total number and names of
such camps to be held during 1058-59
with in the above mentioned area;

(¢) total amount spent on each
camp, camp-wise;
(d) the nature of work done; and

18 SEPTEMBER 1058  Written Answers 6648

(e) the procedure adopted for selec-
tion of sites and method followed for
obtaining public cooperation?

The Minister of Education (Dr.
K. L. Bhrimall): (a) to (d). A state-
ment is laid on the Table of the Lok
Sabha regarding camps held in Mohin-
dergarh District. [See Appendix V,
annexure No. 84]. Information regard-
ing camps held in Bhiwani and Hansi
Tehsils is being collected and will
be placed on the Table separately.

(e) The work site and the work
itself are normally selected in con-
sultation with the Block Development
Officers or other State Government
Officers of the area. The Camp Or-
ganizerg obtain their cooperation as
well as of the people through local
Panchyats.

Rupee Traveller's Chegue

Shri Harish Chandra
2118. Mathur:
| Sardar Igbal Singh:

Will the Minister of Finance be
pleased to state:

(a) the number and amount of rupee
traveller's cheques issued within and
without the country so far; and

(b) whether the existing facilities
for their encashment abroad are pro-
posed to be expanded?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) So far as the State Bank of India
rupee traveller's cheques are concern-
ed. the information relating to the
period from the 1st January, 1958 when
the scheme was inaugurated, upto the
30th June, 1858, is as follows:—

Number of pieces  Denomination Value For encashment  For encashment
in India abroad
Rs. Rs. Rs. Rs.
Chegues seld in I'ndia
17,995 100 ]'
27:47,550 26,46,550 1,01,000
18,961 so J
Cheguwes sold abroad
2,829 100
5,33,950 5:33,950
5,021 50
ToTAL . . 32,81,500 31,80,500 1,01,000
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Information relating to rupee
traveller's cheques izsued by the other
banks and institutions I8 not readily
available,

(b) Yes. The existing (facilities
available at about 860 offices located
in all the important countries of the
world, are being extended, as and
when necessary, in accordance with
the requirements of the travelling
public.

Delegations

2119, Shri Morarka: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to state:

(a) the total number of delegations
or technical teams sent to foreign
countries so far in connection with the
work of the three steel plants;

(b) the personnel of each such team
or delegation;

(c) the purpose for which they went
and the countries they visited; and

(d) the total expenditure incurred
on each of the delegations?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): (a) to
(d). A statement is laid on the Table
of the Lok Sabha, [See Appendix V,
annexure No. B5].

Unification of Kishengunge (Bihar)

2120, Shri C. K. Bhattacharyya: Will
the Minister of Home Affairs be pleas-
ed to state:

(a) whether his attention has been
drawn to the reports in the “Anand
Bazar Patrika” and the “Hindusthan
Standard” (Calcutta edition) of 8th
May 1858 that a memorandum has been
submitted to him by the residents of
present Kishengunge Sub-division of
Bihar;

{b) whether such a memorandum
has been received by him;

{c) if so, the action taken thereon?

The Minister of Home Affairy
(Pandit G. B. Pant): (a) and (b). No
memorandum from the residents of the
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pmt Kishengunge Sub-division of
Bihar has been received regarding
the subject of this question. A copy
of a resolution, however, purporting
to halve been passed by “eminent men
of Kishengunge, District Purnea” at a
meeting held on 25th December 1957
to consider “depressing state of affairs
of trade and commerce of Kishengunge
merchants and allied matters” was
forwarded to this Ministry,

(c) The contents of the resolution
have been brought to the notice of
the State Governments concerned.

Wages and Salaries

2121, Shri Abdul Salam: Will the
Minister of Finance be pleased to
state:

(a) whether it is a fact that the
wages and salaries component of
consumption expenditure on current
account of Government administra-
tion has increased from about Rs. 170
crores in 1956-57, (Accounts) to Rs
214 crores in 1958-59 (Budget); and

(b) if so, what part of the additional
expenditure is due to increased prices
and costs of living and what part is
due to employment of additional
hands?

The Minister of Revenue and Civil.
Expenditure (Dr. B. Gopala Reddl):
(a) Yes Sir.

(b) Of the total rise of Rs. 44 crores
a sum of about Rs. 4 crores represents
the interim dearness allowance to’
lower paid staff recommended by the
Pay Commission. The rest is attri-*
butable to normal increments and
additional employment.

Ofl Refineries

2122, Shri Marish Chandra Mathur:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether there is any scheme/
for the expansion of the existing oil
refineries,

(b) if so, the nature thereod;
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{¢) what foreign exchange has been
maved because of the installation of
these refineries; and

(d) what are the future plans in
that direction?

The Minister of Mines and Of1
(Shri K. D. Malaviya): (a) and (b).
In March, 1856, Standard Vacuum
Refining Company submitted proposals
for increasing their output and for
the production of additional products
such as pegasol, sovacjde, jute batching
oil, liquified petroleum gas and as-
phalt. These proposals were ap-
proved by Government in April, 1957.
The company is expected to complete
this programme in 1859,

(¢) This is under examination by
the Reserve Bank of India and actual
figures are not yet available.

(d) Government have not received
any other proposal for expansion of
existing refineries.

Bhoomidari Rights in Delhi

2123. Sardar Iqbal Singh: Will the
Minister of Home Affairs be pleased
to state:

(a) total number of persons and
total areas which are likely to acquire
Bhoomidari Rights in Delhi after the
implementation of the Delhi Lands
Reforms Act; and

{b) when rights will be conferred on
peasants?

The Minister of State in the
Ministry of Home Affairs (8hri Datar):
{a) On the basis of information that
is available at present, approximately
48970 persons (28523 old proprietors
and 17447 tenants) are likely to ac-
quire Bhoomidari rights in an area of
133872 acres (old proprietors in
109, 384 acres and tenants in 24,288
aories).

(b) Bhoomidari rights have been
conferred on 19218 persons (11420 old
proprietors and 7796 tenants) in 131
out of the total of 308 villages, and
Bhoomidari certificates have also been
disbursed. The work in the remain-
ing villages is in progress.
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Social Education Centres in Tripura

2124, Bbrl Dasaratha Deb: Will the
Minister of Education be pleased to
state:

(a) the number of social educa-
tion centres run by Tripura Adminis-
tration;

(b) the number of students getting
education in these centres at present;

(c) how do they compare with last
year; and

(d) if it is less, remsons for the
short fall?

The Minister of Education (Dr.
K, L, Shrimall): (a) 380.

(b) to (d). Information is being col-
lected and will be laid on the Table
of the House when available.

Training Centres for Tribal Students

2125 S Shri Subodh Hansda:
" | Shri S. C. Samanta:

Will the Minister of Home Affairs
be pleased to state:

(a) how many centrally sponsored
schemes for sheet metal training cum
production centres for Tribal students
are functioning in West Bengal;

(b) the total number of students
under training in these institutions and
the duration of their training; and

(c) whether all these students are in
receipt of stipends throughout. their
training and production period?

The Deputy Minister of Home
Affairs (Shrimati Alva) (a) One.

(b) 20 students will be trained every
year. The period of training is one
year.,

(¢) During the course of training
each student is given a stipend of
Rs. 30 p.m. Persons employed in pro-
duction centre work at piece rate
system and can earn up to Rs. 60
p.m. as wages, if production is {n full
swing.
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Translation of Documents

2128, Bhri Jadhav: Will the Minister
of Home Affairs be pleased to state:

(a) whether it is a fact that the ar-
rangements for the translation of Gov-
ernment documents, office registers
and forms from English into Hindi
and Urdu by the Delhi Administration
have been discontinued from October,
1857; and

(b) if so, the reasons therefor?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) No
special arrangements for the transla-
tion of Government documents, office
registers and forms from English into
Hindi and Urdu are understood to
have been made by the local Admin-
istration in the past, except that one
post of ‘translator’ was created in
March 1954 for the translation of
official and non-official Bills, Questions
and supplementaries to Questions
etc. circulated by the Legislative
Assembly Department of the erstwhile
Part C Delhi State. This post was
abolished with effect from October 1,
1957.

(b) Does not arise.

Seminar on Examination and Evalaa-
tion Workshop

2127. Sardar Iqbal Singh: Will the
Minister of Education be pleased to
state the main features of
the report on the Seminar on Exa-
mination and Evaluation Workshop
held in Bhopal?

The Minister of Education (Dr.
K. L. Shrimali): A statement is laid
on the Table of the Lok Sabha, [See
Appendix V, annexure No. 96.]
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Hounsing for Army Officers

2128, Bardar Iqbal Singh: Will the
Minister of Defenee be pleased to
state:

(a) whether there is any plan to
construct houses for Army Officers;

(b) the details of this plan and
names of such places where these
houses will be constructed; and

(¢} number of units to be construct-
ed at each place?

The Deputy Minister of Defence
(Sardar Majithia): (a) Yes.

(b) and (c). The quarters under
construction or proposed to be cons-
tructed at various stations in India
are/will be built having regard to re-
quirements and availability of funds
It is not in the public interest to dis-
close information in regard to names
of the stations and the number af
houses constructed or to be construct-
ed at those stations.

Re-Finance Corporation for Indastry

2129, Sardar Igbal Singh: Will the
Minister of Finance be pleased to state
the names of the institutions with their
value of share who have subscribed to
the share capital of the Re-finance
Corporation for Industry (Private)
Ltd.?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddl):
The issued capital of the Re-finance
Corporation for Industry Private Ltd
is Rs. 12.5 crores divided into 1,250
shares of Rs. 1 lakh each, of which
20 per cent. has been called. The value
of shares allotted to the participating
institutions is as follows:—

Value of
R 5
S. No. Name of institution (R,"“"' y

] 3
1. Reserve Bank of India 5-00
2. Life Insurance Corporation 2-50
3. State Bank of India . . . . . . . 2-90
4. Central Bank of India} . . B . " . ] . 025
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s. Punjab National Bank
6. Bank of India

7. Bank of Baroda

8

. National Overseas and Grmdlaps Bamk

9. United Commercial Bank

10. Lloyds Bank

11. Allahabad Bank

12, Chartered Bank

13. Indian Bank .

14. United Bank of India

15. Mercantile Bank

16. Devkaran Nanjee Bmkmg Co
17. State Bank of Hyderabad

Crimes by Pakistani Natiouals

2130. Sardar Igbal Singh: Will the
Minister of Home Affailrs be pleased
to state the number of Pakistani
nationals who committed crimes during
their stay in India in the years 1956,
1957 and 1858 so far in each State?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): A
statement containing the requisite
information is placed on the Table of
-the Lok Sabha. [See Appendix V,
annexure No. 97.]

Minerals

2131. Sardar Igbal Singh: Will the
Minister of Steel, Mines and Fuel be
pleased to lay a statement on the Table
showing the production and value of
each mineral produced during 1956
and 1957 (year-wise)?

The Minister of Mines and Oil (Shri
K. D, Malaviya): A statement giving
the required information is laid on
the Table of the Lok Sabha, [See
Appendix V, annexure No. 98.]

Police Posts and Stations

2132. Sardar Igbal Singh: Will the
Mlnister of Home Affairs be pleased

0.25
0-22
022
022
022
0-22
020
©-20
0-20
020
o-10
0-10
o 10

to lay a statement on the Table show-
ing:

{a) the location of police stations
and police posts in Delhi;

{b) whether there is any proposal

to upgrade some police posts to police
stations;

{c) if so, names of such police posts;

(d) whether there is any proposal
to set up new police posts; and

(e) if so, names of such places?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
A statement containing the requisite
information is placed on the Table of
the Lok Sabha. [See Appendix V,
annexure No. 99.]

(b) No.

(c) Does not arise.

(d) No.

(e) Does not arise.
U.S. Visit of General Thimmayya

2133. Sardar Iqbal Singh: Will the
Minister of Defence be pleased to
state:

(a) whether General K. S, Thim-
mayya, Chief of the Army Staff is
visiting US.A.; and
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(b) if so, the purpose of his visit?

The Minister of Defence (8hrl
Krishna Menon): (a) Yes, Sir, from
the 16th to the 28th September 1858.

(b) The visit is in response to an
Invitation from the Chief of the U.S.
Army Staff who had visited India in
January, 1958,

“Arrest of a Swiss National”

2134. Sardar Iqbal Singh: Will the
Minister of Finance be pleased to state:

(a) whether a Swiss national named
Tom Rovland Zulling was arrested
recently with smuggled gold worth
one lakh of rupees;

(b) whether he is one of the mem-
bers of an international smugglers
gang; and

(¢) if so, the steps taken by Gov-
ernment in the matter?

The Minister of Revenue and Clvil
Expenditure (Dr. B, Gopala Reddi):
(a) Yes, Sir. A Swiss national named
Tom Rolland Zulling wuas arrested at

Palam Airport on the 28th May, 1958

for smuggling gold worth Rs. 84,307,
(b) No, Sir.
(c) Does not arise.

Election Petitions

2135. Shri Hem Raj: Will the
Minister of Home Affairs be pleased
to state;

(a) the total number of election
petitions filed against the elections
held in 1957 for the Territorial Coun-
cils in the Union Territories; and

(b) the number of election petitions
pending in the courts of District
Judges?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) The follow-
ing election petitions were filed against
elections held in 1957 for the Terri-
torial Councils in the wvarious Union
Territories:—

Himachal Pradesh—§
Manipur—3
Tripura—1
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(b) Two petitions (including one
remanded on appeal) are pending in
Himachal Pradesh.

“Seizure of Smuggled Goods in
Manipar”

2136. Shri L. Achaw Singh: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that certain
undeclared goods were seized by the
Customs authorities from the jeep car
of an Assistant Engineer of the Mani-
pur PW.D. on the 6th July, 1858; and

(b) if so, action taken in the
matter?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopalz Reddl):
(a) Yes, Sir. It is a fact that un-
declared goods worth Rs, 190°50 nP.
(including duty) were seized from the
jeep car of an Assistant Engineer of
the Manipur PW.D. on the 6th July,
1958. The jeep was also seized.

(b) The case is under Departmental

adjudication.

Sale of Land in Tripura

2137. Shri Dasaratha Deb: Will the
Minister of Home Affairs be pleased
to lay a statement showing:

(a) the number of cases of sale of
land by tribals to non-tribals that took
place in Tripura, division-wise since
1949;

(b) the reason for such transfer of
lands from tribals to non-tribals; and

(c) the steps Government propose
to take to protect the backward tribes
of Tripura in this respect?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
A statement containing the required
information is laid on the Table of
the Lok Sabha. [See Appendix V,
annexure No. 100.]

(b) For some time past, the demand
for agricultural land in the area has
increased considerably, resulting in an
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abnormal increase in its price. This
appears to have lured the tribals to
dispose of their lands in the plains,
and to shift to unreclaimed areas or
the hills where they are occupying
Government land, or have purchased
private land at much lower prices.
Some of the tribals have also taken to
shifting cultivation.

{c) Restrictions are already in force
on the alienation of land within tribal
reserves by tribals to non-tribals. As
& further step, loans are also given
by the Local Administration to the
tribals liberally to keep the latter to
establish themselves economically,
and thereby eliminate the incentive
for their selling land to non-tribals.

Steel Import

2138, Shri Pangarkar: Will the
Minister of Steel, Mines and Fuel be
pleased to state thg total quantity of
gteel imported into India during 1958-
58 so far?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): 497,361
tons from April to July, 19858, which
includes 54,474 tons purchased direct
by the Railways.

Juvenils Delinquency

%139. Shri Hem Barua: Will the
Minister of Home Affairs be pleased
to state what are the allotments made

30 far State-wise under the “CARE”
programmes of the Second Plan to
the States for the purpcse of combat-
ing juvenile delinquency?

The Deputy - Minister of Home
Affairs (Shrimati Alva): A statement
containing the State-wise sallocation
for the Second Plan period of the
amount of Central assistance under
the ‘Care’ programme for the purpose
of combating Juvenile Delinquency is
laid on the Tabile of the Lok Sabha.
[See Appendix V, annexure No. 101.]
So far, only Juvenile Delinquency
schemes of Madras have been approv-
ed and the allotment made 1o the
State during the current year for their
Care programme, which includes
Juvenile Delinquency schemes is Rs, 2
lakhs, Some schemes from Bihar and
Madhya Pradesh have been received
and are being examined. No other
State has yet approached this Minis-
try with specific schemes for Juvenile
Delinquency.

Foreign Capital Investments

2140. Shri Warior: Will the Minis-
ter of Finance be pleased to state the
investment income remittances (on
private account) from India to foreign
countries during the years 1956-57 and
1957-587

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
A statement giving the required infor-
mation is laid on the Table.

Statement

Investment Income Remittances (on Private account) during 1956-57 and 1957-58

Payments

(Rs. Lakhs)
Year u. U.S5.A. Switzer- Other Total
land countries
1956-57 2,63 54 1,97 18,92
1957-58Y . - . . . 4,31 56 1,82 20,44

*Provisional.
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Tourist Train

2141, Bhri Kunhan: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it iz a fact that a tourist
train from South had been burgled
by a gang of thieves at the Delhi Main
Station on the morning of 1st August,
1958;

(b) whether the police made any
enquiries into it; and

(e) if so, with what result?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
There was a minor theft in two com-
partments of a train carrying pilgrims
from South India. The carriage
reserves for these pilgrims was
detached at the Delhi Main Station on
the aufternoon of the 28th July, and it
appears that soon after, the pilgrims
went sight-seeing without informing
anybody and leaving the carriage in
the vard unattended for 3 days.

(b) A case under Section 379 LP.C.
was registered by the Police and its
investigation was entrusted to a special
‘'staff.

(¢) The case is under investigation.
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Training of Librarians

2143. Sardar Igbal Singh: Will the
Minister of Education be pleased to
refer to the reply given to Unstarred
Question No. 1149 on the 30th August,
1958 and state:

(a) the main outlines of composi-
tion, management, administration and
finance of the Institute for Training
of Librarians finalised; and

(b) the qualifications prescribed for
the trainees and the duratioa of the
training course?

The Minister of Education (Dr, K, L.
Shrimali): (a) and (b). A statement
is laid on the Table of the Lok Sabha.
[See Appendix V, annexure No. 103.]

Selzure of Smuggled Gold'

2144. Sardar Igbal Singh: Will the
Minister of Finance be pleased to state:

(a) whether smuggled gold was
seized at Jullundur, during July, 1858;

(b) if so, the number of persons
arrested in this connection; and
(c) the total quantity of gold seized?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) Yes, Sir.
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(b) Bix persons were arrested in this
connection.

(c) The total quantity of gold seized
is 1,112 tolas, 3 mashas and 1} rattis.

Secondary Education

2145, Sardar Igbal Singh: Will the
Minister of Education be pleased to
state the amount actually utilised by
each State Government out of the
grant given by the Government of
India for the expansion of Secondary
education during 1857-587

The Minister of Education (Dr. K, L,
Bhrimall): The information is being
collected and will be placed on the
Table of the Sabha in due course.
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{c) the stepe taken by Government
for the realisation of the said dues?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) to (c). The Central Government
dues from sugar mills consist of
Income-tax, Excess Profits Tax, Busi-
ness Profits Tax, Wealth Tax and
Central Excise duty. Two statements,
giving the position separately in res-
pect of (i) Income-tax, Excess Profits
Tax, Business Profits Tax and Wealth
Tax and (ii) Central Excise duty are
laid on the Table of the Lok Sabha.
{See Appendix V, annexure No. 104].

Scholarships

2149. Shri Tangamani: Will the
Minister of Education be pleased to
lay a statement showing:

(a) what steps have been taken for
early payment of scholarship dues to
the post-matric students of Scheduled
Castes, Scheduled Tribes and Other
Backward Classes for the year 1958-59;

(b) how many applications have
been received State-wise;

(¢) whether Government propose to
separate Scheduled Castes and Back-
ward Classes for this purpose;

(d) what is the allotment for the
current year under each category?

The Minister of Education (Dr. K. L.
Shrimali): (a) to (d). A statement is
laid on the Table of the Lok Sabha.
[See Appendix V, annexure No. 105].
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Committees under the Ministry of
Defence

2151. Shri Daljit Singh: Will the
Minister of Delence be pleased to
state the names of various Committees
set up under the Ministry of Defence
during the period from 1st January to
31st July, 19587

The Deputy Minister of Defence
(Sardar Majithin):

Permanent Committees

1. Defence Research and Develop-
ment Advisory Committes,

2. Standardisation Committee,
Ad Hoc Committees

Committee to enquire into the
management of public funds in the
Air Force.

Educational Institutions in Punjab

2152. Shri Daljit Singh: Will the
Minister of Education be pleased to
state the number of educational insti-
tutions in Punjab to which financial
assistance was given by the Ministry
during 1957-58 and 1958-59 so far?

The Minister of Education (Dr, K. L.
ShrimaHli): 1957-58 52
1958-59 so far 22

Test Relief and Dry Doles

2153. Shri Aurobindo Ghosal: Will
the Minister of Finance be pleased to
state:

(a) whether Government has any
statistics to show which State has spent
the highest amount in Test Relief and
Dry Doles from 1954 to 19857; and
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(b) what is the contribution of the
Government of India in that connec-
tion?

The Minister of Revenne and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) No, Sir. The Ministry of Finance
have been receiving broad details of
expenditure under specified items
only, as classified in their letter
No, F3(1)-P/53, dated 2nd February,
1955, a copy of which was laid on the
Table of the House in reply to Un-
starred Question No. 787, on 3rd March
1958. The letter does not make any
specific mention of expenditure on
“Dry Doles” or “Test Relief”.

(b) The Government of India’s con-
tribution to the State Governments on
account of natural calamities is given
on the basis of the overall expendi-
ture on the items qualifying for cen-
tral grant, calculated on the pattern
laid down in the letter referred to

above.

Forelgners in Darjeeling

2154, Shrl Aurobindo Ghosal: Will
the Minister of Home Affairs be
pleased to state the number of foreig-
ners who have come to the district
of Darjeeling, West Bengal during
19577

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
10,693 foreigners (including 10,370
Tibetans) visited the district of Dar-
jeeling during 1957.

0il Refineries

2155. Shri Harish Chandra Mathar:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) whether refining capacity in
India approximates to the current
demand but there is an imbalance
between the pattern of Indian con-
sumption and the pattern of refilnery
output;

(b) if so, what are the reasons
which account for this and whether
Government propose to take uny
action in the matter; and
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(¢) what will be the position whep
the new refineries start production>

The Minister of Mines and Ol (Shrj
K. D. Malaviya): (a) and (b). The
production from the refineries is not
sufficient to meet the country’s require.-
ments of petroleum products. The
pattern of production leaves a surplus
in the case of motor spirit and furnace
oil. The question of stepping up the
production of deficit petroleum pro-
ducts is under consideration.

(c) When the two new refineries in
the public sector go into production,
the country’s imports of deficit petro-
leum products will be considerably
reduced.

Shamlat Lands in Kotla Mubarakpur

2156. Shrimati Sucheta Kripalani:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that Gov-
ernment proposcs to take over all the
Shamlat (common) lands in Kotla
Mubarakpur which are at present
occupied by individuals and use them
for community welfare works; and

(b) if so, the steps taken so far in
the matter?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
No.

(b) Does not arise.

Auditing of Public Undertakings

2157. Shrimati Renu Chakravartty:
Will the Minister of Finance be
pleased to state:

(a) whether any effort is made to
impart commercial audit experience
to those entrusted with this work of
auditing of Industrial Undertakings
and Corporations which are audited
by Comptroller and Auditor-General;
and

(b) if so, the nature thereof?
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The Milnister of Reveuue and Civil
gExpenditure (Dr. B. Gopala Reddi):
(a) Yes.

(b) The audit of the accounts of
commercial undertakings is conducted
by a specially constituted organisation
consisting of Gazetted and non-
Gazetted staff who are imparted train-
ing at the Institute of Cost and Works
Accountants at Calcutta. The subordi-
nate supervisory staff have to pass the
Commercial S.A.S. Examination which
includes subjects like advanced Book
Keeping and Auditing Business
Organisations. General Commercial
Knowledge and Industrial and Mercan-
tile Law, Cost Accounting and Factory
Organisation. Before taking up the
above examination they are required
to undergo practical training in select-
ed Government factories, Industrial
and Commercial organisations (both
Government and non-Government).

Scholarships

2158. Shri Subodh Hansda: Will the
Minister of Edacation be pleased to
state:

(a) total number of scholarships to
be awarded by the Government of
India to non-Indian students of Asian
and African countries during 1959-60
under the General Cultural Scholar-
ships Schemes; and

(b) whether applications have been
invited from the students from those
countries?

The Minister of Education (Dr. K. L.
Shrimali): (a) 104.

(b) Yes, Sir.

Directorate General of Archseology

2159, Shri M. B. Thakore: Will the
Minister of Scientific Research and
Cultaral Affairs be pleased to state:

(a) the total expenditure incurred
by the Directorate General of Archeeo-
logy on purchase of miscellaneous
contingencles, office equipment and
furniture separately for the periods
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{1) April, 1957 to January, 1958 and
(ii) February and March, 1958;

(b) whether money was utilised for

the purpose for which it was sanc-
tioned; and

(c) if not, the reasons therefor?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) (i) Expenditure incurred
from April, 1957 10 January, 1958:—

Miscellaneous

contingencies Rs. 20,073.00
Office equipment Rs. 68,757.00
Furniture Rs. 1,382.00

(i) Expenditure incurred from Feb-
ruary, 1958 to March, 1958:—

Miscellaneous

contingencies .. Rs, 12,474.00
Office equipment . Rs. 38,674.00
Furniture .. Rs. 159.00
(b) Yes, Sir.

(c) Does not arise.

Closing of Schools due to Water
Shortage

2160. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that some
schools were closed in Delhi owing to
the shortage of water supply; and

(b) if so,
closed?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) The required information iz
being collected and will be laid on
the Table of the Lok Sabha in due
course.

names of the schools

Revision of Detenu Rules

2161, Shri Arjun Singh Bhadauria:
Will the Minister of Home Affairs be
pleased to state:

(a) whether Government  have
received representations from certain
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detenus during the past three years
for revision of detenu rules in Delhi
and for introduction of uniform detenu
rules in all the States; and

(b) if so, action taken thereon so
far?

The Minister of Home Affairs
(Pandit G. B, Pant): (a) and (b). One
such representation was received; but
it was not considered necessary to
revise the rules.

Delhi Jail

2162. Shri Arjun Singh Bhadauria:
Will the Minister of Home Affairs be
pleased to state:

(a) whether it is a fact that under
the provisions of {Le Punjab Jail
Manual in force in Delhi Jail, only
Muslim Detenus and B Class prisoners
are entitled to have eggs in lieu of
meat; and

(b) if so, the reasons for the conti-
nuance of this privilege exclusively
for the Muslims since the coming into
force of the Constitution?

The Minister of Home  Affairs
(Pandit G. B. Pant): (a) and (b).
Yes. The provision for the supply of
eggs in liem of meat to IMuslim
prisoners was made in the Punjab Jail
Manual due to non-availability of
‘Halsl’ meat in the Punjab after the
partition. In so far as Delhi ig cun-
cerned the matter is now under exami-
nation. '

Graduates and Post-Gradoates in
Government Employment

2163. Shri Jadhav: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether it is a fact that the
Government hag ascertained the num-
ber of graduates and post-graduates
employed as lower division clerkg or
ip similar posts, in the various depart-
ments of the Central Government;
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{b) if s0, their number Ministry-
wise and department-wise at present;
and

{c) the action taken or proposed to
be taken to improve their prospec:s.

The Minister of State in the Minis-
iry of Home Affairs {Bhri
Datar): (a) and (b). In unstarred
Question No. 411 answered in the
Rajya Sabha on the 27th September,
1955, it was stated that there were 33
double Graduates and M.As. working
as Lower Division Clerks under the
Government of India for more than 5
years, Uptodate information regard-
ing the number of Graduates and post-
Graduates employed as Lower Division
Clerks or in similar posts, Ministry/
Department-wise, is not readily avail-
able.

(c) No action was taken or is pro-
posed to be taken.

Exemption of Industrial Concerns
from Income-tax

2164. Shri Daljit Singh: Will the
Minister of Finance be pleased to
state;

(a) the total number of industrial
concerns and joint stock companies
exempted from Income-tax :n Delhi;
and

(b) the reasons for exemptions?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
(a) Five only.

(b) They have satisfled the rondi-
tions laid down for exemplion under
section 15C of the Indian Income-tax
Act, 1922.

International Finance Corporation

Shrimati Ta Pajchoudhuri:
ELSS. {sm N. B. Monisamy:

Will the Minister of Finaoce be
pleased to state:

(a) how many Indian frmg have so
far applied to the International
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Finance Corporation for financial
assistance; and
(b) the quantum of assistance

sought?

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
() and (b). As mentioned in reply
to part (b) of the Starred Question
No. 341 answered on the 21st August,
1958, the I.F.C. has the specific objec-
tive of dealing with private enter-
prise directly. In view of this, it is
not possible for Government to give
any information regarding the number
of Indian firms who have applied to
the I.F.C. and the quantum of assist-
ance they have sought.

Central Social Welfare Board’s
Grants

2166. Shri Daljit Singh: Will the
Minister of Education be pleased to
state:

(a) whether the Central Social
Welfare Board has allocated any
amount to voluntary social welfare or-
ganisations for the libraries for
children and women in Punjab and
Himacha] Pradesh; and

(b) if so, the amount allotted for
the year 1958-597

The Minister of Education (Dr. K.
L. Shrimali): (a) Yes, Sir.

(b) A sum of Rs. 2,800 hag been
sanctioned to 6 institutions in the
Punjab State during 1958-59 so far, for
this purpose. No grant for this pur-
pose has so far been sanctioned in
Himachal Pradesh during 1858-59.

Staff in the Ministry of Steel],
Mines and Fuel

2167. Shri Daljit Singh: Will the
Minister of Bteel, Mines and Fuel be
pleased to state:

(a) the number of Assistantg and
Clerks in the Ministry of Steel, Mines
and Fuel; and
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(b) the number of the employees
among them belonging to Scheduled
Castes and Scheduled Tribes?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
There are now B4 Assistants, 45 Upper
Division Clerks and 144 Lower Divi-
sion Clerks in the Ministry of Steel,
Mines and Fue.

(b) 6 Assistants, 2 Upper Division
Clerks and 14 Lower Division Clerks
belong to the Scheduled Castes and 1
Lower Division Clerk belongs to the
Scheduleq Tribes.

Training of Backward Classes in
Cottage Industries jin Punjab

2168. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased to
state:

(a) the number of persons who are
proposed to be trained annually in the
State of Punjab under the centrally
sponsored schemes for training of
Backward Classes in Cottage Indus-
tries;

(b) the number of persons Who have
been trained so far under this scheme;
and

(c) the number of persons who are
proposed to be trained during the re-
maining period of the Second Five
Year Plan?

The Deputy Minister of Home Affairs
(Shrimati Alva): (a) to (e). The re-
quired information is being collected
and will be laid on the Table of the
House as soon as received from the
State Government.

Income-tax Assessees in Punjab

2169. Shri Daljit Singh: Will the
Minister of Finance be pleased to state
the number of persons in Gu}-daspur‘
district of Punjab who pay income-
tax?

The Minister of Revenue and Civik
Expenditure (Dr. B. Gopala Reddl):
The number of persons in Gurdaspur
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District of Punjab, whe were on the
register of income-tax assessees ag on
Ist April 1938, was 1182

Temples in Himachal Pradesh

2170. Shri Daljit Singh: Will the
‘Minister of Scientific Research and
Cultural Affairs be pleased to state the
steps that are being taken by Govern-
ment for preservation and mainten-
ance of temples declared to be of

netional importance in Himachal
Pradesh?

The Minister of Scientific Research
and Cultural Affairs (Shrl Humayun
Kabir): Al such temples are properly
maintained by the Union Department
of Archaeology by carrying out annual
as well as specia] repairs as and when
necessary and by providing necessary
watch and ward Staff.

Cl. Sheets for Punjab ang Himachal
Pradesh

2171. Shri Daljit Singh: Will the
Minister of Home Affairs be pleased
to state the number of the tribal
people who were supplied with C.I.
sheets in Punjab and Himachal
Pradesh during 1957-58 and 1858-59 so
far under the tribal Housing Scheme?

The Deputy Minister of Home
Affairs (Bhrimati Alva): There is no
housing scheme for Scheduleq Tribes
in Punjab. As for Himachal Pradesh,
the required information is being col-
lected and will be laid on the Table
of the House ag soon as received from
the Administration.

Scheduled Castes Section Officers

Shri B. K. Galkwad:

Shri H. N. Sonule:

Shri Balasaheb Salunke:
LS!n'l Dige:

Will the Minister of Home Affairs be
pleased to state;

2172,

(a) the total number of Scheduled
Castes who were promoted as Section
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Officers in the Centra] Government
during the last three years; and

(b) how many of them have been
reverted subsequently?

The Minister of State in the Ministry
of Home Affairs (Shri Datar): (a) 44,
apart from purely shori-term nfficlat-
ing arrangements.

(b) None of these 44

Life Insurance Oorporation of Indla

2173. Shri Anirudh Sinha: Will the
Minister of Finance be pleased to state
the time by which the report of the
Life Insurance Corporation of India
under Section 27 of the Life Insur-
ance Corporation Act, 1956 for the
period 1957-58 would be placed on the
Table?

The Minister of Revenue and Civil
Fxpenditure (Dr. B. Gopala Reddi):
The First Report of the Life Insurance
Corporation for the period 1st Sep-
tember, 1956 to 31st December, 1857
has not yet been received by Govern-
ment. It would be laid on the Table
of the House as soon as may be after
it is received.

Coal Despatches to Pakistan

2174, Shrimati Ila Palchoudhuri
Will the Minister of Steel, Mines am«
Fuel be pleased to state:

ta) the total tonnage of coal des
patched to Pakistan during the month
of April, May, June and July, 185t
separately as compared to tht
despatches made during the corres
ponding months in 1957;

(b) the total monthly allotment ¢
wagons for loading of coal to b
despatched to both wings of Pakista:
during the months of April, May, June
and July 1958; and

(c) the total number of wagon
actually loaded and despatched durin
the same period?
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The Minister of Bteel, Mines and
Fuel (Bardar Swaran BSingh): (a)

Total despatches (in tons) to both wings
of Pakistan :

Month 1957 1958

April . . . 76,951 90,538
May . . . 75,849 106,888
June . . . Ba489 62,058
Juy . .. 87906 101,009"
(*based on allocation)
(b) and (c).
Mo e ekt
April, 1958 . . 4358 4315
Masy, 1958 . . 4621 4731
June, 1958 . i 3280 319§
July, 1958 . . 4505 4504
ToTAL . 16761 16745

**(1) Figures are based on the
actua] weight of coal loaded at pit-
heads, the average loading capacity of
a wagon being 22 tons.

(2) All coal loaded at pit-neads does
not move straight to Pakistan. Some
moves by all-rai] route, snme by rail-
cum-river route and some by rail-cum-
sea route. In the case of the latter
two routes, the coal moves from the
pit-head to the docks and is dumped
there till steamers or flats are avail-
able to move it. Hence the total
figures of loading under (c) will not
tally with despatches under (a).

Supreme Court

2175, Shri Arjun Singh Bhadauria:
Will the Minister of Home Affairs be
pleased to state:

(a) the tota] number of petitions
for enforcement of fundamental rights
{other than those for the issue of writs
of Habeas Corpus) which have been
pending hearing in the Supreme Court
for over six months, nine months, a

186(A) L.S.D.—4.
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year, and two years respectively on
the 15th August, 1958; and

(b) the reasons therefor?

The Minister of Home Affairs
(Pandit G. B. Pant): (a) The number
of petitiong for the enforcement of
fundamental rights (other than those
for the issue of writs of Habeas Cor-
pus) pending in the Supreme Court
on the 15th August, 1858, was as
follows:—

(1) for over 6 months but
less than 9 months .. 31

(2) for over & months but
less than one year .. 13

(3) for over one year but
less than two years .. 81

(4) for over two years .. 203

(b) The reasons for the pendency
of these petitions are:—

The Constitution Bench before
which these matters have to
be posted has been busy hear-
ing more urgent matters,
Consistent with the other work
of the Court due priority
is always given to writ peti-
tions,

Some of these petitions have to be
heard along with appeals in-
volving simiier questions.
Out of the 203 petitions pend-
ing for over two years, 140
are group petitions which are
likely to be disposed of short-
ly.

The parties themselveg ask for
the adjournmenis of their
cases.

Assistants’ Grade Examination

2176. Shri U. L. Patil: Will the
Minister of Home Affairs be pleased to
state:

(a) whether it is a fact that con-
cession in 8ge limit ig granted to cer-
tain classes of employees for being
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eligible to appear for the Assistants’
Grade Examination and such other
examinations held by the UP.BC.;

(b) if so, whether it is a fact that
the employees of the attached offices
are not given concession in the age
limit for such examinations; and

{¢) if 80, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (¢). In the examunation for re-
cruitment to wvarious grades of the
Central Secretariat Services, an age-
concession is given to the employees
serving in the Secretariat and such of
the offices as draw their staff from
these Services. Appointments in other
attached offices are generally not made
on the basis of these examinations.
In cases where these oftices also
recruit staff through these examina-
tions, their employee; can be given a
similar age-concession if proposed by
these offices. The discretion in this
matter vests in the recruiting autho-
rities.

12.08 hrs.
ARREST OF TWO MEMBERS

Mr. SBpeaker: I have to inform the
House that I have received the follow-
ing telegram dated the 15th Septem-
ber, 1958, from the District Magistrate,
Gonda:

“For breach of order, under sec-
tion 144, Criminal Procedure Code,
Shri Atal Behari Vajpayee, Mem-
ber, Lok Sabha, arrested at Gonda
Distriet Courts, today, about
11 am., wunder sections 188,
Indian Penal Code and 107/117,

Criminal Procedure Code, and was
produced in court for trial”

I have also to inform the House that
I have received the following letter
dated the 12th September, 1858 from
the Magistrate, First Class, Barabanki:

“8ir, I have the honour to in-
form you that I have found it my
duty in the exercise of my powers
as Magistrate, First Class, under
section 480 of the Criminal Proce-
dure Code, to direct that Shri
Ram Sevak Yadav, Member of the
Lok Sabha, be arrested for con-
tempt of court for interrupting
me while I was sitting in a stage
of judicial proceeding.

He was accordingly arrested at
3-30 p.M. today. Shri Ram Sevak
Yadav, Member of the Lok Sabha,
was tried by me on a charge
under section 228 of the Indian
Penal Code. After a trial lasting
for half an hour I found him
guilty of contempt of court and
sentenced him to pay a fine of
Rs. 200 only or, in default, to
undergo one month's simple jm-
prisonment.”

12-09 hrs.

PAPERS LAID ON THE TABLE

DxcLaraTiION OF EXEMPTION UNDER
ReciarrarioNn or FomrxicnErs Acr

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): I
beg to lay on the Table, under the
proviso to Section 6 of the Registra-
tion of Foreigners Act, 1939, a copy of
each of the following Declarationg of
Exemption:

(i) No, 1/21/58-F. 1, dated
the 12th April, 1958.

(ii) No, 1/23/58-F. 1, dated
the 18th April, 1958

(iii) No. 1/25/58-F. 1, dated
the 80th April, 1858.

{8 declarations)
(1 declaration}

(1 declaration)
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(iv) No. 1/28/58-F. 1, dated
the 20th May, 1958.

(v) No. 1/32/58-F. 1, dated
the 27th June, 1958.

(vi) No. 1/36/68-F. 1, dated
the 9th August, 1058,
(vii) No. 1/85/58-F. 1, dated
the 18th August, 1958.
(viii) No. 23/20/58-F. 1, dated
the 27th August, 1958,

[Placed in Library,
Normricarions unpEr Sea CusToms Act

The Deputy Minister of Finance
(Shri B. R. Bhagat): I beg to lay on
the Table, under sub-section (4) of
Section 43B of the Sea Customs Act,
1878, a copy of each of the following
notifications:

(i) G.S.R. No. 741 dated the 30th
August, 1958.

(ii) G.S.R. No. 742 dated the 30th
August, 1958.

making certain amendment to tea
Customs Duties Drawback (Ivory pro-
ducts.) Rules, 1857. [Placed in
Library. See No. LT-922/58]

CustoMs AND CeENTRAL Excise DuTies

DRAWBACK (PYRETHRUM  EXTRACT)
RuLEs
The Deputy Minister of Finance

(Shri B. R. Bhagat): I beg to lay on
the Table under sub-section (4) of
Section 43B of the Sea Customs Act,
1878 and section 38 of the Central
Excises and Salt Act, 1944, a copy of
Custioms and Central Excise Duties
Drawback (Pyrethrum Extract) Rules,
1858 published in Notification No.
G.SR. 743 dated the 30th August, 1958.
[Placed in Library. See No. LT-934/
58]

12-10 hrs.

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC
IMPORTANCE

Rzouction v CoMMISSION TO INSUR-
ANCE AGENTES

Shri Keshava (Bangalore City):

Under Rule 197, I beg to call the

wttention of the Minister of Finance

18 SEPTEMBER 1058 to a Matter of Urgent 6682

Public Importance
(5 declarations)
(2 declarations)
(1 declaration)
(1 declaration)

{1 declaration)

See No. LT-821|58.]

to the following matter of urgent
public importance and I request that
he may make a statement thereon:—

“Reduction in commission pay-
able to insurance agents and its
effect upon new business secured
for the Life Insurance Corpora-
tion™.

The Minister of Revenne and Civil
Expenditnre (Dr. B. Gopala Reddi):
The Sabha is aware that certain sec-
tions of the Insurance Act, 1938 have
been applied to the Life Insurance
Corporation with or without modifi-
cation in pursuance of the provisions
of sub-section 2 of section 43 of the
Life Insurance Corporation Act, 1856
by a notification and while laying
the notification on the Table of the
Sabha a statement was also made be-
fore the Sabha some days back.
Omne of the sections of the Insurance
Act, 1938 applied to the Life Insur-
ance Corporation is 40A which deals
with the Commission or Remunera-
tion payable to the Agents in res-
pect of any policy of life insurance
issued in India by an insurer. This
section enjoins that “no person shall
pay or contract to pay to an Insur-
ance Agent or no Insurance Agent
shall receive by way of commission
or remuneration in any form in res-
pect of any policy of life insurance
issued in India, through an Insur-
ance Agent an amount exceeding....
.................. ', thirty five per
cent. of the first year's premijum,
seven and a half per cent. of the
second and third years' renewa] pre-
mium, and thereafter 5 per cent. of
each renewal premium payable on
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Matter of Urgent Public
Importance

[Dr. B. Gopala Reddi]

the Policy”. One of the cardinal
principles on which prosperity of in-
surance business and safety of the
policy-holders’ money depends ig that
the expense ratio is maintained as low
as possible and the aforesaid provi-
sions of the Insurance Act are in con-
sonance with this principle.

The Life Insurance Corporation also,
acting in conformity with the letter
mﬁﬁﬁm'o; this provision, pays, in
iﬂ, approximately 35 per cent. of the
first year’s premium as commission
though in different forms; Z5 per cent.
of it has been named ag commission
and. about 5 to 10 per cent. as new-
business-bonus depending upon the
quotag of new business secured. The
payment in the form of bonus has
been: considered necessary so that the
agents- do not lose proper incentive,
Even before Life Insurance Corpora-
tion most of the leading insurers had
followed a similar practice of paying
commission on sliding scale related to
the amount of business brought in by
individual agents. It is therefore not
eorrect to say that the commission
payable to the Insurance Agentg has
been reduced by the Life Insurance
Corporation.

There is, of course, a proviso to the
abave provision of the Insurance Act
wthich says that “an insurer during
the first ten years of the business may
pay to an insurance agent and an in-
yurance agent may receive from such
an’ insurer, forty per cent. of the first
{rear's premium payable on the policy”.
This proviso was meant to help the
tiew companies to stabilise their busi-
fitss in the early stages, in the face
of. competition from well established
¥ig insurers. In the case of the Life
Insurance Cotporation which is the
sole insurer in respect of the control-
T#d business, such a situation does not
arise, Nor has it been felt necessary
40 take recourse to this proviso.

_ THere is also no basis for the alle-
gation' that théd'¢nmission paid by the

Life Insurance Corporation has affect-
ed its new business adversely. Though
there may have been a slight set back
in the initial stages of the setting up
of Life Insurance Corporation owing
to changes in ity set up, the recent
figureg have shown an upward trend
compared to previous years. Figures
for the period lst January, 1958 to
25th August, 1958 show that far from
registering a fall, the new buginess
completed by the Life Insurance Cor-
poration has shown a definite increase
as compared to the businesg complet-
ed during the corresponding period
last year as well as previous years.
In fact, the total new business this
year upto the 25th August, 1958 has
exceeded last year’s by 5'3 crores.

In view of the position explained, it
will be appreciated that the Life In-
surance Corporation has in effect made
no reduction in the commission pay-
able to the Insurance Agents nor has
the new business of the Corporation
been adversely affected.

12-14 hrs.

MERCHANT SHIPPING BILL—contd.

Mr. Speaker: The House will now
resume further discussion of the
motion for consideration of the Mer-
chant Shipping Bill, as reported by
the Joint Committee, moved on the
12th September 1958, and =also the
amendment recommending that the
Bill be recommitted to the Joint Com-
mittee moved by Shri Tridib Kumar
Chaudhuri on that day.

Out of 5 hours agreed to for the
general discussion, 2 hours now re-
main. After the general discussion is
over, clause by clause discussion will
take place.

Pandit Thakur Das Bhargava may
kindly continue his speech

Bhri Naushir Bbarucka (East Khan-
desh): May I know if the time allotted
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for general discussion will be extend-
ed?

Mr. Speaker: Originally 5 hours
were allotted for the Bill, then it was
raised to 7 hours.

Shri Tangamani (Madurai): 7 hours
were fixed for the whole Bill. Then
the time was increased to 8 hours with
your discretion to make it 9 hours.
So instead of 5 hours, it may be 6
hours.

Shri Naushir Bharucha: May I sug-
gest that the general discussion con-
tinueg till 3 pm.?

Mr. Speaker: Yes. Is that the in-
tention? How many hon. Members
want to participate in the general
discussion....? I see a good number
of hon. Members rising in their seats.
I will extend it till 3 p.M.; but even
then all hon Members will not be ac-
commodated, unless hon. Members
restrict their speeches to 15 minutes.
Whoever does not get an opportunity
at this stage will be called upon dur-
ing the clause by clause discussion.
Let there be no hon. Member who
feels that he has not been called upon
at some stage. I am appealing to hon.
Members to have that in mind.

The Minister of State in the Minis-
try of Transport and Communications
(Shri Raj Bahadur): We also require
some time.

Mr. Speaker: How long does the
hon. Minister want?

Shri Raj Bahadur: About half an
hour.

Mr. Speaker: Therefore, he will be
called upon at 2-30 r.Mm.

An Hon. Member: At 3 P.M.

Mr. Speaker: No, no. The whole
thing is included there. 'We cannot
Bo on eternally increasing the time.
I increased it by one more hour in
pursuance of the desire of the House.
Two hours now remain. We will have

one more hour. That means ghe
Minister will be called at 2-30 r.m.

Shri A. C. Guha (Barasat): It is now
12-15.

Mr. Speaker: The Minister will be
called at 2-45 r.M,

dfemr sgT aw wein (f@m) .
T Ef1FT Wgd, F9 J9 gIq TEAT
goT &= & gfema fafowr a4 w1 fors
=T @ a1 & ffemm fafm S
¥ At § AT A9 9 FAT 31730
g1 weaw ar ag ¢ fe e oft fafew
AT NG F W A eAew 7 W
99 # gErgvT # e & & w9 1w faw
& ot f& g0 #7 qrewm o oo @ 9w
# R fedw 1 o€ fars 2 3
Auaw fedew w1 form g wnfordl
T uF WA F sy fr fafet amx
7 sy § fe ag gardr ¥y amia
urs fegem 36l | ok arR ol
¢ fr v & fvomaw § W@ 1 forx ey
am | Awas fed=w w1 W & W}
e T wEr wEd o F o
N g ¥ wadwr ¥ A= W
qz, Pe3% ®T N fyimaw o oW &

¥R WERIA TF FT GAAT qTEAT f
I K qg o 91

“It is necessary...... =

g WTET A qg T ¢

“It is necessary for the national
defence and development of its
foreign and domestic commerce
that the United States ghall have
a mercantile marine—

(a) sufficient to carry its domes-
tic water-borne commerce and a
substantial portion of the water-
borne export and import of the
United States and to provid€ ship-
ping services on all routes essen-
tial for maintaining the flow of
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(Pandit Thakur Das Bhargava]

such domestic and foreign water-
borne trade at all times;

(b) capable to serve as & naval
and military auxiliary in times of
war or national emergency;

(c) owned and operated under
the United States’ flag by citizens
of the United States in so far as
may be practicable; and

(d) composed of the best quality
of the safest and the most suitable
types of vessels constructed in the
United States and manned with
the trained and efficient citizen
personnel.

It is hereby declared that the
policy of the United States is to
foster the development and encour-
age the maintenance of such a
mercantile marine”.

T waq frgme F w1 a9 & fe o7
g a & A fedew wr fos @ A1
T8 T TR N g ¥ IR A
§ xg &t fouft € & v ag A= @
tfegar aafi=r &1 & b & g
g e o ) frgwaw 7 24 son wfgd
ot ot frgmsr ¥ o womar awdr g,
gy T, I & W N X9 F AT
& € wifeww o wfg@ a1 dgew
fed=w & arey wx #f i & A
I figew w1 w7 | g, A9 fow
& wr TR oo, IT W fFw TR
& x=TET Ao WX F fear am

@d x IW A 7g IET A
wfgg 41, Y fe 39 & w7 #few
e d §, vww & Ay | §, fafo
T & At § §, 6@ g ¥ fow
€1 wifgd o fis wgi aw spafes g
IT ¥ ¥ sfen fafea & &7 6767
R ok v wgar g e v gw 0w
o few @t §, oy geedt wfow @,
W& o Qv wfgw fe o frow w
O QT I, W ¥ w9 5Y @R

o fareer #1 e sore Wl demer g
F=ft w1 JwT AR A I A O @
W& ¥ 1§ aeg ffse wT faar ag fe
g AT & wrr F wr % o ¥ s Ao
fra 1wz f® ) few ¢w famr
# ww e oW forws Y 4

W EE & g} A7 agw aww
gt W aga ot gaAr a §, fom
F gt §w Wy w1 fen g
AT Yo QT So AT, Y TAR
T ¥ A w9 oomar) e
A7 @ AR RGN A A g0 v @
w A e oo & g AW
qrw & e qvwe 4 @@ faw dare
#vd § fomr 7 3fem @ity & ot §,
T g aga AR E W IW SIS
WA Al & W 3 & AEd
Ft wgr Ty & o o @2 §, o arfeed
§ ¥ a% T o ¥ g, 4w
gfeaw v, 3w ¥ 3G um F ffemw
fafor a1 &1+ qu T g ™™
gfea fafer 1% £ gz 392) ag Y
wifed @t fr sme=T & Al foret oft
fafor & sfeed @9d, a8 &2 & &«
fegeht @ Wfed | faom € ¥
oI &7 ag i Wi g A g e
qg ZATE AR ATEA W Fed=w ghiT |
T, TORTAT A §, WO qOfesam
¥ /T & T AT A e FATT AR
qiffema & § 78 wr w33 QR
AW | WX WY §F BT AT QIET
ars fedw wT AEd & A dwe
#faes & > Wiy w1 &% & fe w9
W 9 B o 5 o e qERw
tfean Qv wfed | wEd wAgEETTHe
Wt w geT . wmY e geeEe
fadm W IW W D qaR § g
gfrat & or T gqar Anr dar S
R gw ®r wfefeer ofes oo,
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foeer S &% ® g W
ford frgrae ored & Pr gl xfrem
1 AT qEe W ave Hm
qw, 0% ¥ BT FAA L IFA
frdas 7 @ forer 31 W firgraw

&1 gfome 7 ®0 @1 35 feow a@
¥ wwE & AT w9 KT WG 7 WD
forg fex oreca @it 39 famr o7 WY
garc w7 forar omum 7§ e g
fir A=y wgT WG feew  * wAEw
uaet 7g ot & fe gl wgfaaa
& <, gt & T g T X o1 §%
QY o w1 QO 88, 3w aa difoag
s FRIR QTRT & ¥®g W9 R/
s oo ® yen femn, afew
ww TWT q1 A€ YATHT AG 7 FwAT
xw faq 78 ae § s fomdt fafer
¥ o0 § 37w feEy q feet awg
fufwedr $fam & oy anfe gy dd
W WTH fERw 7 qOwq T &S |
wa & fow e f @Y 99 & W A
¥ré qav faow g AT AEE A®
fegera & smae frw &1 Fw g
39 & o e ¥ gy 7 9 o
g B wfgr 1w e fow
STERE ®T ¥ AR wAT § I, T
e fom merde ® s ¥ fm
e £ ond oy & awwen g e el
@ swar &1 3few O ag @ T
§ fis sz frew W Wy s
F wrg W I & fad & 78 g o

a7 § fe fedt feer o 57 & whr

x @), 39 w1 o faw & v ok g
aeldr ¥

Y o & wmgan g s s e
fodt i st Y wxf ol aw &
R AT Ty ww s § 4 7g e
TRWT Tz §, W o agw
¥ ol §, o 3w F W€y i 4
¥ @t Tad T o fr mfer
;T "X W W SEHFET AW w57
QY Toma A & g ¥ S oS
o ot ww oweT ) A WA
W feer &1 ofimie s o fow
¥ wwfar g8 axg & W T #7T
R |

mit ® 7 w9 #f fagwa § ag 5§
fean a1 f ga faw & weag Ot IR i
3z 9 dframmaaw g 4R
wA fear fe srsgr g fe g0 & @t
T 7 &Y Bfvee g, o ¥F 7 Ige
¥ fely wrolt &1 R &
sfer ofs g A off &
Y ¥ am dwr i §, cofa
aifaft & fF g amge MY At I
e & tevs & & ¥ W
iz w7 A f@E § W TETw
fas §, wamaw gRE A ¢ W
W a9 wT gE | 9% &
aff aadft N w6 oaadE
® gy B #ferE ama 8 Q@
o & foamem sz geed afl
§ O gee A Y et
AT § 7 €T ®) QAT T FT T |
F 3 wurlyr & gz 407 08, 183
w93 ¥ g, fom F foay amr
t: =

“swned and operated under the
United States Flag by citizens of
the United States in so far as may
be practicable.”

ag At 37 ¥ e 7 frer ww ¢
W b Ak 7 9 e § R g
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[ffer gz o wriw ]
¥ = § wEr o= 9

“Laws concerning nationality of
ships: Corporations, partnerships
or associations are citizens within
the meaning of this Chapter....”

qgad &) gt aw wwQE AT aATe g
wigdz fafedea & ary & o fomn
agr fa ewrrer & ot oz § fie o fefetar
¢ T W9 FT wwa & 1 SfeT agi N
feermr daguzndi g dmfegm
§HT fes g ARG

“No corporation, partnership or
association shall be deemed a
citizen of the United States unless
the controlling interest therein is
owned by citizens of the United
States, and, in the case of a Cor-
poration unless the President and
the Managing Directors are
citizens of the United States.”

Rar fis gard ar Awr U F & R
wr arlre # wf fie £ getw
wr gk A IR E AT A Ferer

“The controlling interest in a
corporation shall not be deemed to
be owned by citizens of the United
States—

(a) if the title to the majority
of the stocks thereof is not vested
in such citizens free from any
trust or fiduciary obligation in
favour of a person not a citizen
of the United States;

(b) if the majority of voting
power in a Corporation is not
vested in the citizens of the United
States.”

7 uf wem fe gargde €28 7 AN
s § fr darfr fedraw & gitay
ve e «t g, x@% fad gy @
qo & e 3w ¥ wfew w1 srta aife-

¥t o ar o e Ay ¥ Wi
e & qamgn s fr &
X 4z v gt § e ande ffvew
W AT owd § | WY N
w1 dfaqd A aer 9 fean fafer
q ar § O S 1 wgE e
§ oad g W &1 g amar o @
39 7 7g ar oae foar § v g
agt & g e fteew ¥ e
# wf ok i k1 gt e
Tawagarfe gy frramea T @
g1 o dfr gaT § oY ug wen fs
ueenfaaet  gfeaw #fea @, 1%
wAfax T AgH AT | FATE Tqg
® wan ¢ fe war oW & of| oo
st gfem w3 ar {fmd gfeew %
afed | form v wms fr 5w
TgET T g 7 v aw Tf
fe I A7 9z® fomed fad, st &
Fgw o ol orfert @A 7y SaTET
AW o 9 gREhe 7wt afer feet
$frer RWamog & 1w @
to WX Yo w7 Uy & | wak
wRy w s G ... ..

ot wiw oy (89v) : W
IRATE HIEY Tg AAATA XY FIO 6404
fe f2t gt ®1 waTe gl W%
faergg T wr 7

dfex st T weiw ;. sTEwE
7g gt Gar AFY gran 4w few o
#ftew fraar Y 7 T ww@
o Ad § 92 Ay g & wwany W
T FAw AT ag e agreo
& O § wrA arizfadea £ i 3,
fY grwa g1 fs aff o & wmmar
§ 5 g srw ffew & afeficuT #
ey ¥ wfgd WK gewr g ot
¥ fax & wifg@@ 1+ wA e #,
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feenas & T gut awdwa e et
¥ wriw dfoeer ¥ wifefavan £ garas
t mmotRedimgeaswify
I fFa TEHEE W o1F |
AT IEATE  FT qHAIA Y 9L
t 1 ogg wiw A TE Y ww W A
fafew  sERT TR @R sTEIRA
® W7 8T 45 AT AT KR IF F 9THA
ag AfY ®g 61 fiF g7 |1 F T Tw
g w7 ¥ ww ¥u ofede ffeaq
AW FaR Fwg A Y F wmar
g & ox & xw 3w & mawow wmar §,
‘a7 gfeua g4 Few nafen’ | 9
far da s AR & 17 WX ey
TIHE AT § Y TIHZ ITEIATH FAAT AGS
TAT Fed Y A gaw § fRT wTOwr
o Y aff ¥ FwaT | WK %o
TIHT A FRIU g% W3 AT e
t ot 1w 1 g Awifet € Wi
ag a9 Y A A W A A e
s 6 A g 2T @ f fie g
# ot g7 x@ I & smaETa A
qT ST T A @ wwd | gw A=
? Wy ¥ w A1 wArgaw § 6 g
ag gty awdry aff & fe faa
w37 #fged wr aiefaqma 1 39
warfas zaer e 2 feq ang,
WIeadT oF qedey Iy ¥ faan
waTg | F oY faw dfaew ¥ Ay wEar
g1 #few @ 3w & w7 aga wrd
& W st vw 2 F freer gfena
T =T ® I § fF s wie Yo
W OEETH I | & o9 4g w9
w< 7 1 fF a8 o¥ arede faa
o ifgd | ) qEw A @ we-
Maw fafrez @ ¢ A &1 AN ewie
T § a7 U ! AW W) IEw
wgo AT A€ AT 0 & tesl &
¢ Wi %1 fufor s anie gora Q@
gYwrwr | Afer g @ 1858 %
w sy ot =W ¥ wfeT &

T o W T TFE A gHA G WA
T ¥ IS W § S% A% O
F & At fearg ok fo i e
W R 9 AW W S g
T Ag & 1w dfeew ® gyt
WEMTAT WTATE FT AT w5 |
WX WY WITAT ae fR 9 =
T A L8R ¥ &% A% o T
o' 3u% fad ag WX aTaT T g
%o FUT TIT N WS gEQT
gt 1 va® fer e gy o A
T § 1882 ¥ <% ww A Wy aw
fore® fe writ o7 g2 fr g7 a0 30
FUL G ¥ FHHT A®@ gr o

w, dfeT ara ) F o7 T W
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.J [ife 35T a@ wriw)

sz s § s og wrgd § fs agra-
Tt 7 fegw #fyew g T ITwT 7Y
&g dre ot § e avgw F Ffedie
= Ywd g7 T FER ¥ 90 A anyw
gt won fe TR R @ A
rft wifed fs & @ a@ 1 g
A AW A NFGF T g
waelt o da7 g § 7 93 & e s
g FAX Loo HUT T9AT W1 A fgg-
gt wfrew fawr gwar & ar ad)
ag ggi tfear § g fawr awar @1 A
fer g ggr 9% felr ot wiw dfoew
¥ qifefater 1 ye a8 3 Afe
W wg Tt e g o o e
ST | W AgIET ¥ 99 F A
g 7 frg €17 t9 & 0BT A § wer
wwf o § 1 R R A
L umm=r g Wi SoT AW E
aoer  wGr Afer @R IR ¥ Ew
Y Y T uwd f§ ag too ¥
N T W I Y W F 9T
g0 wER | v EAw gy e e
Yo AT T TeAHz T WM W #
AR A W foo FOT TG A WYX
yew i & | famr fofer &
PR TR § Arw g § g ara
1 | afx e s dw T frar
LU UL S AR AL
R 9 AR § W 39wy wm
gt ¢ fE o FOT ¥@ w ¥ ST
B TEH WL WIS % AG FT g
oYX fora® f writ ag g3 fF 3y #0
TE *7 g7 ¥4 AT 9T I FT gt
Afer sub A A A X KO TR
o g SR GO 1 W oy faam
xut i oA Sfyew o wife fear
g W s W aler awe Ty
T | AYsEd A ot AT Qe ag
Fg¥ § 5 S S wfvew wraw
ff 1w wre e dfvew faerer

g wigm fe awodram gt @
ag W) w53 § s srw ffyew grangz
afrmr o o JTgma F A IAwY
% fa? fos @ & & ye@
4 &1 3few qd Iee § fe ax
FET GTGAT | FAIX HTAA  §ATE TE
t s gg N s #fwew v wg
f 9THE fTWE ¥ % o A wmm
wX g7 ag da@ar grm v s§ 4@
£ X ¥ g4 v, a7 W ¥
9§ T ANIS ( Pay off ) FI7 A gAY
qF & WRT FEE aE T Ao
qF %% T ¢ fF g9 ag o o faar
gwI #fea e woR wT WK
T WG AW T w08 ¥ A
qar  §HT MT A4 fE gut e
N T § 9% 3w 29 (@ 9,
TIT 9T § UH § g7 IA6! AT FT ¥9q7
arfre adf v a7 o faewr fo
T oy g e fed § o
frw fegee A ) I4T 1 WX W
w87 s weder
¥ g dvt & T W W o F
wyar fawar § AR aE A frarag &
W @Y AT § A TEW |19 WO 0TS
g sfeaq mar g e A A @
TS 9 AAZY 1 F W R ¥ AT
faes At dfer 8 ax frerd v
t fo ag M7 T mg W
o s xfedY ffgew g A qwd
o% Af e § IeX § Srad g
& &t ¥fer g I TR o afkw
wCH WA WAT WRTER
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% frgoy waw & ¥ wd won
g g e od Afem s o &
T wx gfar & gl & fpqenm &
€zg ¥ 9 fogry @ Ja1 * @ &
fod W ag e M@ T W TmiE QU
@ ¥ fad fork fs amr g e
q¥ dfeegn T gY mg, Ik anA
T KX ) JE@ AT § WY G qgar
Z fs & dar swdaEwr g 2
faga f& saf aft fegr @\ @l
AAATE  gEG AW g 2 W
Za%1 3z waarR § fF aa 9f gw
A #fyrw € w7 F77 T 9 o 0
M FC 1 AT ¥ IR A gAA
2ar § e ardr faadt it fadeit smaaig
A  ag ard /Y ARz 9
s § 7 3@ § o % wrafugy
B OFT T X | AW A Tg HHET
pfgw & @ & gwAar § 5 madae
qZ to WIT ¥o ¥ Wyay &1 TR |
&% W) 7 @ Uy &1 oy WK Iy
9T @d ¥ gAm faar 1 3fem
¥T w21 8 e ag <o WL vo &7 gy
T AT W TEAFE W WA
fear ani fs ag Ay gfax a9w #%
A% W I&CT GNR AT IART aFT 2|
A a7 mTT AW wT oA & fAq qa< §
f& fedt Aokt & sa®r agr 2@T
it qeEadg & 0 sifer wEAAe
AT wadr § W ©F maEaz & o
W fedt ® ¢w 7w 7 fgwaa N
fow At @Y awft | gafed W
o  aeefr sl @ At ag o Wi
o w1 Mormy g yarfew § WK @EE

WATAT g0 W i g g g
e @k T d 9 aTNH K 6
AR w dare § fe s Wy gEN

KT IR AT W W AR
¥ IZ WA AT A0G AT AR (HA
w1 oaug A ¥ qEAAr ww
WEIY AASAY AL SHGY Ty Y

wady qae 9y & gaT: Anm
§ o v w1 T § Wi Iew) oy
AqE aga qrarr Pt } wifs T
Fomimro forr i &1 o &
IT I FAT W ATE Jwar g N

fe g e & weafas s
& fod o7 sfw ¥ fd § o A
fem oz &r wrr Fr @ E IR
Y FATY TAAHE KW WA KT W
¥ ot § JawT AW T R a7 T W
¢ e ag w1 w91 & g v
T v AN for qar A wR el A
IT & ®Y X T T TG 1§ W
wgm § e 4t few & st ag waR
g g feqamw gw et wd
& 1§ § Wi wmar o e gm w0 @
AR Y I A @wat ar Al | gw ue
sttamIa@FpidR sy
¥ ATT WY AR Ty T AT A )
ag wvay § f ffedy dfrew 7 ¥ @
9Y¥T &7 A JX ¥ SATE ¥ AT |
fier a9 g § wow #fTEE ®
AT AR $W FR w1 470 wfew
W | WY W@ & IEE g W
oo ot ¥ &) ogr A AN
wfeare & @0 | W §X gEr 0
@ ¥ § wew ¥ wd K O §
fe @t g & gwfes g W
Tz W A9 €o WY Yo WY Ay
R A ¥ 9 9 Ag Ga A F
gt Y g wATiE ® A & W
3y ST oy ¥ fad) @R T e TR
% g g 2 fr and fe frry vy
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¥ e ax qAfed g A1
Ueray A W U W TE

TA WORI ¥ I §  gedas
fafreer wifgas & fox gareaw
tar g e 7 ¢ faw & o ¥ fergeama
) gfmr & gEd dew qrE &
AT ATAT 9TgY & 1 TIATHT FR
fr g fe 9o & 3 ey
& g Y fe feeft Tom § 9 W IR
ft writ @y W W g & @ aw
W g gifeer w30

Mr. Speaker: I wil] call one or two
hon. Members and then come again
to this side. Shri Mahanty wants to
go away early. I will then call Shri
Tangamani and then come to this side,
Shri Barman and then the others.
The hon. Minister also wants to inter-
vene in the debate. I will call the
hon. Minister, Shri Raj Bahadur, at
about 2-30 and thereafter I will allow
one or two other hon. Members also.

Shri Naushir Bharucha: The time
should be extended, then.

Mr. Speaker: I shall extend it.

Shri Rajendra 8ingh: There are
persons who have appended some
minutes of dissent and they should be
alloweg to speak.

Shri A. C. Guha: The time should be
further extended.

Mr. Speaker: 1 am extending the
time.

Shri Satyendra Narayan Sinha
(Aurangabad—DBihar): The time-limit
may be fixed as most of the arguments
are now confined to only one point.

Mr. Speaker: I have fixed fifteen
minutes. The hon. Members may con-
fine themselves to ten minutes if
possible.

Shri Warlor (Trichur): Sir, we
should have a quorum.

Mr. Speaker: No quorum is neces-
sary Now.

Shri Warlor: But that is only after
1 o'clock.

Mr. Speaker: There is enough
quorum.
Shri Mahanty (Dhenkanal): Sir,

Indian shipping has a very chaotic
background which is well worth re-
membering in corsidering this Bill.
It is neither in the public sector nor
in the private sector. It is somewhere
in between—no-man’s sector, if 1 may
say so and it is high time that the
Government makes up its mind as to
what attitude it is going to take to-
wards Indian shipping which has a
key and vital role to play in our
national economy, Before I come to
offer my propositions for what they
are worth, I would like to invite the
attention of this House to certain
basic facts about Indian shipping.
There are thirty shipping companies
owning in between them a total of
5'8 lakhs GRT out of which two in
the public sector own only 60,522
GRT. The rest 28 are owned by pri-
vate capitalists, and having a ton-
nage ranging between 2'34 lakhs tons
GRT by the Scindias and about 180
GRT owned by a small shipping com-
pany in Bombay.

The following profits have been
made by these Indian shipping com-
panies. Even thaough Indian shipping
might not have been well developed,
still, the profits which the Indian
shipowners are deriving are some-
thing very disturbing. Thus, the
Scindias have derived last year, after
making provision for their deprecia-
tion and other taxes etc. a profit
of Rs. 2257 lakhs. The Indian
Steamships have made a profit of
worth about Rs. 30'23 lakhs. The
Great Eastern Shippirg Co. has
made a profit of Rs. 43-38 lakhs, and
the Bharat Line Ltd. Rs. 3087 lakhs.
As for the Eastern Shipping Corpora-
tion which is in the public sector,
even though it was much pampered
by Government by way of loans and
other aids, it has made only a profit
of Re. 63'87 lakhs, even though the
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Scindias have made a profit of
Rs. 220°57 lakhs.

The condition of Indian shipping is
really deplorable. At the end of the
First Five Year Plan the Indian mer-
cantile navy consisted of 4'79 lakhs
tons GRT or 0'5 per cent of the
world's tonnage, Therefcre, my humble
submission is that today we have to
consider this Bill against this dismal,
cheerless and frustrated background
where the Indian mercantile navy
constitutes only 0'5 per cent of the
world's total tonnage. And what has
been our achievement during the
First Five Year Plan? Before the First
Five Year Plan, the Indian mercan-
tile navy had consisted of 3-90 lakhs
tons, GRT, and after five years, after
all perorations, exhortations and ora-
tories, we got 4:79 lakh tons GRT.
Any hon. Member may calculate and
can find out from this how this Gov-
ernment have been wide awake to
the necessity of improving the condi-
tion of Indian shipping. In this con-
text, we have to consider this measure
solely from one point of view, namely
to what extent this measure is capa-
ble of fulfilling our national objec-
tive of building up a strong power-
ful and far-flung merchant navy.

The hon. Minister, if I remember
correctly, made a very touching appeal
bordering on emotional effervescence
that we must have a far-flung mer-
cantile navy, whose flags will be
flown on the high seas all round the
world. But I would like to remind
the House that the target he has fix-
ed is only 9 lakhs tons GRT, whereas
countries like Liberia have got more
than 7 million GRT, and Italy has got
more than 8 million GRT. So, it is
ludierous that with a target of 9
lakhs tons GRT, the hon. Minister
gives us an inspiring picture of the
flags of Indian ships flying on the
‘high seas all over the world. I would
beg of him to consider this Bill and
the observations which I am going
to submit, solely from this point of
view and not from any narrow or

parochial or limited patriotic point
of view.

I would like to clarify also that so
far as I am concerned, all capitaliste
are the same to me. There is no dis-
tinction whatever between black and
white. We can discriminate between
white and black so far as politics is
concerned. It is true that the interests
of white are always opposed to the
interests of black, when it comes to
power politics, over the international
arena. But when it comes to exploita-
tion and to making profits, I see abso-
lutely no distinction whatsoever bet-
ween white capital and black capital,
between indigenous capital and fore-
ign capital.

Shri D, C, Sharma (Gurdaspur):
What about grey capital?

An Hon. Member: What about red
capital?

Shri Mahanty: I have no time to
attend to these interruptions.’

The hon. Minister has said that the
Indian shippers have borne the brunt
of foreign shipping during the dismal
years before India became free, but
soon after also, there are many others
who have borme many other brunts.
Therefore, bearing the brunt should
not be the only criterion to throw
open the flood-gates of monopoly over
a very lucrative sector of our econo-
my. Therefore, I would beg of him
to disabuse his mind of all these con-
siderations which are absolutely sub-
jective and which are not objective.

It is a pity that not much attention
was paid, in our planning towards
shipping. The record of the private
sector in this direction also is a record
of failure and negligence. If I may
quote the observations of the Second
Five Year Plan at page 480:

“_.The growth of Indian tonnage
has been a slow process and the
opportunity offered to India of
building up her tonnage in the
immediate post-war period has
not been fully availed of.”

This is the record of the Indian pri-
vate capital, so far as shipping is con-
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cerned. Now that they have found
out that shipping is a gold mine,
everybody is rushing forward +to
make the best of it. But this has been
their record, and we have to consider
it in the public interest as well as in
the national interest whether we can
leave this vital Indian shipping in-
dustry to the hands of these persons
who have neither the resources nor
the technigal know-how and who
merely depend for all their profits
on the loans of the Government of
India, which in the ultimate analysis,
are the money of the tax-payers of
‘India, :

In the First Five Year Plan, the
plan allocation originally was Rs. 18
crores, which was subsequently raised
to Rs. 26°3 crores. Though Govern-
ment were prepared to give loans up
to 85 to 80 per cent of the total cost
of a ship, repayable in fifteen to
tewenty years and at the most lenient
terms of interest, the private sector
did not take much advantage of it.
As a result, a sum of about Rs. 20
crores was spilled over. This is the
record of the private capital. Again,
even though certain shipping compa-
nies are operating as monopolies in
overseas trade, yet they have neither
the resources nor the technical know-
how to be left in sole charge of ship-
ping. In this context, my submission
is that there is need today to con-
sider very seriously whether Indian
shipping should not be nationalised.
For what do we find? We find that
rail transport is nationalised; we find
also that air transport has been na-
tionalised. We find also that even bus
transport or road transport is nation-
alised today. I would like to know
from the hon, Minister why he is so
chary of nationalising Indian ship-
ping. If road transport could be
nationalised, what stops him from
nationalising Indian shipping? And
my reasons are these, In the first
place, as I have said earlier, air, rail
and road transports have already
been nationalised. Secondly, & strong
merchant navy is essential for our

sea power, In this connection, I would
like to quote what Vice-Admiral R,
D. Katari said the other day at the
University. According to a published
report, this is what he said:

“What was meant by sea power
today, Vice-Admiral R. D. Katari
said, was not only the existence
of a strong fighting force but also:
the existence of a powerful and
efficient merchant navy. Sea-
power, in the comprehensive
sense, the Admiral said, implied
the existence of a ‘balanced force’
This meant the possession of
naval stations, ports and berthing
facilities, dry docks, shipyards,
and vital and growing ship-build-
ing industry. Last but not the:
least, there had to be a cadre of
proper!y trained and disciplined
personnel and a fighting force
which would ensure the safe con-
duct and carriage of our sea-
borne trade both in times of
peace and of war."”

These are not my observations. These
are the observations of our Vice-Ad-
miral who is the highest authority so
far as the Indian Navy is concerned.
Therefore, apart from the reason that'
we have nationalised other transports,
there is this other reason of defence,.
the reason of our national security,
which must impel us to consider the-
need for nationalising Indian ship-
ping. The third reason is that the pri-
vate sector, with its existing resourc-
es and unwillingness for foreign par-
ticipation is patently incapable of the:
efforts necessary to achieve even the
modest target of 9 lakhs tons GRT.

Mr. Speaker: The hon.
should conclude now.

Shri Mahanty: Sir, I will take only-
five minutes more.

Mr. Speaker: I have already given:
him 15 minutes. He may take one-
minute more.

Shri Mahanty: I will finish in five:
minutes.

Member-
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As 1 was saying, Sir, we have to
ask the hon. Minister to explain whe-
ther under the pattern that has been
set in the Joint Committee’s Report—
75 per cent Indian capital and 25 per
cent foreign capital—foreign capital
will be willing to participate in our
Indian shipping industry in the
light of experience that we have
already had. In 1847 resolution, also
foreign capital was permitted to par-
ticipate to the extent of 25 per cent.
We would like to know from the hon.
Minister, if in 1947 the foreign capital
was chary of participating with Indian
capital on the basis of 25 per cent
participation, whether any other cir-
cumstances have cropped up in the
meantime to persuade them to come
and participate in the Indian ship-
ping industry in the given context of
today. Secondly, if Indian capital is
going to be left in sole charge of
Indian shipping, I would like to know
how they are going to attain the tar-
get that we have fixed under the self-
financing scheme of which so much
has been said and on which so much
reliance is made by the private sec-
tor. It is well-worth remembering that
that has not been very successful, and
we might have only added to our ton-
nage on account of the self-financing
scheme to the extent of 50,000 GRT or
little more than that.

S8hri Raj Bahadur: In the course
of ten months.

8hri Mahanty: In the course of ten
months; that is right. If I may quote
the hon. Minister's reply that he gave
on the floor of the House—I have no
time, otherwise I could have given his
own reply—wherein he has admitted
that due to foreign exchange shortage,
we have not been able to take full
advantage of the self-financing
scheme.

8hri Raj Bahadur: Of course, ‘full
advantage’.

Shri Mahanty: You can have either
the cake or eat it; you cannot have
both. Therefore, 1 would like to know
from the hon. Minister how he is

poing to get over the foreign exchange
thortage.

The “third thing is the Shipping
Development Fund. Sir, the Shipping.
Development Fund is like the savings
bank account of a petty town clerk,
which is always opened with hopes-
but which ends in disappointment
When we require Rs. 45 crores more,
apart from the Rs. 45 crores sanction-
ed during the Second Five Year Plan,
to attain the target that we have set
up, what can the Shipping Develop-
ment Fund do? The Shipping Deve-
lopment Fund will consist of Rs. T
crores,—which will be repayments of
loans and interests which is highly
problematic—and annual contribution
which will be made from the general’
revenue. I would like to know why
they are tinkering with this problem
You have neither the resources, nor
the technical know-how, nor the fore-
ign exchange, and yet you are coming
with a clouded mind, with a confused’
mind and raising all these proposi-
tions which really do not commend
themselves.

In conclusion, since 1 have no time"
to go into these matters in detail, I
would once again urge upon this House
to consider their allergy towards
foreign capital. Bir, it has to be’
remembered that Australia, Canada’
and even United States of America”
ar» products of foreign capital. When’
we have our national Government
which is there to protect our rights
and dignity, which is the watchman’
of our interests, I do not think fore-
ign capital can play any havoc with
any sector of our national or econo-
mic life. It is well worth remember-
ing that even today in Australia, even’
thongh it is a highly industrialised
country due to lack of industrialised’
wupital it is reconsidering its laws so’
as to permit inereasing participation’
of foreign capital. Even though Can-
ada is a highly industrialised country’
today, it is welcoming foreign capital
with wide open arms. We have wel-
comed foreign capital in less impor-
tant sectors like oil, wherein we have
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given 51'49, and we have given them
a puarantee that they will be ’ree
from nationalisation during a period
of 75 years.

1 consider shipping is more impor-
tant than oil, and if in oil our patri-
otic sentiments could not rise up to
that emotional height, there is no
reason whatsoever why in the case
of Indain shipping we should be chary
of ailowing foreign capital to parti-
-cipate for the ultimate objective of
‘building a powerful, far-flung mer-
chantile Indian navy.

With these words, Sir, my only op-
positior will be to the extent of ‘ore-
dgn participation, and I would like to
make further observations when we
take up the clause concerned.

Shri Barman (Cooch-Bihar-Reserv-
«&d-Sch, Castes): Mr. Speaker, Sir,
‘befcre entering into the controversies
which are contained in this Bill, I beg
to gubmit one thing before the House,
and that is about the representation
-given to the two Houses—the House
-of the People and the Council of Stat-
es. I have tabled an amendment which
says that the representation of Parlia-
ment be raised to 6 instead of § on
the principle that this House should
:get double the representation that the
-other House gets. In order to support
my amendment 1 may just mention
to the House and to the hon, Minister
that in the Statement of Objects and
and Reasons of the Rajghat Samadhi
(Amendment) Bill the Government
‘have mentioned this very argument.
“There it is said:

“In order to conform to the
existing convention of Parliamen-
tary representation on statutory
Committees in the ratio of 2:1 for
the House of the People and the
Council of States, the number of
representatives of Parliament on

+ the Committee is proposed to be
inereased from two to three.”

In that case it was done, I submit, Sir,
that this long established practice of

having for this House double the re-
presentation as compared to the cothar
Houge should not be deviated from
in the case of this Bill wherein you
have proposed the constitution of the
National Shipping Board.

Sir, Shri Tridib Kumar Chaudhuri,
even though he was a member of the
Joint Committee, has raised the point
that instead of giving executive
powers to one person, the D.G. of
Shipping, the National Shipping
Board should be invested with all exe-
cutive powers. That point was tho-
roughly discussed and the decision is
given in the report of the Joint Com-
mittee. The majority thought, and I
also think in that way, that the Exe-
cutive is always responsible to Parlia-
ment according to the Constitution
that we have devised. This National
Shipping Board consists of—I cannot
envisage the exact number at this
moment—flve or six Members from
this Parliament, and there will be re-
presentatives of ship-owners and sea-
men. If such a Board be invested
with the execution of our shipping
policy, I do not know, how the execu-
tive can be responsible to this House.
Therefore, it is a proposition which
may seem very good, but in my opi-
nion it is impracticable. He has com-
pared it with the Railway Board, but
Shri Chaudhuri forgets that the Rail-
way Board consists of only officials
and there is no non-official in the per-
sonnel of the Railway Board.

I do not know about the constitu-
tion of the Federal Maritime Com-
mission of the United States of Ameri-
ca, but I suppose that that country's
economic structure is a bit different
from ours. Though we are a federal
government in a sense, there is uni-
tary control in most of the important
matters, and I think in America pri-
vate industry is not absolutely under
the unified control of the centre.

Sir, the policy decision of 1947 has
been the bone of contention in the
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Committee, and [ find that that come
tention remains very vehement here
in the House also.

13 hrs,

It has been sald by some hon. Mem-
bers that the 1947 policy has failed. I
submit that such a sweeping conclu-
sion is nothing but a misreading of
the policy. The policy statement never
said that by the definition of national
shipping they were expecting any
foreign participation in a substantial
measure. Rather it was the opposite
of it. I have not much time at my dis-
posal; otherwise, I would have cited
from documents. I would however
like to read from the evidence tender-
ed before the Joint Committee. Shri
Ramaswami Mudaliar, one of the wit-
nesses who appeared before the Com-
mittee said:

“The two or three main com-
panies existing at the time of
Independence had Burmese and
Pakistanis as shareholders, and
one or two of them even had
them as directors. We could not
split up the organisation. We
could not make them sell their
shares and therefore you find the
Policy Resolution making refer-
ence to this. And they say, while
the ideal is to have 100 per cent,
Indian-owned managed and con-
trolled shipping, for the time
being let us fix it at 75 per cent
The ideal will be that. But we are
willing at present to accept the
past and to go ahead on that
basis. That is what I would say
as far as this particular matter is
concerned.”

So it was a  historical necessity.
After the partition there were
many shareholders of shipping com-
panies who became nationals of Pak-
istan and it was not possible for India
to say that Indian shipping will be
out and out owned by Indian nation-
als. Therefore, out of this histerical
necessity 25 per cent was allowed to
be owned by foreign nationals.

188(A) L.S.D-8.

At page 38, report of the Bub-Cem-
mittee on Shipping says:

“Indian shipping should denote
shipping owned and controlled
by Indian nationals. We are of the
opinion that this is a matter of
vital importance and the defini-
tion we recommend has been
arrived at after giving very care-
ful consideration and thought to
India’s economic needs, security
requirements and strategic posi-
tion."”

Now, Sir, this is the considered
opinion of a committee which had
thoroughly gone into the matter and
have given their opinion. In thelr
Policy Resolution of 1947 the Govern-
ment of India agreed that “the defi-
nition of Indian shipping as ship-own-
ed, controlled and managed by Indtan
nationals, as recommended by the
majority of the members of the com-
mittee would be the ideal one and
should be the ultimate objective, A
rigid application of this definition
however is not possible at present. It
will rather be causing some hardship
to those who are becoming non-
nationals and tHerefore it is being
modified.”

Therefore the Policy Committee of
1947 and the Government Resolution
never expected that by making this
75 : 25 proportion in foreign partici-
pation a large amount of foreign capi-
tal would come towards increasing
Indian shipping. Now, Sir, thst being
the case, it is not correct to say that
that policy has not succeeded. Apart
from that while the Joint Committee
went into all those matters, they have '
modified that policy to a certain ex-
tent. Under the 1847 policy and Gov-
ernment Resolution there could be no
director at all even if there were 25
per cent participation of foreign capi-
tal. In our pgport we have made it
possible for foreign nationals, if they
contribute up to 25 per cent., to have
proportionate representation. So, there
is some opening of the door In cme
sense,
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Shrl Bix] Raj Singh: There will be
wider opening now.

Shri Barman: ‘There is another
objection which has been raised and
on the basis of which our present re-
port has been criticised,

Some hon. Members advocated that
it the Bill had been modified to the
extent of giving foreign capital 40
per cent. representation keeping 60
per cent. for ourselves, the objective
would have been served, namely, our
national shipping would have been
protected and at the same time we
would have got foreign capital. May
I' submit most humbly that this is a
proposition which was never support-
ed by those who advocated foreign
participation before the Joint Com-
mittee, Certain prominent represen-
tatives of the All-India Manufacturers’
Organisation appeared before us twice
on two successive days and all their
connection was in favour of 51:49.
One of the witnesses, representing
this organisation, who appeared before
the Joint Committee, said (page 6
of Evidence):

“That is why we are saying
that if we give 49 per cent. and
some representation in the Board,
they would be willing. I have
given you the names of the coun-
tries, and others might be willing
to come and join us.”

Later on he gave the names of these
countries as America, UK., Arabisa,
Belgium, Switzerland and Japan. At
present there is vast tonnage lying
idle because of slump in America and
because of the Indonesian market being
elosed to the Dutch. Their conten-
tion was that if we allowed 49'51 by
aur act, foreign participation would
be possible.

The same representative said later
o (page 9):

“lI expect them to come with
49 per cent. because I am giving
them more or less proportionate
representation. I am giving them

cargo from Government.”

This is a very important matter
which this House has to consider,
The advocates of foreign participation
not only wanted 49 per ceat, but at
the same time they wanted other ad-
vantages which were so long re-
served exclusively for pure Indian

shipping.

In clause 21 the Joint Committee
has laid down that the proportion
shall not exceed 25 per cent. There
are also certain restrictions laid down
in sub-clause (b). One is that the
principal place of business of the
company is in India; another is at
least seventy-five per cent. of the
share capital of the company is held
by citizens of India; the third is that
not less than three-fourths of the total
number of directors of the company
arc citizens of India; the fourth is
that the Chairman of the Board of
Directors and the Managing Direc-
tor, if any, of the company are citi-
zens of India; and the fifth is that the
managing agents, if any, of the com-
pany arc citizens of India; the mana-
ging agents should also conform to
the same standards, that is 75 per
cent. of them must be Indian share-
holders.

Besides these, there are certain
other advantages which we at present
have reserved for pure Indian ship-
ping. One of these is the coastal trade.
We have reserved under the 1947
Policy Resolution that coastal trade
will be absolutely given to Indian
ships.

Then there are the promotional as-
pects of the industry. Government-
are now giving loans at a very low
percentage of interest. These advane-
es and loans by way of help should
be extended only to pure Indian ship-
ping. According to the representativ-
es of the Organisation, all this help
should go to all companies, whatever
might be the percentage. That was
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their contention. I may also read
from other pages of the report to con-
firmo what I have said. At page 108,
the hon. Minister asks:

“Government give loans at con-
cessional rates of interest; there
is reservation of cargo for Indian
shipping; and there are other
matters such as the provision of
foreign exchange, etc., for buying
.new equipment.”

The representative of the Organisa-
tion says:

“The whole of my approach is
based on this. Once a ship be-
comes an Indian ship, whether it
is 25 per cent. Indian capital or
75 per cent. Indian capital, it
becomes vested with Indian
nationality; and it won't be cor-
rect to differentiate between them
in treatment.”

So, the position comes to this. You
will not only have to concede 49 per
cent. foreign capital but, at the same
time, if you concede also all the ad-
vantages that are at present reserv-
ed for the pure Indian shipping, then,
it becomes the case of the Organisa-
tion that foreign capital may come
from many countries.

I would, in this connection, humbly
ask this House to consider whether,
if we concede such concessions, that
is, give foreign capital up to 49 per
cent. shares and give all other advan-
tages equally or proportionately to
pure Indian shipping as well as to
the combined enterprises, in this un-
equal fight between the giant and
the dwarf whether the dwarf can
exist at all. I for one would say,
though at present we may ask for
help for our Indian shipping from out-
side, the policy should be directed in
such a way that the industry gradual-
1y grows so that same time hereafter it

, may become purely Indian shipping
which all of us agree is the second
line of defence.

So, that is the position. There are
other objections also, but all these
nave been thoroughly discussed
in the report that we have submitted
before the House and also in the ewvi-
dence that has also been submitted.
One of the objections from the other
side was that if you grant 48 per cent
to foreign capital that would be a
block ecapital whereas our Indian
capital will be split capital. Practi-
cally, then, this 51 per cent. would be
entirely dominated by foreign invest-
ment, when they speak of the block
capital. All these arguments have
been gone into, but ultimately the
Committee came to the conclusion
that has been incorporated in the
report.

I beg to submit one or two other
points if you will kindly permit me
some time. One point which has been
very much objected to is this: this
loan from other countries in order to
increase our shipping, is a kind of
T. B. germ as my hon. friend Shri
Raghunath Singh puts it. I do not
know how the Government considers
it, but practically you are taking
loan in many spheres.

Mr. Speaker: The hon. Member will
have three minutes more.

Shri Barman: I beg to submit that
shipping is not really like other in-
dustrial enterprises. We have it on
our evidence that from the very day
a ship is commissioned, it earns.

Mr. Bpeaker: Was he the Chairman
aof the Joint Committee?
Several Hon. Members: Yes.

Mr. Speaker: Then let him hawve

some more time.

Shri Naushir Bharucha: Perhaps the
time may be extended.

Mr, Speaker: I extended it by ene
hour.

Shri Naushir Bharucha: New deve-
lopments came.
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Shrl Raghwnsth Sisgh (Varanasi):
This is a new Bill and we should have
more time. There are 481 clauses.

Mr. Speaker: Many hon. Members
tock part in it before it was sent to
the Joint Committee.

Shri Barman: I may submit that it
iz because of your favour that the
Jaoint Committee had an opportunity
ta have an on-the-spot study.

Mr. Speaker: Has it helped the hon.
Members?

Shri Tangamani (Madurai): Very
much.

Shri Nath Pal (Rajapur): Consider-
ably.

Shri Barman: Otherwise, it was
quite Latin and Greek to us. It was
because of your kind permission, and
the help of the hon. Ministers by way
of all those arrangements that we got
some light on the matter. 1 may say
that the Committee deliberated on the
matter with much more insight than
it was possible for them to do, and
they could not have done it had they
not got this opportunity offered by
you,

As regards the foreign loans, I need
not emphasize it too much., because
we are getting much of it My own
opinion is that this shipping industry
iz quite a different industry from the
raat, for, from the very day a ship is
commissioned, it begins to earn.

Mr. Speaker: If the hon. Members
will finish the clause-by-clause con-
sideration in a couple of hours . . .

Shri Raghunath Singh: No. Sir.
There are 481 clauses,

Mr. Speaker: Therefore, three hours
have been allotted.

Shri Prabhat Kar (Hooghly): Let
the discussion continue upto § o’clock.

Mr. Speaker: We shall carry on till
4 o'clock. Originally we said that the

general discussion could go en till 1
o'clock and then it became 3 o'clock
We will go on till 4 o'clock, and then
start clause-by-clause consideradion.
And then two more hours are left,

Bhri Braj Raj Bingh (Ferozabad):
We will have 2} hours on Friday.

Shri Prabhat Kar: It you will kindly
allow the discussion to be extended up
to 5 o'elock . ..

Shri Nath Pai: For the general dis-
cussion, because, we generally may
not have much to say on the clauses.
If you extend the time for general
discussion by one hour. the discussion
may be complete.

Mr, Speaker: Then, on clause-by-
clause consideration also they will go
on discussing.

Shri Raghunath Singh: No, Sir.

Shri Braj Raj Singh: On Friday we
can finish.

Mr. Speaker: The hon. Minister also
will reply today?

The Minister of Transport and Com-
munications (Shrl 8. K. Patil): Yes;
it it is 5 o'clock we can finish our
reply, and tomerrow we can take up
the clause-by-clause consideration.

Mr. Speaker: If more hon. Members
want to speak and if a quorum is
guaranteed, let them carry on even
till 5-30. I have no objection.

Shri 8. K, Patll: I am suggesting 8
o'clock; not after that, so that we shall
reply earlier than that.

Mr. Speaker: General discussion will
go on till 5 o'clock, and we will con-
clude it then. Tomorrow, we take up
clause-by-clause consideration.

Shri Barman: I was saying that this
shipping industry is rather different
from other industries. Other indus-
tries may remain unremunerative for
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a long time or for some ysars together
in some cases, and then they may yield
an income. In the case of shipping,
from the day a ship is commmissioned
it earns. It not only earns, but ft
earns at a faster pace. We have it on
our evidence. I may just refer to page
8 of the evidence of the Joint Com-
mittee. I find from the evidence that
has been tendered by those organisa-
tions who wanted foreign participa-
tion upto 49 per cent., that if a ship is
purchased, say, at 20 to 25 per cent,
cash down, the remaining 75 per cent
can be paid up within five or seven
years, not from any other source butl
from the very earnings on the basic
of pay-as-you-earn terms; apart from
meeting the running expenses of the
concern, it earns an additional incorme
by way of profit by which the 75 per
cent. can be paid up within five to
seven years, according to that gentle
man who gave evidence. So, if in
such industries we invest money by
way of loan, my argument is that we
ean pay up that loan within eight
years or so. It is not possible in any
other industry. So, why should we
fear much about taking foreign loan
in order to develop our shipping?

As regards foreign loan, we should
not hesitate to go in for it if it helps
in any way our foreign exchange
position. 1f we do not produce any
goods in India and for that purpose
we establish an industry here which
can produce those goods, it is saving
of foreign exchange. If we can get
foreign loan by which we can instal
factories and other things, the products
of which aftera few yearscan be sold
in outside market, our loan can be
paid back. In such cases, we should
not hesitate to take foreign loan. So,
there is no case against taking foreign
loan where the loan is productive. In
the case of shipping, as the hon. Min-
ister has already indicated in his
speech, if he can get loan and if out
of that

Another argument has been advanc-
od that while in other industries we
have not hesitated to allow foreign
participation of much more than B0
per cent, sometimes even 100 per cent
why should there be objection %o
giving 49 per cent. participation in the
case of Indian shipping? I humbly
submit that the shipping industry 1s
entirely different from other indoe-
tries in many respects. I split our
proposal to amend clause 21 into two:
One is the 75 per cent.—25 per cent
proportion and the other is the restrin-
tion as regards the Board of Directors,
management, Chairman of the Board
being Indian national, etc. Does it
happen in any other industry? In the
case of any other industry, the Coss-
panies Act is quite sufficlent. Bt
what was the necessity to bring far-
ward this Merchant Shipping BilI?
Not only here, but in other countrbes
also, they have separate Merchasst
Shipping Acts. The main reason fior
this is that the shipping industry s
not the same as other industries wre.
May I ask those hon. friends who
advocate having no restrictions regard-
ing foreign participation and who cité
the instance of oil refineries or other
industries where there js large parfi-
cipation of foreign capital, do they
come to our land and instal their
factories if we imposed on them the
limitations that the Manager must be
an Indian, the Board of Directors
must consist of at least 786 per cent
Indian nationals, etc. They would have
never come. So, while we are not
opposed to the restrictions contained
in that very clause 21, they should oot
draw that analogy and criticise the
proportion, from the analogy of other
industries. Other industries are quite
different. In the Merchant Shipping
Bill, we practically ignore the Comn~
panies Act We are controlling end
regulating each and every actiom of
this industry.

1324 hrs,
{Mr. Derury-Srzaxe in the Chatlr)

We control who should be the
seamen, what should be the training,
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[Shri' Barman]

whe should be the Master, what
should be the qualification of survey-
ors, how the Master of the ship should
behave with the seamen, ete. Can
you ever imagine in the oil reflnery
you can dictate to the foreign interests
there that they must behave with
their subordinates in such and such
way? It is entirely different; there is
no comparison at all between shipping
and other industries. That being so,
we should have some deep thinking
in this matter.

As has been mentioned by some hon.
Members also, merchant shipping is
the second line of defence,

Shri Raghunath Singh: There is no
soldier.

Shrl Tangamanl: Soldiers will come.

Shri Barman: My hon. friend was
also a Member of the Committee and
he has visited severa] institutions for
training of surveyors, engineers, sea-
men, ete. In all those places, we
practically received the same recep-
tien as is generally given by the
military. Even the seaboys were just
in the military form. Does It happen
in any other industry? It does not.
So, I humbly submit that it will not
be fair to draw an analogy between
other industries and this vital industry.

An hon. Member has just now men-
tioned that in the Delhi University the
other day, Vice-Admiral Katari had
used very strong words about this
matter. After that, what more do we
want? My whole submission is that
in the year 1947, a committee had
thoroughly Investigated into this
matter. also find from the evi-
dence that was tendered before the
Joint Committee that we should not
deviate from it unless we find that
there are some special reasons: or
apecial advantages by deviltmg from
that pohty Thé hon. Minister " has
said in his speech that. Government
have no doubt in.their mind that this
target of § lakh tons will be reached

within the second Five Year Plan
period. So, we do not worry. As
regards the 20 lakh tons, the future
will gee.

Shri Tangamani: Mr, Deputy-
Speaker, Sir, I was one of the fortu-
nate few who worked in the Joint
Committee and as a result of the
deliberations of that Committee, we
were able to get an insight into the
working of the seamen, the shipping
industry and several other connected
factories also. Several hon. Members
have directed attention to clause 21 of
this new Bill, which corresponds to
clause 12 of the original Bill. As
everybody knows, there is lot of dif-
ference between this clause and the
original clause.

1 would like to make it quite clear
that so far as we are concerned, we
are never for any foreign participation
in such a key industry. As was very
ably explained by Shri Barman, the
1847 resolution was intended to pro-
vide for those Indian nationals who
were cut off as a result of partition.
Even now, this 25 per cent should be
utilised only for those nationals who
are in Burma, Ceylon and other coun-
tries or nations of Indian descent. It
should not be utilised for foreigners
like people from UK. or the U.S.A. or
Dutch or Japanese. I will be happy if
the amendment moved by some hon.
Members that we must strictly con-
form to the 1847 Resolution by not
allowing any managing agency or any
director in the actual company, is
accepted by Government.

I am really surprised that when
there are so many other things in this
particular Bill, pointed attention Is
paid to foreign participation. 1 have
a suspicion that there are certain
interested parties who are being let
loose to canvass for effective foreign
participation. 1 am very sorry that
if that sort of thing is to ‘happen, it
will be a very sad day. We have %o
really conkider It ‘from’ the realfitic
point of view. The hon. Mitlister has
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clearly stated that we are not going
to have any foreign participation in
this key industry. If foreign partici-
pation is going to come, then certainly
the matter must be referred to this
august House.

Having said this, I will refer to
three or four other aspects. Now a
new definition has come, so far as
“home trade shipping” is concerned.
When we were in the Joint Committee
certain representations were made to
us in this matter. Now a certain
amendment has been made to clause
438, which seeks to give exemption to
those home trade officers. My submis-
sion is that the exemption clause will
not meet the ends of justicee So, I
have tabled my amendments Nos. 52
and 53 to clause 3. Amendment No.
52 says:

“ Explanation —Notwithstanding
anything contained in this sub-
clause, vessels of any tonnage so
employed may continue to be
manned by officers holding Home
Trade Certificates ef Competency
obtained between 1952 and the
date of this Act, after the passing
of which such holders can serve
on a vessel below three thousand
tons only.”

In the definition of the word “masters”
my amendment seeks to add the
words:

“and also officers holding Home
Trade Certificates of Competency
plying Home Trade or Foreign-
going ship”,

1 would like to elaborate these
points. Clause 458 seeks to vest with
the executive the power to exempt
individual officers from holding home
trade officers’ certificates in certain
cases. This iz offered as a guarantee
by the hon. Minister. But the moment
a ship is transferred to the foreign-
gomng articles, due to her tonnage,~it
would Yecome necessiry’ that a
forefgn-going cevificate his to. be
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obtained before the ship would become
seaworthy. Now individual exemp-
tions are offered under this clause.
Probably they are under the impres-
sion that there are only 10 ships,
affecting about 30 officers. This does
not give a correct picture. These 30
officers are drawn from a pool of
nearly 300 people. So, this will work
hardship not on 30 people but on 300
people. As these men are technically
qualified to man ships by virtue of
holding a certificate of competency
issued by the Ministry of Transport
after being duly tested by the Mercan-
tile Marine Department, they should
not be subjected to any further tests,
though the certificate of competency
is no longer valid. Because of the
introduction of modern means of
electronics and navigation, the sylla-
bus for examination for the various
courses was revised in 1952. So the
holders of certificates issued since 1952
should be exempted, and this power
should not be left to the executive, as
it is sought to be done by a suitable
amendment in clause 456. So,
principle of having exemption will not
meet the ends of justice. I hope the
hon. Minister will pay special atten-
tion to this,

Then 1 come to the question of
seamen. An argument is advanced
that our seamen are engaged mostly
in the foreign-going ships and foreign-
owned ships. 1 would like to clarify:
one point, because one of the hon.
Members stated that we should not
engage foreign nationals at all in our
shipping. Now the seamen that we
are recruiting are engaged not only in
our ships but in the foreign-owned
ships also. Out of the 60,000 seamen
40,000 are now employed in those for~
eign ships. We are really adopting
suitable methods to see that this
recruitment is properly done -f:d there.
is a guarantee about the working con~
ditions of these men. I woul_d like the
hon. Minister to tell us in his reply:
will the foreign ships refuse to take
our men if we insist upon certain con-
ditjens of service? Because, nowhe‘ra
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{8t Tangameni}

K it stated as to what would be the
'mours of work. In the British ships, if
Btitishers are ‘engaged, the hours of
work are specified; overtime wage is
specified. Probably they will be
ddexring from Rs. 300 to Rs. 400, or
nearly £30 a month, whereas our
seamen will be able to clear only £160
amonth. So the wage that our people
gét Is only one-third. Why not we
make a bargain with the foreign ship-
awrters who are engaging our seamen?
Wil they have the courage to say that
ey will not recruit our men? That
i€ the polnt. Because, when our men
work a3 seamen in foreign-owned
ships we should not allow them to be
fgdxted as slaves. There was a report
inl the Reuters the other day that in
ong of the British ships, Brothelmore,
fwo of our seamen were killed. I do
not know how they were killed. Ano-
@her man has been arrested. It may
e dus to a fight. Anyhow, it is a very
«Dky thing. Two men who were sent
sfivoad have been killed witheut any
peofection. That is the very reason
wity I say that we should not allow
slevs labour. We should not allow
o men to be treated as slaves, when
ths word "laskar” has already been
changed into “seaman®.

Clause 130 relates to disputes bet-
ween seamen and employers. Under
this clause the industrial dispute will
bo referred to a tribunal, and the tri-
bunal will give its verdict. After the
werdict is given, Government seeks to
&ave extra power to modify the
award, if they think fit I submit that
@at proviso, that extra power, must
fe deleted, because in the Industrial
Disputes Act you do not find such a
@rovision,

About the officers, I would like to
inwite your attention to Starred Ques-
don No, 1248 dated 27th March 1958,
The question relates to the training of
shipping masters and shipping engine-
ners. It was stated:

*It is not considered feasible to
grovide training facilities in India

at present for exira masters’ and
extra first-class engineers’ certifi-
cate courses due to paucity of
suitable qualified training persoa-
nel or instructors for courses. It
is also a fact that sufficient num-
ber of officers have not started
coming for taking these first class
certificates of competency.”

We must consider whether we should
not provide adequate facilities for
training these men. So far as the deck
officers are concerned, we were fortu-
nate enough to go and visit Dufferin
which is engaged in providing two-
year course of training to up-deck
officers, whose number was raised from
50 to 60 from August 1956, It is pro-
posed to increase it further to 75 in the
1958 academic year. Of course, these
men will have to go as apprentices for
14 years and then undergo a test.
Then they will have an apprenticeship
of 14 years and again another test.
Then, after 5-6 years we get such
excellent men. Shri Raghunath Singh
wanted to know whether fine soldiers
are being recruited in the Dufferin, As
time passes, more and more men will
be there to man our ships and by the
time we reach the end of the Third
Five Year Plan, when we have the
target of 2 million tons, we will pro-
duce enough men to man them also.

So far as engineering officers are
concerned, there is an institute in
Calcutta. At present 50 boys are
taken every year. They will have a
four year course of training in marine
engineering. It is proposed to increase
the intake to 65 per annum from 1958
academic year. The Bombay Port
Trust has been planning training for
others. Here I would like to submit
that first-class intermediate graduates,
who are drawn from all over the
country, must be provided with ade-
quate scholarships. A request should
be made to the various State Govemn-
ments to provide schelarships for these
people. I find that all students . frem
Assam, 2 from Bengal and 1 frem
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Madras get scholarships. S0, the State
Governments must also be addressed
in this matter.

8o far as rating seamen are concern-
od, training is provided in three insti-
tutions, namely, Mekhala in Vizag,
Bhadra in Calcutta and Nau Lakshi in
Navlakhi. 140 boys are undergoing a
three-month course there. A proposal
is under consideration to increase its
intake to 180 a month. Now I would
make an appeal not only to speed up
the training and increase the number
of trainees but also to allow healthy
trade unionism in these places.

In Bombay the complaint that we
recelved was that a minority trade
anion has been recognised. The majo=
rity of the workers are in another
trade union and that trade union is
mever given any recognition at all. In
Calcutta, a similar representation was
made. A union has been recognised
and the union is adopting very ques-
tionable tactics. Goondaism is let
looee.

Now, a person when he is commis-
sioned to go on board the ship has to
pay Rs. 70 or so before he goes on
board. Some collection is made which
is a forcible collection. Such a collec-
tion should not be allowed. The ship
ping masters must be suitably instruct-
ed to see that free trade unionism is
allowed to grow.

The next point is the question of
sailing vessels. There is a special
section regarding sailing vessels. We
must also give special attention to
sailing vessels. When we remember
of sailing vessels I am reminded of
bow people from the South were
excellent sailors in the ‘past There
have been instances of sailors, who
went from Kalinga and travelled not
only in South-East Asia but also in
Western countries. Tamil literature
abounds with. several such instanees.
Silsppadikaram, which was written
probahly three or four thousand yeprs

ago mentions about the seafaring cha-
racter of our nation. Puhar and Musri
are the two harbours which are men-
tioned in that. It is not only that in
Ajanta and some temple in Bhuba-
neshwar we have painting of ships and
boats. So, the sailing vessels had a
tradition and had a past also, breaking
through the Britishers. We had even
as early as 1807 Velutambi from
Kerala fighting the Britishers. Early
in this century V. Chidambaram Pijllai
of Tamilnad was fighting the Britishers
and he was one of those who thought
that our Indian ships must get the
monopoly in coastal shipping. That is
why Mahatmaji said that our Indian
ships had to perish so that British
ships will flourish. Are we going to
be a party to the Indian ships perish-
ing? We must have these sailing
vessels also,

»

The last point that I would like to
mention is regarding the question of
unberthed passengers. They are gene-
rally known as deck passengers. The
deck passenger system is still preval-
ent from Madras to Singapore and
from Calcutta to Port Blair. The deck
passenger system is really making =
mockery of the human race. Qur
Indian nationals, who are men belong-
ing to this free country, are huddled
together like sheep and there are
absolutely no facilities. There are no
facilities even for answering the
ordinary calls of nature.

We found that there is a pilgrim
ship which goes for haj. In the pil-
grim ship the deck space has now been
converted into small bunks. Small
bunks are provided there. Why can't
we provide such bunks for these
unberthed passengers. The unberthed
passenger system must go. The sooner
it goes the better because so far as
unberthed passengers are eoncerned,
there is a welfare board and its recom-
mendations may be attended to by the
Government also. In one of thess
Committees Shrimati Tla Palchoudhuri
was also there.
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[Shri Tangamani]

In conclusion, I would like the hon.
Minister to direct his attention to some
of the points which I have raised and
bring suitable .amendments also, if
RECEssAry.

Mz, Deputy-Speaker: Pandit Krishna
Chandra Sharma.

Ch. Ranbir Bingh (Rohtak): He is
not ready. 1 may start.

Mr. Deputy-Speaker: Perhaps he
never expected it.

Pandit K, C. Bharma (Hapur): Sir,
with regard to shipping the basic fact
is that merchant shipping in the world,
as it exists today, cannot be allocated
solely on the basis of economic doc-
trine of, comparative advantage. Every
merchant fleet is a part of the econo-
mic and military strength of the ndtion
whose flag it flies or whose nationals
control it and no country which under-
stands this will willingly permit its
merchant shipping to be completely
outside its control. We have there-
fore to seek a workable compromise
between undue restrictions on world
trade ang shipping and the complete
abandonment of our merchant fleet to
the vagaries of economic forces.

Taking this view there are two
aspects of the question. One is the
requirements of the national economy
at the present moment and in the
ensuing decades. The second is the
criteria that should be fulfilled to
build up a healthy truly national ship-
ping ready to serve the interests of
India in any circumstances. That has
to be a part of the economic structure
of & country and has to be the import-
ant factor in the military strength of
the nation,

With regard to the first point I may
submit that it is not basically sound to
gay that if we have not got the where-
withal to bulld up dur merchant ship-
ping, we should wait an@ let the tride

be carried on by foreign ships on our
shores and our goods be taken therein
to the foreign countries. Sess are no
better or no less important in build-
ing up the economy of a ¢country than
the land or the capital itself. What
does happen if the man who owns the
land cannot plough it? He letg it out
to the tenant. That tantamounts to
allow foreign ships to ply in our
waters and take the profits like rent
for the use of the land. Then he
resorts to what is called sharing or
having a partner, i.e, he will give a
part of the equipment and capital and
would allow the partner to have a part
of the equipment and the capital to
plough the land and share the profits
equally, but have the final control, the
final say in the management and in the
profits of the land. I have yet to see
a man who will not let out the land
and who will not get the land used in
any of the ways that economic pro-
cesses permit him to utilise it.

Take the case of capital. A man is
not wise enough to use his capital. He
invests the capital in a company which
is managed by other persons and
thereby gets a profit on account of the
use of the capital. Economic forces
cannot be allowed to remain idle sim-
ply for sentiment.

What is true of land, what is true
of capital is equally true of the sea.
Coastal trade builds the economy of
the country. QOur goods being carried
to the foreign countries adds to the
economic advancement of our nation.
So, my point ig that taking this view
of the question we cannot allow over-
seas advantages to remain Tdle and
unused simply because we have not
got the necessary capital or we have
not got the capacity or the dredit to
raife the necessary loans outside.
Somehow or other we shall have %o
share the use and sdvantage of our
deas by taking foreign co-operstion.
It i a simple econorfic propouition.
It should be subject to the =econd
songfidération, 'i.e., " the " building ' ‘of
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healthy truly national shipping ready
to serve the interests of the country
in any circumstances. For this, as Shri
Barman pointed out, there is para 21
which says:

“ ...the f{following description
applies: —

(a) a citizen of India....”
i.e., a person who owns the ship,

“{b) a company which satisfies
the following requirements ....

the principal place of business of
the company is in India;...."

“at least seventy-five per cent
of the share capita] of the com-
pany is held by citizens of India;

net less than three-fourths of
the total number of directors of
the company are citizens of India;

the Chairman of the Board of
Directors and the Managing Dir-
ector, if any, of the company are
citizens of India;"

My humble submission is that the
most important factor about shipping
or any economic concern is, who is the
Director, who is the Managing Direc-
tor. It is not the capital] which is
important. It is not the share which
is important. It is the directorate,
the controlling force that is important.
Even it 75 per cent is British capital,
if an Indian is the Director, if an
Indian is the Managing Director, the
ship belongs to India and is to be
governed by the law of the land. The
British shareholders cannot do any-
thing.

8hri Goray (Poona): Why don't you
move an amendment to the effect that
75 per cent may be British capital?

" Pandit X, C. Sharma: I have moved
an gmenrdment that it should be left
to the discretiors of the Gowernment
to dhange it if ‘the ajtuation so
demands. My simple proposition in

moving this amendment is, aféer the
law of relativity has been accepted as
a mathematical truth, you cannot be
certain about anything, that what is
true today would equally be true to-
morrow. Human experience changes.
Economic and social factors change the
situation. Therefore, as situations
change, the law of probability itself
demands that judgment should be
changed from time to time. It is a
simple mathematical proposition. If you
can understand it....

Shri Goray: This is relativity appli-
ed to shipping.

Pandit K. C. Sharma: Shipping s
not outside human ingenuity. It is
within human control. It is & human
proposition.

So, this proposition of shares is not
very important in itself. What I gay
is that the Government may change
the ratio according to its judgment as
the situation changes. In 1947, it was
75 per cent and 25 per cent. Later on,
when this Bil] came, it was cent per
cent foreign share capital and the
company could be registered under the
Indian law. Then, many proposals
came: 51:48, 60:40. I think every
gentleman who thinks in this matter,
60:40 or 51:49 has the interests of
India as dear to his heart and has a
sound proposition according to his
mind, as any other gentleman. I
deprecate the attempt to decry any
opinion simply because one differs
from the other. It is a bad case. It
shows a sense of demoralisation. That
is, I beg to submit that those who have
come to decry simply because one
differs from the other on the basis that
some capitalist interests from outside
are working behind have not grown
enough. ...

Shri Rajendra Singh: He is doing
precisely the same thing while he Is
decrying others.

Pandit K. C. Sharma: You do not
understand. .

Mr. Deputy-Speaker: Order, order,
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Pandit K. C. Sharma: He will wait
to understand.

Mr. Deputy-Speaker: When there
is no difference of opinion, why should
there be a cry?

Bhri Rajendra Singh: Simply
because he has grey hairs, he cannot
presume all wisdom to himself,

Pandit K. C. Bharma: With relation
to some items.

Mr. Deputy-Bpeaker: Let us share
with each other.

Pandit K. C. S8harma: What I beg
to submit iz that opinions differ when
the point of view, angle of judgment
is different.

‘What 1 was submitting regarding
allegations was that there is u pro-
fiteer and there is a capitalist. The
profiteer is too anxious to pocket the
money and has neither decency nor
a code of conduct. A capitalist wanta
profit all right. He has a code of con-
duct. What I mean to say is that
cheap allegations or frivolous remarks
from whichever quarters they come
are an indication of a profiteering
mind and not the judgment of a capi-
talist.

With regard to shipping, I refer to
clause 408 which says:

‘No Indian ship and no other
ship chartered by a citizen of
India or a company shall be taken
to sea from a port or place within
or outside India except under a
licence granted by the Director
General under this section.”

1 beg to submit that this is the
controlling section regarding the
working of m ship. Whether the
shares, & majority or a minority are
foreign or national or Indian shares,
the control is in the hands of the
Director General of Shipping and the
ship is to be worked under the haw
of the land. Therefore, I beg to
submit that this question of majority

or minority share whether balonging
to Indian capital or belonging to
foreign capital should not figure #o
significantly as it is made out to be

Shri Braj Raj Singh: We can have
75 per cent foreign capital

Pandit X, C. Sh.rma: Another as-
pect of the question is that so much
emphasis is laid on the question of its
being the second line of defence. My
respectful submission is that, situated
as we are, for at least 20 years, there
is no fear of war. The index is, you
have seen the Suez Canal: you have
seen the Middle East conflict; we are
seeing the Far Eastern conflict. Both
on the European continent as also
here in India, nobody thinks in terms
cf war. People are going to court
imprisonment simply on the point
whether wheat should be & seers or 3
seers per rupee. There is a lot of
agitation, People want food. People
do not think of war anywhere, So,
situated as the world today is, for
20 years to come, there is no fear of
war. War is an impossibility within
two decades. Therefore, this question
of a fear of a second line of defence
or otherwise...,

8hri Rajendra Bingh: Is this based
on the law of relativity or probability?

Mr, Deputy-Speaker: If war is an
impossibility outside, it should not be
made a possibility here. Order, order.

Pandit K. C. Sharma: Therefore, I
do not attach much importance to this
question because it is a remote possi-
bility and not a very important factor.
In 20 years, things will entirely change,
because atomic energy will play a
significant part and would be the
guiding force and the working force
in all departments of life rather than
the present conditions. Therelors, I
beg to submit that this clawse about
75:25 may have an additionnl provise
that the Government may change i
whenever in its judgment it so desires.
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Shri Naushir Bharucha: Mr.
Deputy-Speaker, Sir, this debate has
largely concentrated on the definition
of an Indian ship and has very lightly
treated other important features of
the Bill. The history of Indian skip~
ping has been a story of steady
neglect and deliberate suppressicn of
the industry by the foreign powers for
their own benefit. It is rather strangc
that even after the war when ‘it was
for the first time realbsed how very
important the merchant navy was, no
efforts were made, excepting the ap-
pointment of some committee and is-
suing of policy statements, to piace
shipping on a firm footing. It is veéry
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surprising that more than ten years
back the target of 2 million tons was
prescribed and still we are very far
from that. It might perhaps interest
the House to know that even at the
commencement of the Plan, the ton-
nage of shipping was as low as
125,000 GRT or 1/4 per cant of the
world's tonnage.

In discussing this Bill, the para-
mount consideration, to my mind, is
that merchant shipping must form
a second line of defence. It is not
generally appreciated what a second
line of defence can do, but if we
remember the Dunkirk episode during
the last world war when France col-
lapsed and the British and Allied
troops had to be withdrawn from the
shores of France, we shall appreciate
that it was not so much the British
Navy which helped the withdrawal;
it was the merchant navy including
the fishing fleet which went to the
rescue and saved the lives of nearly
330,000 British and Allied soldiers.
I want this House to consider the 1ole
of a merchant shipping of a courtry
capable of saving over 330,000 lives of
soldiers from a hopeless situation! I
want Indian shipping to be primarily
looked at from this national point of
view.

The Bill, apart from giving the defi-
nition of an Indian ship, provides for
the constitution of a National Ship-
ping Board and a Shipping Develop-
ment Fund. The pivot of the admini-
stration will be the Director-Ganeral
of Shipping and there are the usual
provisions with regard to registration
of ships, certification of registration
with regard to the training and quali-
fication of personnel, reference and
determination of wage disputes and
determination of wage disputes and so
forth.

1 come to the first important point,
namely, what should be the concept
! Indian shipping. Before we deter-
_nine that, we have got tn “ear in
enind the very tardy pace «f shipping
aAevelopment, the lack of internal

resources, the fast growing coastal
trade and oversesas trade, the very
great need to save foreign exchange on
shipping and the need for developing
a tanker fleet which has been very
sadly neglected and which assumes
importance in view of the two refi-
ne-ies we are going to establish. As
against this, there has to be balanced
the possibility of undue influence of
foreign capital participation on nation-
al interests. That shipping develop-
ment has been slow can be seen from
the fact that notwithstanding what
the hon. Minister in charge of the
Bill has said that we will be able to
achieve the Second Five Year Plan
target. one is inclined to think that
we will fall short of the target by
nearly 100,000 tons. But it is not
merely the Second Plan target t
800,000 tons that we have in view; the
objective has been to cater fully for
the needs of coastal trade, to secure
increased share in overseas trade and
also to build a tanker fleet. These
are the triple objectives of the Second
Plan so far as shipping is concerned.

By 1061, Indian shipping will have
to carry nearly 8 million tons of coastal
cargo and the quantum of overseas
trade available then would be ° the
neighbourhood of 18 million tons. It
will, therefore. be seen that even it
the objective of the Second Plan s
sAttained. Indian shipping will only
carry a fraction of the coastal trade
and a microscopic fraction of the
overseas trade. Therefore, our im-
mediate objective should be a target
of at least 2 million tons which, by no
means, is an exaggerated target.

The question is whether the shipping
companies or Government can provide
the necessary development for attain-
ing this target of 2 or 2§ million tons
from internal resources or from gov-
ernment funds, The answer is a big
‘no’. So far the Indian shipowners
have urged that the target can be
reached from internal sources. What
are the internal sources they are
talking of? It is a bare reserve of
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Rs. 18 crores, which is not enough to
acquire any adequate tonnage at all.
It has to be borne in mind that if we
are aiming at about 2 million tons,
the entire investment would be round
about Rs." 300 crores. The servicing
of this fund, with debt charges and
repayment of instalments will cost
Rs. 25 crores a year. [ doubt whe-
ther any combination of shipping com-
panies can produce thig. amount.

Therefore, the position is only this:
either we must hav® shipping deve-
lopment with foreign participation or
no shipping development at all. I am
aware of the fact that there might be
some dangers, which can be adequate-
ly safeguarded by necessary legis-
lation against the possibilities which
have been mentioned, that foreign
participation may prejudice our
national interests. That remote pos-
gibility is there. But we have got to
balance the advantages and disad-
vantages and I am firmly of the view
that at least for the next 20 years,
foreign participation should be slightly
increased. I think the government
formula at one time put forward,
namely, on the basis of 1/3rd foreign
and 2/3rd Indian, was a sound basis
and we should revert to that, because
25 per cent participation has not so
far induced sufficient investment of
foreign capital in the shipping
industry.

Therefore, this question is not to be
looked at from a sentimental point of
view. Those who say that foreign
capital must be excluded for one
reason or the other must also place
before this House their suggestions as
to what are the sources from which
shipping can draw adequate capital to
reach the desired target of 2 or 2}
million tons. Therefore looking at it
purely from the point of view of eco-
nomics, I am of the view that in the
national interests of the country
foreign participation for a certain
number of years is inevitable and
must be welcomed. 1 really fail to
see why, when in the case of the Oil
India Limited we are allowing foreign
capital to the extent of 668 per cent—
in a most important industry—we

188 A L.SD—86.

should hesitate and fight shy of foreign
capital participation, when we know
that both the directorate as well as
the registered office of the shipping
companies will be within this country

Sir, one of the points which deserves
consideration is the creation of the
National Shipping Board, on which
5 members of this House and 18
members to be appointed by Govern-
ment will be represented. 1 zhould
like to know what powers are given
to this National Shipping Board. The
name is very big indeed. What s it
supposed to do? It is supposed to give
advice to the Government on such
issues as are brought before it. It
reminds me of one of our consultative
committees where we spend a lot of
time. I doubt whether Government
receives any benefit from the advice
we give or whether it agrees to adopt
any suggestions we make. This
National Shipping Board which is
supposed to be the pivot of shipping
is reduced to an important body. I,
therefore, plead that the Bill should
be so amended that the National
Shipping Board might have two types
of functions, advisory and adminis-
trative.

With regard to the administrative
functions, the entire Part VI of the
Bill, namely, qualifications, grades of
competency of officers, holding of
examinations and issue of certificates
and all that must be entrusted to the
National Shipping Board. In other
words, the training of personnel and
creating a pocl of reserve of officers
to man the growing tonnage which
we are after, the question of the
welfare of seamen, their engagement
and discharge etc, all these matters
must be entrusted to the National
Shipping Board, for making rules and
regulations and final disposal. It is
no use creating a National Shipping
Board and keeping it merely in the
position of a consultative committee.

Coming to the Shipping Develop-
ment Fund, Government sets up a
Shipping Development Fund. The
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object would be naturally that it
should be able to advance loans for
purchase of ships, for furnishing
guarantees for deferred payments,
advances for construction of tankers
and so forth. But what is the amount
that is going to be there? Nobody
knows. Government may contribute
something; and such sums as they
may receive—God knows from where.
My hon. friend Shri Mahanty said it
very nearly resembles the post office
savings account of a poor clerk who
opens an account with high hopes and
there is disillusionment at the end.
I, therefore suggest that if the Ship-
ping Development Fund has to be a
really effective force, sources must be
provided for its revenue.

These resources should come from
a part of the amount of the develop-
ment rebate which should be diverted
to the Shipping Development Fund.
I am also prepared to say that a small
surcharge on freight rate—after exam-
ination of the freight rate structure--
might be imposed and that yield
might be handed over to the Shipping
Development Fund. I am even
inclined to think that a small tourist
tax on passenger fares might be
imposed and the proceeds should be
handed over to the Shipping Develop-
ment Fund, because the Shipping
Development Fund has many import-
ant functions to discharge and the
sources of revenuc placed at its  dis-
posal are next to nil.

One more important point whizh
deserves consideration is the reference
of disputes to tribunals. The Indus-
trial Disputes Act is not made ap-
plicable and a new procedure is deve-
loped. I am told that nowhere in the
world are disputes between seamcn
and the employers referred to a tribu-
nal. The question here is that the
procedure laid down is that the award
of the tribunal might be modified by
Government. Here we are accepting
a new principle altogether, and the
question should be whether this House
is prepared to accept the principle

which might be extended further to
other labour legislation in this coun-
try. It is very dangerous and yet
there are two sides to the question.

The first side is that if Government
is permitted to tamper with the
awards of a judicial body, then the
value of the award begins to leszen.
But, at the e time, the position of
Government 'has also got to be appre-
ciated because a tribunal might make
an award which might have far-flung
repercussions on different industries
which might not have been foreseen
by the tribunal and which might not
have been represented before it

Therefore, to my mind it apperars
that before we accept this principle
completely we shall have to think it
over. I am of opinion that clauses 150
and 151 should be dropped altogether
and the position should be maintained
as it is because T am not prepared, at
this stage. to say that Government
should have unfettered power to
modify the awards of judicial tri-
bunals.

I think these are the impcrtant
points which I have to raise. We chall
have occasion to discuss them in
greater detail during the clause by
clause consideration when we hope the
Government will pay attention to
these aspects.,
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“The Committee, however, is of
the opinion that setting up of an
official controlling organisation to
ratis alise the movement of traffic
and generally to organise the in-
dustry on economic lines, should
be only as a last and unavoidable
resort; the Govermment can, mean-
time, evolve an official machinery
to direct and assist the industry
in bringing about the desired result
as early as possible, withdrawing
official direction in proportion to
the progress made by the industry
in organising 1tself”

o g AWM F gl ofY am aard
2 1 gmY &% mfefrges & a8 &
Ig Ty Ty ¢ % €22 aEAnE A AT
FTCT AT AR g SATEET 3f3EA
Frafqat &t faar 9 1 97 @@ FH
@ & fox gav zgr Frnfeqe
/T FEEE 7 wea & o fF ag
@ar ¢ 1 gy wmiEREE &7 I
@A wFE ¥ ¢ | NG A gyt qrfza
gy & Amy fear g 97 qamn qf
e gartr fafw fafaesr & shnfe-
A A g ® FT7 qgq A Al F
T s A} T a% | gEie Zene
fafaex e agrge areft ff 7 o
agt wamay a7 fs wege fafer £ wify

™ 5T 50 ¢ 3 mwrt wi @
srfede w7 wararyA w@ 2o
TH% FTCT 4g g @ fr o fafat
A Farfy @ oAy fafrr fafes ¥
FYE ATy 7AW AHY A | gt ofoomy
a® &y ¥ oo aga & dfaew At
itAd I M mA R aa e
AY, maq 8fan Ifws F Ao
2Ar Frfed | ITHY FAT AR Fr ok
21 1e¥e Y fo¥e & qamr o g
& g ag & f& gar aga 7 afew
ATE A ZW g7 WY TR AT § v
H AEY A1 A | 3 F I8 F Ay wafq
ARSI AL G U U
RIE WY G

gt v wifer arfefooes &
fErasr A avi g7 @Erd ) § o=
FoAT AT g fE urdh qw I ¥
w17 aqrfefadas a5t gar =rfeq |
3HFT w9 ug ¢ fF 7w T gee
fafor @1 &fee @mgq w15 fega g9
& | 9@ g Tas! dfFw TET A
feda a=A & a1 38 $3=T 4 feay
FIAT FT @A AT AT E 1 FEIL
&% qrgat 7 ¥r f 3R TgtET Ot
gATL EY TR W AT & JAdHE
T | e my @ fF de gfear
FOAY &1 gglt WA s FVH @)
aré 4t e 77 Fg 7 ZwIT A
AT | FUTT A AT AW AT AAH
Fa7 grAT Tfed | nF wy gwT w2
13 v g7 foar a1, @37 A7 AN
g | I IHET T TAA O£ | AT
g It Arn wr Are &7 faga
N1 FY gt AT A7 aTg w4 & 1 G
T # | AR Fe 9TE 9I9 F
97 uF AN T FET 4T

“The definition of Swadeshi by

the Congress has not been made
by any irresponsible people but
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has been written in golden letters
in Young India by Mahatma
Gandhi and will remain enshrined
for ever. India does not desire to
capture or control anyone else’s
coast but she certainly and legiti-
mately desires to reserve and con-
trol its own coastal traffic for its
own national shipping. But there
are persons in India who are pre-
pared to defend the interests of
foreigners for the sake of a little
monetary reward.”

A g /T 7o Wi 9EW ¥ Tw
Mot fepmi o s AT 9 | W
fod & wgan g f agi 92 wifre arefe-
ferdrgrr €Y g =fegd

qodt AT g w2 fe
wq axz fofor & g wifer fdfles
N AAWEAT VW AT F § 0F
qHTE AT FTEAT § | WIS EHIL qgA
& wreerarsy wi€ fa¥ei § q¥ g 1 9=
It § IAFr Aoty oft & 1 & AR
g fs amr wae fear o fe g g
grafer wY 7% @7 &% 91 g9 sgEAETy
F o owF 1 g A fadent € @A
gt gARr Aefa @ v aefe W
WYA AT H AR FT ER §F TAA FIAT
ifgd + wre gwy fvar ST A &Y v
wifr v #1 wfzGr€ F 7 @
qedl § | ¥ A% ae fear aF

ux AHET 97 99 % g9 3wl w7
AT W § | 39 GHG FHIL W AT
Y Wil 7 %A IBT T
fofer &1 &= e fer o o2
il & sfadma & &df @ )
9T WTX gH IT AN W BT w E )
aar @1 @ ¢ fr 9 e wsgr aTn
AT WY W A A7 AT AT TET ATH
IX TS ATE | WTN gH LT A ®Y
oy @, o v ag GEt w @R

W fadfuat & v @ § f5 oy
W agt qATHT FANY | Ay ¥ Ay
3 7gi @@ f& g A A R E
IAA TR FETT EAM, W ardr
FAT AR g9 & & e &
e g fe gre s o\ g ooy
HATHT EIT 4% &1 Fardert v sra7 g
ar % avw off s fear o 1 g
wifrd wifer arefefadus ®r fadw
FTIE

Fadt ara wafat & S sf o
Pap w1 o A wTE A R
afer w7 st & afr sfemat
¥ gEwe § W & fear g W)
fer oft sfr &Y @ | w9 AW fF &
2838 & gAIL g8t 43 vgr & foer
AW 1,3%,4%c 91, fRT 7Y fevy R
T T ¥R WS {Y g foeer @ e
ts,2c% a1, fae oy ¥ fir ¢ e,
FTLLYE FYFATLATH L300 FQA £ 0T
fomrr z@ €,09,543 41, W7 w¥
3¢ ®E A 184S FT FATE qIH f¥e
wgr g1 4 foer T §,33,4%Y
¥ Wi Fg Afee s TET @
7 ga%! §3 wr fawq aw g fomer
fAeT ®T gWIT EAW  £,%,000 &
AT &Y AT | g9 X AT & A
WA 1 997 FT FTFAE | TR
R A A7 ag wafa A § ag v ¥
WX GHT ®37 F A1 aga sfsaveat
FAT 9 1 g feafa ot } fw
g& sfq & § 91wy w7 &
e g1 wofa &1 F o9g g7 a8 #r
|t grm fE g aw o wmfew
feafa wn & 1 gt o dar aff &0
gofed g @l ¥ dur ¥ 3y W
FGT AR § 1 e wd W@ ¥
frq @y & g% § | ® Uy FEAT
wrgan § e wre vw g of fawre ad
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T Y AferrRfew § IF A
W fefi age w1 O et
®Y GUTTR KT XIS KA A0 1 g7
ATE GO WoEy A& o7 21w
W AR s A far o e
w7 #¢ feafa aga @ow & aw@d
weg @i Al faed § ol 5w s
g i 7T @

Q7 § ady Fgar wweAn §
§Nt f& dfea z7 2w wwa F
T ¥ FT W e dfFT AwA
ors feda araa § @ 7w 37 ®arw
@ r arfgd fe gad fadst s 7
TG |\ TG 2 I ATT I g7
FEAT & | AL T §H qAT A AR
qifFeTt €8 ST A A I @
& 1 A gEt S gEd W § A
®T W@ E | Twwr AiEd e aww g7
T guT W F AW HT AT AL ARA
ST FH @ TG A gHE A F A
T TE | WIS EATT €o AT HITHT
0 fa2eft wvofaat & a0 57 @WE
9 91X @9 ar ¥ g far e
Tifgg | EF 7% §T FF g5 WIT W
¥ sreficgt ®t e Afed AR @
Frfeal &1 va7 Y e g g
sifgg | o gATE wreAY fadet & arw
T 2 § ey Ifed gfawd & i
aff & 9gi 9T FTH FAT @FC F
g T wEAT Y

Shri Dasappa (Bangalore): Sir, I
only want to speak on one or twe
aspects of the question. The flrst will
of course be regarding clause 21 of
the Bill. This seems to have become
the bone of contention but I have no
hesitation in saying that having regard
to the various safeguards provided in
that very clause as well as in other
parts of the Bill, we need not hesitate
to give the power to the Government

to allow or permit an investment of
more than 25 per cent. of foreign
capital. I listened to the esteemed
Chairman of the Joint Committee,
Shri Barman. He said that Indian
shipping stood on a different foot-
ing. T quite agree. While people
have reconciled themselves to a
share to the extent of 49 per cent.
in the capital of any company that has
to operate in India, they should not
for a like reason advance the argu-
ment that in the case of Indian ship-
ping we cannot go to the tune of 49
per cent. so far as foreign investments
go. The very arguments that he put
forward would lend support to the
view that we can still stretch the
point further in favour of foreign
investor. He has said that those
critics did not In any way object to
the rest of the provisions in clause 21,
namely, where the percentage of
directorship should be as much as 73
per cent. in the hands of the Indians,
where the chairmanship or the manag-
ing directorship, etc. should be with
the Indians and so on. They only
object to this rather high percentage
of 75 per cent. to be reserved for
Indians. Precisely because there are
those safeguards—chairmanship or
managing directorship and the majo-
rity of the directorship vest with
Indians—why should there be any
fear that increased investment in the
campany is going to jeopardise other
interests of the Indian mercantile
shipping or the national interests?

Shri Barman: In these cases, with
these restrictions, no increased foreign
capital will come. In these cases there
was no such proposal.. (Interruptions)

Shri Raghunath Singh: That, I have
said. If the percentage is increased..
(Interruptions.)

Mr. Deputy-Speaker: Order, order.
I do say to the hon. Members that
these disputes would not be scttled
in this manner.

Shri Raghunath Singh: He was the
chairman of the Joint Committee, and
my amendment in the Joint Com-
mittee was for 60 and 40. So, how
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[Shri Raghunath Bingh]
can he say ‘No'? Here is the amend-
ment which 1 had tabled. (Interrup-
tions).

Mr. Deputy-Speaker: Order, order.
The hon. Member Shri Dasappa might
proceed with his speech.

Shri Dasappa: I was only trying to
reinforce the argument of my hon.
friend Shri Raghunath and others,
that we need not feel shy with regard
to foreign investment flowing in, pro-
vided the other safeguards arz retain-
ed and are made operative. I ask any
of my hon. friends, including the hen,
Minister, to tell me whether there is
going to be any difficulty in the stand
that I have taken, and whether the
interests of India or of individuul com-
panies will suffer if we allow more
money to come in, while at the same
time retaining the other safeguards.

SBhri Basappa (Tiptur): Imaginary
fear.

Shri Dasappa: My hon. friend Shri
Tangamani was saying that there
would be some risk in inviting foreign
capital. I see no difficulty whatsoever
in regard to that. But I would like
to await the further argument and
reasoning of my hon. friend the Minis-
ter, and so, I defer my judgment about
the wisdom of this particular clause
limiting foreign investment only to 25
per cent and not taking it beyond that
even to the extent of 49 par cent.
Therefore, I am prepared to agree
with my hon. friend Shri Raghunath
Singh in his suggestion that while this
may act as a kind of a general direc-
tion, it should not bind the hands of
Government completely, and it should
not make it impossible for Govern-
ment where there are reasonable
chances of more money coming in to
accept a circumstance like that, It
may be that Shri Barman is right
when he says that with the number
of hedges and safeguards, the foreign
companies would be reluctant to come
forward, It may be so, but I would
ask why when that is the fact we

should go to the extent of 75 per cent
and 25 per cent, It sounds rather
strange in a statute of this kind. Bo,
I would very much like the hon.
Minister to consider the amerdment
where Parliament wants to clothe Gov-
ernment with more powers than they
themselves are eager to seek. Pos-
sibly, the hon. Minister felt that if he
came forward with any such clause
to clothe Government with extra
powers, maybe, Parliament nught
think that Government were eager to
grab at more powers. But this is a
matter where I am prepared to invest
and clothe Government with all the
powers, provided they assure us of the
increased tonnage that we have auned
at.

Shri Raghunath Singh: It is the
second line of defence. So, they can
take full powers.

Shri Dasappa: Somebody, I believe,
my hon. friend Pandit K. C. Sharma
seemed to talk lightly of the fact that
the mercantile marine could ever be
a second line of defenre That was
rather a strange expression of opinion
to come from an experienced legisla-
tor like Pandit K. C. Sharma. In
every couniry, the mercantile marine
is the second line of defence. Shri
Naushir Bharucha also was rclerring
to that. I do not envisage such a kind
of contingency as Dunkirk in Indla,
certainly not by any means, But in
any case, the fact is there that the
mercantile marine could certainly
play a notable part in case of an
emergent situation arising in the
country.

After all, what is war? War i3 noat
necessarily a question of wviolence by
one country agsinst th> other? We
have got to wage war against so many
things, against poverty, agminst dis-
ease, against ignorance and so on.
I think these are the great battles
which the under-developed coun-
tries have to fight hereafter, and
I can conceive of nothing more
helpful to fight these battles than the
building up of our overseas trade, and
the saving of the large amount of
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money that is being depleted today
and taken away year after year, as
also the development of coastal trade.

I, therefore, have no hesitation in
lending such support as my humble
voice can give, not only in support of
thris Bill but also in support of clothing
Government with additional rowers
to exercise their own discretion in
suitable circumstances and enable as
much of foreign capital as possible to
come. I do not think it will in the
least jeopardize the interests of this
country,

Shri A. C. Guha: I think this Bill
has been in general welrcmed by
every section of thjs House. This is
the first attemrt to consoudate a
number of statutes and Acts regulating
the merchant marine and allied sub-
jects; some of them are more than
centuries old. So, it is jood that Gov-
ernment have taken chis step to make
the Bill up to date and also consoli-
date all the Acts into one Act. So,
the Bill has become almost a marathon
performance witn 461 clauses, Any-
how, the subject deserves that much
attention from this House.

Most of the hon. Members, who have
spoken, have dealt with clause
21 relating to the definition of Indian
shipping. 1 do not know why surh
a bone of contention nas becen crcated
over this particular clause. 1 think
in this matter we should be guided by
the policy declaration made on 6th
April, 1949, about participation of
foreign capital in Indin, and I wish
Government should have taken steps
simply to guide them wurder that
policy declaration without putting any
rigid formula in this Bill. It may be
relevant here to remind this House
of the particular portinon of that policy
declaration on foreign participation:

“Indian capital needs to be sup-
plemented by foreign capital not
only because our national savings
will not be encugh for 1apid deve-
lopment of the country but also
because in many cases, scientific,

technical and industrial knowledge
and capital equipment can best be
secured along with {oreign cvapi-
tal”

This is an aspect which should be
borne in mind that it is with foreign
participation, not. througn loans, that
we can get capital enquipment and
industrial know-how and other
things which we lack at present or
which we do not possess in an ade-
quate measure .t present.

From this point of view, I think
that there should have been wider
scope for foreign participation. In
that declaration, it has aiso been
stated that “we have enuvugh puwers
to see that the major interests in
ownership and effective control of en
undertaking should k2 in Indian
hands.” As long as we stick to this,
namely that effective control and
management should be in l.dian
hands, I do not mind how much share
capital a foreigner may possess in a
company. Morcover. we have got
enough powers under the Companies
Act as also under the Industries
(Development and Regulation) Act.
So, whenever there is any necessity,
we can simply use thnse powers given
by these two Acts to see that the ship-
ping industry i3 run in the interests
of the nation.

Yesterday, Shri U C Patnaik had
mentioned that other industries were
on terra firma—on solid ground, but
a ship would e roimung over the
liquid waters all over the world, and,
therefore, there rhornid be some special
attention toward: this industry. But
that attention should be given not to
the ddpital invested 1a *he industry,
but to the perionnel who will be
managing the ship on high seas.

Sir, I think we should have taken
the utmost care about the seamen.
[ come from a port town, and I am
sorry to say that about 80 per cent
of the crew and seamen recruited in
Calcutta are non-Indian nationals. I
hope the hon. Minister, Shri Patil,
will take due notice of this. I am



6755 Merchant Shipping Bill 16 SEPTEMBER 1938 Merchant Shipping BilV 6746

[Shri A. C. Guha]

sorry that this Bill has not provi-
ded anything for the Indianisation
of seamen. In clause 85 there is some
provision with regard to the employ-
ment of seamen. I do not know
whether that clause would give any
power to the Government to see that
Indian nationals are recruited and
foreign personnel are replaced as
rapidly as possible. Moreover, there
is the marine engineering college in
Calcutta. Some young men are being
trained there. But it often becomes
very difficult for them to go out into
the sea as seamen because those who
are already engaged there do not allow
anybody outside their own circle to
come in. They make it impossible for
new entrants, for our Indian nationals
who are educated and trained in the
Government institute, to stick to their
jobs. Some cases like this must have
been brought to the notice of the hon.
Minister and 1 hope that he will take
steps to see that such instances do not
oeccur in future and a proper atmos-
phere is created for those who are
trained to get themselves reeruited
and work properly in Indian ships. In
Calcutta, recruitment of seamen is
even now mostly done from among
non-Indian nationals. 1 hope the hon.
Minister would take care to see that
gradually the number of non-Indian
nationals is reduced and within five
or six years there is complete Indian-
isation of seamen. He should fix a
target date by which this should be
completed in a very important sector
of our industry. Sir, merchant nevy
has been called the second line of
defence. That is an admitted thing.
But unless the personnel who would
be running the ships are also Inflians,
this second line of defence may®y be
sabotaged at any time.

In this connection 1 would like to
invite the attention of the hon. Minis-
ter to another important matter.
Even though merchant navy is called
a second line of defence, it cannot be
an effective second line of defence
unless we have alse got a ship-
building industry. In fact, the second

line of defence of the entire country
from all points of view is the indus-
trial development of the country. For
the merchant navy to be a real mari-
time strength for the country, we
should have our ship-building indus-
try also.

The progress made during these
years in marchant shipping cannot
be said to be very satisfactory. OQur
target fixed in 1947 was two million
tons. I think Government accepted
that target, and that target was to
be achieved within five or six years.
That was also mentioned in the policy
declaration of 1950. By the resolu-
tion of 1950 Government accepted
the report of the Sub-Committee of
1947. We are now in 1958. We have
passed eight years even after 1850.
What is our achievement? I am very
doubtful whether we have yet posses-
sed the tonnage that was the target
during the First Five Year Plan. Dur-
ing the First Five Year Plan we were
to possess six lakh tons. I think by the
end of the First Five Year Plan we
could possess only about 4,80,000 tons
and 1,20,000 tons had been ordered.
1 am not sure whether the tonnage
that had been ordered have all been
reccived by now.

Then, nine lakh tons is the target
for the Second Five Year Plan. I do
not know whether it would be possi-
ble for the Government to achieve
this target. For that purpose also,
foreign participation would be more
helpful. We should not be so very
nervous about foreign participation.
We are an independent nation, and
we can protect our interests. There-
fore, even for the achievement of the
target of nine lakh tons in the Second
Five Year Plan, if necessary, we may
consider whether further foreign par-
ticipation should not be accepted and
offers invited for that purpose. I
would suggest that eclause 21 of the
Bill may be modifled so as to give
some flexibility to that clause so that
in any national emergency Govern-
ment can, for the interest of the
nation, take advantage of foreign
participation.
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I do not know why Government
have made this National Shipping
Board such an innocuous and impo-
tent body. That is the first operative
clause of the whole Bill, clause 4,
which proposes to establish the
National Shipping Board with 21
members including five Members from
this House. This Board, according to
this Bill, has practically no authority,
and it has got nothing to do. I do not
know how often it will meet. It may
even meet for some formal business
once or twice a year without render-
ing any useful service either to the
shipping industry or to the nation.
Every power has been concentrated
in the hands of the Director General.
I do not mind that. But there should
have been some liaison between the
Director General and the Shipping
Board; otherwise the Shipping
Board would be completely un-
necessary. It is no use having a Board
without giving it any power—a Board
of 21 members including five Members
from this House. I may humbly sug-
gest that it would not be worthwhile
for the Members of this House to go
to a Board which would not possess
any real authorily or power to help
the Government, to help the interests
of the nation.

I have also some objection with
regard to the Shipping Development
Fund. It is said that the expenses of
the Shipping Development Fund Com-
mittee will be the first charge on the
Fund. I would like the Minister to
revise this provision. The Govern-
ment should meet the expenses of this
Commitee. The Committee should
not be allowed to draw upon the Fund
which has been set apart for develop-
ment of shipping, for meeting its own
expenses. The Government should
make a grant of a few thousand rupees
to this Committee, instead of allow
this Committee to draw its own
expenses from a Fund which has been
created for the development of ship-
ping industry. I would like the Min-
ister to revise this provision in such
8 way that it should not be within
the competence of that Committee to
spend that Fund for its own expenses.

There is another proviso here about
the Passengers Welfare Excise. That
is a good suggestion. I have nothing
to say about the objects and aims of
that suggestion. But the way in
which s0 many cess funds are being
utilised has not left a very satisfac-
tory impression on the minds of the
Members of this House who have
looked into the working of the com-
mittees and boards that are handling
such funds in different matters. I
would like the hon. Minister to pay
special attention to this aspect and see
that the Passenger Welfare Excise
Fund is properly utilised for the
welfare of the passengers and it is
not allowed to accumulate year after
year as has been the case in respect
of so many other funds. He should
also see that it is not diverted for
some other purposes which may not
really tend to the amelioration of the
conditions of passengers.

Lastly, I should like to mention
about the sailing vessels. I am glad
that this matter has been brought
within this Bill. I think Shri Patil
knows well how the Arab Dhows in
the western coast have been engaged
in coastal traffic and the Government
has no power or authority to control
that traffic. =~ They have also been
indulging in certain anti-social activi-
ties, Most of the smuggling and
similar other things are done by Arab
Dhows. I am glad that this Bill has
brought sailing vessels within the con-
trol of this Act. 1 only wish that
sailing vessels may be developed.
Most of the sailing vessels, or at least
a considerable portion of it, on the
western coast belong to non-Indian
nationals, they belong to Arabs. 1
wish that sailing vessels may be
encouraged on all the coasts—eastern
and western coasts. If necessary, the
Government will set apart a separate
Fund for the development of these
sailing vessels to do some coastal
sailing.

15 hrs.

The policy of Government envisages
a tonnage of nine lakhs in Indian
merchant shipping, and that would
enable our shipping to handle only
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about 12 to 13 per cent of our over
seags trade and about 50 per cent of
our trade with adjacent countries.
The 1950 policy declaration was that
about 75 per cent of our trade with
adjacent countries should be carried
by Indian shipping and 50 per cent
of our overseag trade should be done
by Indian shipping. So, we are now
limiting our target to only about 12
to 15 per cent of the overseas trade.
I think that is a big climb down, and
I hope the Minister will see that this
is increased rapidly so that the annual
drain of Rs. 150 crores as freight to
different companies may be stopped.

With these few words, I support
the Bill, and I hope the Government
will see that the clause about foreign
participation is so amended that the
Government may have power and
authority, in an emergency, to utilise
that foreign participation.

Shri Raj Bahadur: Mr. Deputy-
Speaker, Sir, while pleading for ex-
tension of time for the general dis-
cussion of the Bill, as reported by the
Joint Committee, the hon. Member
Shri Naushir Bharucha interjected
and said that this Bill was a monu-
mental one. It is indeed monumental
and it is momentus also, It is momen-
tous in the history of shipping and it is
monumental also because it happens
to entomb within its ambit so many
other previous Acts. Not only because
of its size but also because of its im-
portance and the provisions that are
incorporated in the Bill, we will call
it monumental as well as momentous.

The hon. Member who opened this
debate started with the preamble. 1
am referring to Shri Tridip Kumar
Chaudhuri, I will start with what he
said. He said that our preamble
should have been more comprehen-
sive; that it should have given an idea
of what we proposed to do about our
shipping in regard to its development
and expansion, and that it should also
reflect our national aspirations. We
all know that our Bills do not have a

preamble. We have the Long Title
and as such it is obvious that a pream.
ble which can perhaps reflect in con-
crete terms or at least vaguely indi-
cates the contents of a particular
legislative measure ig not found here
and a long title may not go to that
limit. But the long title that we have
now got before us does contain a broad
indication about our national objec-
tives in regard to shipping and it is
truly symbolic of our aspirations in
this behalf,

In regard to the analogy that he
tried to draw between ocur Bill and
the US Act on shipping, he said that
we should have taken a cue from
them. It will further be noted that
so far as the U.S. Government is con-
cerned, they allow subsidies namely
constructional, differential and other
subsidies. Their law requires that
certain types of cargoes shall be
carried at least to an extent
of 50 per cent in their own bottoms. I
do not think we are in a position to
allow these subsidies to that extent
to our shipping as the Americans had
given, That is another reason why
we cannot follow their line.

The next point that he made was
that the executive functions of the
Director-General should be vested in
the National Shipping Board. Another
point was that the Director-General
has got wvery extensive powers and
perhaps some Members used the word
“dictatorial”. So far as these powers
were concerned, we know that the
functions of the Director-General with
regard to this particular Bill will be
mostly derived from the Government,
because it is the Government which
has been clothed with the authority
or the power in this behalf,

I would refer the House to clause
7(2), where it is mentioned that is the
Government which is clothed with the
power to delegate. That would give
us an idea about this:

“The Centra] Government may,
by general or special order, direct
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that any power, authority or
jurisdiction exercisable by it
under or in relation o any such
provisions of this Act as may be
specified in the order shall, subject
to such conditions and restrictions
as may be so specified, be exercis-
able also by the Director-General
or by such other officer as may be
specified in the order”.

It is obvious that the Central Govern-
ment will have to make up its mind,
and in the exercise of its own discre-
tion, will have to give and delegate
certain powers to the Director-
General. But apart from that, the
powers of the Director-General, as
such barring a few clauses in regard
to certain technical matters, are not
so wide and we cannot by
any stretch of imagination or any
process of reasoning say that they are
dictatorial or that they are in the
nature which might be considered to
be repugnant to the spirit of thiy Act
itself. Therefore. let us not be taken
away by this impression that the
Director-General hags been clothed
with undue authority under the pro-
visions of the Bill.

T~ second point that w have »-*
to bear in mind is, that if we clothe the
National Shipping Board with the
executive and administrative func-
tions, it would hardly be reasonable or
possible, because, after all,-in the day-
to-day discharge of his duty, what has
the Director-General to do? His con-
stant functions, broadly speaking, can
be divided into two categories. First-
1y, commercial and developmental,
and secondly, technical and adminis-
trative. Under technical and adminis-
trative functions, he has got to carry
on the survey of the ships, the train-
ing and recruitment of seamen, and
the training and recruitment of mer-
chant navy officers. Then, in regard to
these matters also, it is left to the
Ministry of Transport to formulate its
policies, and those policies are imple-
mented by the Director-General and
his colleagues of hiz department
etrictly within the terms and condi-
tions which have been referred to in
clauss 7(2) and have been laid down

tor him. So, we cannot say that these
tunctions can be discharged by the
National Shipping Bo:z.. 23 such.
After all, the National Shipping Board
may also have to appoint somebody
to discharge its executive functions.
The Board and its members cannot
carry on the survey of ships; they will
have to employ somebody. They
cannot provide or make all arrange-
ments in respect of training and other
things. So, let us consider and decide
for ourselves whether we should leave
to the National Shipping Board itself
all these functions, these technical
and administrative functions and
several other questions that come up
before the Director-General in the
discharge of his duties.

There is another cogent resson why
I think it is not possible for the
National Shipping Board to take upon
itself the functions. executive or
technical, because, apart from these
technical and executive functions, if
we go a step further, we will find that
in some matters, the Director-General
has also to exercise, and the Govern-
ment has to exercise, some judicial or
quasi-judicial functions also. In this
particular body which will come into
being under this Act, namely, the
National Shipping Board, we shall
have three principal elements,—the
shipowners, the seamen and Members
of Parliament, and such other interests
as have been referred to in sub-
clause (2) of clause 4 There are
representatives of shipping interests,
represeniatives of seamen and Mem-
bers of Parliament. The shipowners, of
course, have got to have their ships
surveyed by somebody, some execu-
tive and technical officers. Should that
function be discharged under the
policies or on the lines dic*ated by
them whose own ships are to be
surveyed. Then there are certain
matters about training, certificates of
competence and standards of efficiency
so far as seamen are concerned. So, if
both of them sit and decide about
things pertaining to the training and
the standards, it will become difficult.

Then comes another question of
allocation of financial assistance, loans
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etc, In all these maters, it is obvious
that we cannot make the person who
comes to be judged the judge himself.
After all, somebody else has to act as
judge for him. In his capacity as
member of thig board, we would like
him to exercise his discretion only in
regard to functions described in the
section as best as he can, without any
consideration of the sector or section
he represents. That is why we
thought it would be much better if
the executive functions are left to an
executive officer.

A parallel was drawn again to the
V.S. pattern and it wag said they have
got the U.S. Maritime Commission and
the U.S. Maritime Board. In regard
to that also, it is well-known that
before 1946, the U.S. Maritime Com-
mission exercised these functions and
some judicial functions also. Then,
after sometime, they also came to the
conclusion that they must have some
administrator. They did have an ad-
ministrator and the functions of the
Maritime Commission were given to
him mostly. When the Maritime
Board was set up, the administrator
himself was made the Chairman.
There also for executive functions,
they have now got a separate officer
and it is more or less on par with the
Director-General of Shipping that we
propose in this measure, so far as
duties and responsibilities are concern-
ed.

The next point that was made was
that the Shipping Development Fund
Committee is not effective and clause
16(2) will impose rather severe
restrictions on its functions and
duties. All that the said sub-clause
says is:

“The Committee shall not grant
any loan or give any fnancial
assistance to any person referred
to in sub-section (1) except on
such terms and conditions as the
Central Government may from
time to time specify.”

Of course, the function of formulation ,
of policy keeping in view the financial

and other resources and other circum-
stances that obtain at a particular
moment wiil have to be left to the
Government and within the four
corners of that policy, as reflected in
the terms and conditions prescribed,
we shall have to make this Shipping
Development Fund Committee func-
tion. These terms and conditions will
have to be prescribed by somebody
and that somebody can only be the
Government. Once these termg and
conditions are laid down, I do not
think there will be any limitation so
far as the functioning of this parti-
cular committee is concerned.

Shri Goray: Will he tell us what will
be the relationship between the Ship-
ping Board, the Director General ot
Shipping etc.?

Shri Raj Bahadur: I can assure the
hon. Member that there is gning to be
no overlapping or conflict between
these various bodies and functionaries,
because the functions of each one of
these are definite.

Shri Guha said that the National
Shipping Board is going to be
an impotent and innocuous body.
I beg to differ from him res-
pectfully, (Interruptions). Impo-
tency or otherwise of any being
depends on his own strength and on
his own way of thinking. Clause §
says:

“The Board shall advise the
Central Government—

(a) on matters relating to
Indian shipping, including the
development thereof; and

(b) on such other matters
arising out of this Act as the
Central Government may refer
to it for advice.”

So, there ig nothing left here. So,
there should be no fear on the score
that we are going to make this body
ineflective or we are mnot going to
make full use of it Otherwise, we
should not have given the first place
in the scheme of this Bill ifself, unless
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we wanted that this bedy should be
effective and helpful in the develop-
ment and expansion of Indian shipping.

The next point that was made vas
by Shri Patnaik that this Bill should
have been drafted from the virw-point
of defence. Many hon. Members have
placed u good deal of emphasis on
this point that we should cronsider
this ag a second line of defence. I
think some remarks were alco made
by my hon. colleague Shri Barman in
this connection. I only want to say
that we have consulted the Ministry
of Defence in this and we have follow-
ed their advice, In fact, one of the
provisions that a naval officer namely,
who happens to come to Merchant
Navy would be exempted from the
examination has been adopted in the
Bill on their advice. So, it cannot be
said that we have not taken that view-
point into consideration.

Let us not forget- that this
second line of defence depends for
its effectiveness and efficiency on its
operation and its size. What is need-
ed by India's shipping 1is ~ larger
size and tonnage. We are yet far too
behind so far as actual tonnage is con-
cerned. We would like to go much
ahead and increase the tonnage, 5o
that it may be very efficacious and
effective.

Shri Parulekar said something
about that disputed and controversial
clause 12 of the previous Bill, which
corresponds to clause 21 of the present
Bill as it has emerged out of the
Joint Committee. He used quite a
plethora of epithets. He said it was
an act of national betrayal, we have
gone to the depth of degradation and
all that. I will not repeat all those
words nor reply to them in similar
terms. But I will only give the back-
ground. We all know that the present
law on shipping is the 1823 Act and
that Act does not provide either for
registration nor for extra-territorial
application. It was silent on all those
matters, and we had 1o follow the UK.
Act of 1884 and 1838 in all those
matters. Soon after 1047, after the
attainment of independence, it was
decided without any hesitation that
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we should have our cvn legislation
for this purpnse. As a malter of fact,
he related that particular story. A
big battle had to be fought all these
years, since 1884 or perhaps even
earlier than that, till 1947, to have a
measure consolidating and revising
the law in respect of shipping and
we had failed. It was only after the
advent of independence tha; we could
do it, and we started it. It was not
simple, because the various measures
were scattered in so many Acts and
so, the very act of consolidation and
revision took time.

So far as this particular clause is
concerned, it does not mean that we
disown responsibility for the way it
has been formulated. It was not by
snere accident or design—to use the
same phraseology he used—or other-
wise that this came into being. We
just followed the pattern that was laid
in the UK. Act. In the UK. Act
there were two provisions. The first
was that any member of the Common-
wealth could own its own ship; the
ship may be 100 per cent owned by
any Commonwealth country, 'The
second was that it should be registered
in U.K. and it should have its princi-
pal place of business in UK. Even
taking the definition in clause 12 of
the original Bill, it says that at least
33 shares are held by Indian ship-
owners. To that extent, it could have

=been considered an improvement on
the parent British Act. So, it was no-
body’s purpose just to spite anybody
or go out of the way to help foreign
participation. The second condition was
“the ship is owned by a company”,
such a company.should be one as
defined in the company law in
our own country. There also we
were on the same ground, but
various interpretations were put on it
and a good deal of heat was generat-
ed in the controversy, that could have
been avoided. I am sure that but for
this controversy, this particular provi-
sion in the Bill could have been consi-
dered in a calmer atmosphere, but I
will not go into that. Even in regard
to this particular provision contain-
ed in clause 12 of the original Bill,



6767 Merchant Shipping Bill 16 SEPTEMBER 1938 Merchant Shipping Bill 6768

{Shri Raj Bahadur]

let us consider what was the whole
structure and have an analysis of the

whole thing.

It we advert to the 1947 policy reso-
lution, it hag got four ingredients, so
far as the essentials of an Indian ship
are concerned.

It says:

“The Government of India have
accordingly, come to the conclu-
sion that in the present conditions
the criteria to be satisfied by
companies to be qualified for
being treated as Indian shipping
companies should be as follows:

(a) the steamers of the com-
panies should be registered at
the port or ports in British
India; provided Government are
satisfied that any company is
prevented from complying with
this condition for circumstances
beyond its control, it may be
modified suitably.” |

This was about registration. Then:

“(b) at least 75 per cent of the
shares or debentures should be
held by Indians;

“(¢) all directors should be
Indians; and

“(d) Managing Agents, f any,
should be Indians.”

Apart from that, it further says:

“The Government of India wish
to add that any company which
finds it difficult to comply with
any of the points (a) to (d) may
apply for Government's specific
approval to its being treated as
Indian ship. Such application will
be considered by Government in
the light of the reasons for which
the company asks for special
treatment and the circumstances
which prevented it from comply-

« ing with all or any of the condi-
tions.”

Even there, the Government wa:
given discretion to allow foreign
participation. That being so. let it be
understood clearly that the first cri-

terion was in regard to registration.
But the other three. criteria were
definitely for the sake of assistance,
aiding Indian shipping companies,
granting concessions, financial assist-
ance, coastal trade reservation, advanc-
ing loans and so on. Otherwise, we
could not find a Mugal line, which is
hundred percent foreign owned, func-
tioning here. So, it is obvious that
clause 12 was the definition of an
“Indian ship” only for the exclusive
purpose of registration; nothing, so
far as assistance is concerned.

It will be a very unkind cut, it will
be, I should say, an act of grave in-
justice, may be due to certain reasons,
if motives are attributed to drafters
of the Bill, that they have something
to do with some foreign interests. It
is impossible to conceive that any
Indian worth his salt can think of
bartering away the interests of Indian
shipping and assist any foreigner in
that respect. So far as loans, assis-
tance or any other concession are
concerned, that could have been given
only if the ship or shipping company
has s=atisfied the rest of the three
ingredients. So you can see that we
have not the slightest fluctuation or
hesitation in our policy. We have
constantly followed the same policy in
regard to assistance and loansz and
cven in this particular clause there
was nothing so intended so far as the
assistance part or concessional part of
shipping is concerned.

Shri Parulekar (Thana): May I ask
a question?

Mr. Deputy-Speaker: He is not
yielding.

Shri Raj Bahador: There was an-
other reason why they did so, and
that reason also was a part of history.
If a ship happens to carry Indian flag,
it is in our control. That is one
thing. It has to obey our laws.
Secondly, it has to employ, if we so
desire—and we have made a provision
only our officers and our men. Third-
ly, in times of emergency, if it is
flying an Indian flag, without violating
any foreign treaty obligation, we can
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bring it under our control. It is these
three obvious advantages that the
framers of this particular clause kept
in view. That is why they kept the
registration aspect of the whole thing
separate from the promotional aspect
of it. The promotional aspect was
completely kept separate, It would be
unkind if we impute motives and say
that they did so, because they were
agents of foreign companies and they
were assisting them. It is inconceiv-
able. 1 am saying this, not because
I happened to be there when it was
drafted. In fact, I was not there when
it was drafted. But I think it would
be the height of injustice, if we sav
that.

Shri Raghunath Singh: Nobody in
this House has suggested that.

Shri Raj Bahadur: Now 1 need
hardly refer to that,

The next guestion was about the
treatment of seamen in the new Bill.
I will assure the hon. Shri Parulekar
that it was farback in 1048 that we
decided to implement the relevant
convention in regard to improvement
of accommodation for seamen in ships,
and since 1948 all the new ships that
we have got have provided accommo-
dation to the crew according to the
standards laid down in the Conven-
tion. Even in second-hand ships we
are trying to effect improvement in
regard to accommndation available
for seamen. Therefore. he cannot sav
that we have been oblivious to their
needs or to their welfare. The Bill
also provides for inspection of crew
accommodation by Government
officers. The ships may even be
detained if the accomodation is not up
to the mark, I would refer the hon.
Member to clause 168, where it has
been provided. We have done all
that, so far as accommodation is con-
cerned.

He made a reference to the Royal
Commission on Labour. The Commis-
sion’s recommendations were accepted.
and even implemented, most of them,
long ago. We also know that there is

a National Welfare Board in existence,
whose duty it is to be not only the
guardian but also the protector and
promoter of the welfare activities, so
far as they relate to scamen. Then,
apart from the National Welfare
Board, there are so many committees
which are appointed to look into the
questions of health, insurance and
other things about scamen.

Lastly, we have got the bipartite
maritime board to deal with all such
matters as may be referred to them
in regard to the disputes beiween the
seamen and the ship-owners etc.
These are the various provisions that
we have got in this Bill, and I think
that all that could reasonably be
expected from the Government today
for seamen have been done, and any
criticism on that score will have to be
judged against the background of these
hard facts.

A reference was made to the em-
ployment of a large number of
Pakistani searnen that we have got in
our country. Let it be recognized
that our country is a very important,
rather one of the most important,
recruiting ground, so far as seamen
are concerned, not only for our ships
but also for foreign ships. Out of
60,000 and odd seamen that we have
got, our ships require only 5,000. The
rest of the seamen have got to seek
jobs on foreign ships. So, we have got
to create and maintain conditions in
which we do not lose this valuable
right or valuable heritage that we
have got, so far as recruitment is
concerned.

Let it also be recognized that from
year to year we have made progress,
so far as training is concerned. We
have got, as the House knows, three
institutions—Mekhala, Nau Lakshi
and Bhadra—which are turning out
trained people. We have already
trained—I am speaking from memory
—about 10,000 seamen. Then, 10,000
seamen have been recruited during
this vear.

Then, the hon. Shri Guha said that
even today about 80 per cent of the
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seamen that are recruited in Caleutta
are foreigners. Perhaps he has refer-
red to the Pakistanis. But I can
assure him that at the time of inde-
pendence their percentage was 80. 90
per cent of the seamen recruited in
Calcutta were Pakistanis. Now that
percentage has come down to 55. We
are not satisfied with it. We would
like to have our own seamen a; much
as we can. Then, of course, we shall
have to deal with this question on a
humanitarian basis. We shall have to
take all necessary precautions so that

we do not provoke people on this
account,

I may perhaps be failing in my duty
if I do not refer to one particular fact
which is always paining us, and that ig
whereas we give all the facilities to
the Pakistani seamen, our seamen
sometimes are not treated with the
same couricsy and with the same res-
pect or with the same accommodation
by Pakistan on the other side. In the
-ase of inland water transport, we
find that even for getting a visa they
are put to & lot of difficulty and only
by some negotiations at highest levels
are these points settled.

So far as Bombay is concerned, I
may say that now we are able to meet
the demands for seamen for the deck
and engine crews and for the saloon
crews. S0, we have taken good care
to take some measures there also.

15.30 hrs,
[Sert MoHAMMED IMAM in the Chair]

About unberthed passengers, a Deck
Passenger Enquiry Committee was
appointed in 1947, which made re-
commendations for improvement of
travel conditions, including provision
of bunkers for long voyages. Now 1
may tell the House that for all
voyages extending over 120 hours it
has been laid down as a rule that 100
per cent bunkers will have to be pro-
vided. That has been done. For
voyages below 120 hours and more
than 48 hours, bunkerg for 25 per cent
of the complement of the passengers
will be provided. Four advisory com-

mittees have been set up to look to
the comifort and convenience of the
unberthed passengers at Bombay,
Calcutta, Madrag and Visakhapatnam.

Then, 1 come to the next point which
is in regard to the Industrial Disputes
Act and how its provisions have been
incorporated in this particular Bill. 1
may say here that so far as this parti-
cular provision is concerned, we can
say that there are three points of
difference between the Industrial Dis-
putes Act and the relevant clauses in
the Merchant Shipping Bill. First is
that the Industrial Disputes Act bans
the appearance of advocates except
with the consent of both the parties.
There is no such provision in the Mer-
chant Shipping Bill. The second i3
that the Industrial Disputes Act pro-
vides for an award to be enforced for
a minimum period of twelve months
in the first instance and thereafter
indefinitely until two months, notice is
given by both the parties. Both these
provisions are now sought to be incor-
porated in this measure under amend
ments moved by me, ie., amendments
number 185 and 186.

The third point of difference is the
provision in the Industrial Disputes
Act that where the Government
rejects or modifies the award the
papers should be laid before the
Parliament. This is not there in the
Merchant Shipping Bill. But this is
tor valid reasons, one of these reasons
being that we have got the National
Maritime Board which is there for
settling our disputes. Besides the
Board, if the dispute is not settled, the
DG's offices are used and conciliation
is arrived at. We have got all this
machinery. In these cases because we
have to deal largely with foreign ship-
ping interests it is not desirable thai
we should take the matter further for
obvious reasons.

Then something has to be said about
another important point which was
raised in regard to home trade limits.
In this respect I would like to Thvite
the attention of the House to article
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2(b) of the Seamen's Requisitioning
Agreement Convention which has
been ratified by us. This deflnes the
home trade vessel as a vessel engaged
in trade between a country and the
ports of a neighbouring country which
ig geographically determined by the
national law. It will be seen that this
article gives only limited scope for
national governments to go. We
cannot go to Aden or to East Africa
for that purpose but as the amend-
ments would show we have proposed
not only to include Burma—we have
already included Burma in the clause
—but alse the whole of Malayan
Peninsula. Apart from the above, the
definition has been conceived primarily
in the interest of the safety as large
modern ships are provided with
numerous additional equipment and it
is considered that they should be
manned by foreign-going officers.

I think, these are the more impor-
tant points to which I thought I should
make a reference and I hope that with
the reception and the welcome that
this Bill hag received it will soon
become law after such modifications
and amendments ag the House in its
wisdom might choose to effect.

Shri Rajendra Singh: Mr. Chair-
man, Sir, after lucid explanation that
the hon. Minister gave while open-
ing the debate here and several wide
grounds being covered by my hon.
colleagues, I did not feel that I had
any necessity of taking up the floor.
But, as the hon. Minister has said
that unnecessary heat and passions
have been generated 1 feel called
upon to make some replies to those
impassioned arguments. Before 1 do
that I would like to mention some-
thing about the explanations that the
hon, Minister has just now made
about the National Shipping Board.

He says that the DG, as he is today
or ac he has been deflned in this
Bill, and his office does not come in
conflict with the functions that will
devalve on the National Shipping
Board, The very explanations that he
has given contsin that so long as
there {» DG and you have the Na-

188 A LSD.-7.

tional Shipping Board they would
never pull on smoothly. He has cited
the instance of USA. In USA, he
has said that the Chairman of the
Maritime Board happens to be the
chief executive. Now he says that
even if there is no DG, the National
Shipping Board shall have to appoint
an officer to discharge the functions
allotted to him. That is inevitable,
Then in that case I do submit that
the National Shipping Board can as
well have a Secretary. What is the
sense in having an officer from the
All-India cadre? As soon as you have
an officer from the pool of the All-
India Services—when I say this 1 do
not mean any disrespect or reflection
on any person; I have high regard
for many of our officers whose inte-
grity, whose character and whose
devotion for the country would not
be challenged—nonetheless, the very
climate and the very atmosphere of
their being an All-India Service
generafes in one a sense of unneces-
sary elevation. When you have that
naturally that comes in the way of
democratic functioning, So, if at all
we want to have an autonomous body,
it should be charged with the res-
ponsibility of developing the shipping
industry from the commercial angle,
Then, surely you can have a full-
fledged and full-blooded National
Shipping Board with a Secretary. It
that Secretary is imported from the
All-India Services, then my objection
lies there. You can have somebody
from the business side itself. There
are S0 many persons. 1 should not
like to name anybody. In this coun-
try alone you will find a dozen people
who have a long experience of this
shipping industry. So far as cur
officers are concerned, they might be
very intelligent, They might have
strong commonsense. But to suppose
that every officer who is an IAS or
an ICS shall have all the wisdom in
his head and can be depended upon
to discharge all sorts of works, whe-
ther it is commercial, business
administrative and all that, is a pre-
sumption of this Government to
which, of course, 1 can never sub-

scribe.
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Now I come to the Shipping
Development Fund. Shri Raj Bahadur
has just now said that it is the func-
tion of the Government to lay down
the terms and conditions. I do agree
that the Government cannot absolve
itself of the responsibilities of laying
down the conditions and terms but
then it can be put like that that con-
ditions and terms laid down by the
Bhipping Development Board should
have the approval of the Govern-
ment. It can come round the other
way. But if the conditions and the
terms originate from the Government
side, then again the whole atmosphere
is wvitiated. The same old horse is
there., It will yield no results for
which we are so much anxious.

The matter which has touched me
most—] had occasion to be in the
Joint Committee and mostly I was a
silent participant . . .

Mr. Chairman: Silent?

Shri Rajendra Singh: . . . the thing
that struck me most is the failure of
the Planning Commission and of this
Government. It is widely supposed
and I was one of those who thought
that our Planning Comniission has a
very comprehensive knowledge not
only of our economy, but also of our
social life and whatever policy they
formulate and whatever allocation
they make, they make on deep con-
sideration. But, so far as the ship-
ping industry is concerned, I feel with
a real sense of regret that the Plan-
ning Commission could not compre-
hend—I have also given a minute of
dissent—and could not  properly
appraise  the situation. Many
speakers have pointed out that every
year we have to part with Rs. 150
crores of foreign exchange. The
whole world knows in what crisis of
foreign exchange we are. Just to
plug this gap what was needed was
to make very large allocations, From
tea our earning is something like
Rs. 130 crores of foreign exchange.
It we divert one item of that foreign

exchange earnings, we can have here
and now nearly 8 lakhs of tonnage.
Six lakhs of tonnage will not simply
meet the gap in our fulfliment of the
Second Plan, but at the same time,
we can acquire additional food lakhs
of tonnage which will save 50 per
cent of the foreign exchange that are
frittered away every year. You ecan
ask, where you wifil ind it. I am
just now quoting before you the
criminal way in which this Govern-
ment has wasted our foreign ex-
change. From 1954-55 to 1958-57,
amounts to the tune of Rs. 100 crores
have been wasted, Wasted in what?
Wasted in fruits, vegetables, provi-
sions, oilman stores, spices, oilseeds.
tobacco, wvegetable oils. When an
industry, so vital not only for the
second line of defence of the country,
but for the very speedy development
and sustenance of this nascent demo-
cracy, what do we do? A sum of
Rs. 100 crores spoiled on fruits, ard
vegetables. That is the performance
of Mr, Patil's Government. That is
also my Government. Any way, that
is the performance of the Treasury
Benches.

Mr. Chairman: Peoples Government.

Shri Rajendra Bingh: During this

period Rs. 25 lakhs of foreign
exchange have been dumped in
sugar.

Mr, Chairman: The hon. Member
will have to conclude in two or three
minutes.

Shri Rajendra Bingh: Before I con-
clude, I should like to tell a few
words to my friends who have made
fun of shipping as the national second
line of defence. 1 feel and say wicth
all sense of responsibility and res-
traint that those who do not subscribe
to the view that merchant shipping is
the second line of defence, of course,
are trying, consciously or uncon-
sciously I cannot say, to import in
this country second line of subvers-
sion. With all due respect to them,
I would urge upon the hon. Minister
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tiat foreign participation should not
be allowed at least in this industry.
As there is no time,....

Mr. Chairman: There are a large
number of speakers.

Shri Bajendra Bingh:
Sir.

I cenclude

Shri D. C. Bharma: Mr. Chairman
I welcome the imdginative....

Mr. Chairman: I will have to call
the hon. Minister to reply at 4-30. 1
think the hon. Member will continue
himself to ten mini'tes.

Shri D, C. Sharma: Fifteen minutes.
Mr. Chairman: As far as possible.

S8hri D. C. Sharma: Look at this
big book.

Mr. Chairman: For want of time.

Shri D. C. Sharma: I congratulate
the hon. Minister Shri Patil on his
very very, imaginative and realistic
approach to this problem. But, 1
wonder by what law enunciated by
any sacred book it has become
criminal to take vegetables, fruits, and
by what law it has become criminal
on the part of a Government to sup-
ply its inhabitants with wvegetables
and fruits. I think it is very legiti-
mate for any human being o take
vegetables and fruits and it is very
legitimate on the part of any Gov-
ernment to supply the inhabitants of
the country with as many vegetables
and as much fruit as they need. 1
think, to say things like that shows
a criminal intention on the part of the
speaker.

I was submitting . . .

Bhri Narayanankutty Menon
(Mukandapuram): No, no. After all,

there must be an intention: not ecri-
minal.

Bhri D. C. Sharma: I was submitting
that this Bill has been called a monu-
mental Bill. No Bill is monumental
The results only which are produced
can be called monumental.

Shri Narayanankotty Menon: On a
point of order, Sir, the hon. Member
has said that the speaker preceding
him has got a criminal intention.
Whether he meant it or not, I would
like to know whether it is in order
to say that an hon. Member has got a
criminal intention in speaking what-
ever may be his original intention.

Shrli D, C. Sharma: I think my
friend is in an obstructive mood today.
Therefore he should not be taken
seriously.

Mr. Chairman: Anyhow, to use the
word criminal rather casts a reflection
on the Member. The use of such
words may be avoided.

Shri D. C. Sharma: Sometimes I use
the words with invertad commas.

The word criminal used with invert-
ed commas loses the sting.

Shri Narayanankutty Menon: The
word criminal with inverted commas
becomes more objectionable. Ordi-
narily criminal has got one meaning.
It is more objectionable when a Pro-
fessor uses it.

Shri D, C. Bharma: I am submitting
when I use the words with inverted
commas, they lose their sting. I do
not accept his view.

What I was submitting was, this
Bill has been described as monu-
mental. Bills are not monumental
Only the results which they produce
after some years can be described as
monumental. I pray to God that this
Bill should bring about such results
as may be monumental. Therefore, I
call this Bill a significant Bill. If
has been called a momentous Bill. I
think the beginning cannot be called
momentous, The Bill is significant
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and I hope that a time passes, as we
gather more strength this may become
momentous, These are noble words.
I hope the Bill will produce those
noble results, which we all aim at

1 would say that much has been said
about merchant shipping as the second
ling of defence. Much has been said
of our country being & maritime
power. 1 would submit very respect-
fully to my friends that before we
learn to run, we must learn to walk
Before we call ourselves a power or
before we can think that this is going
to be the second line of defence, 1
wish that our marchant navy should
be enough for the needs of our export
trade, should be encugh for the needs
of our adjacent trade, and should be
comparable with other countries so far
as our overseas trade is concerned.
That ia the modest beginning which
we are going to make. After we have
got that, I will be very happy if our
merchant shipping can also become »
very good adjunct of our defence. 1
think we should not indulge in flights
of imagination when we are discussing
this Bill. Of course, I agree with the
hon. Minister that we want our coun-
try to be a maritime country. I do
not want to repeat what Shri Tanga-
mani said, but as he said we had
glorious maritime traditions, and all
those traditions have suffered on
account of neglect, attrition and so
many other things. We want to revive
our traditions.

The hon. Minister has been right in
consulting the Defence Ministry, the
Commerce Ministry and so many
other Ministries, but I would also
request him to consult the Education
Ministry, because the maritime tradi-
tions of this country will not be pro-
duced by these Bills, but through
education. Education must help us so
that our country can become a mari-
time country in the real sense of the
word. Mahatma Gandhi said that
Indian shipping had to perish so that
British shipping might live. I think

Indian shipping has got to live now
s0 that maritime traditions may flour-
ish again in this country. Unless we
have maritime traditions, we cannot
become a maritime power. People
who think of power first and maritime
traditions later are putting the cart
before the horse. Therefore I want
my country to become & maritime
country. I know other things will
follow. It will become in good time
a maritime power and a solid adjunct
of our defence forces.

Now I come to certain provisions of
the Bill. I would respectfully submit
that one Nationa! Shipping Board is
not enough. There should be some
subsidiaries at least of this Board,
and there should be regional divi-
sions. Unless we have that, the
Shipping Board which is'going to be
advisory in its nature and which is
going to look after the development
of the shipping industry will not fulfil
its purpose. After all, we are now
attempting regional developmont in
so many things, and I do not see any
reason why we should not divide
India into so many zones for the pur-
pose of shipping, to attempt the
regional development of this maritime
industry.

There is a provision: “such other
matters arising out of this Act as the
Central Government will refer to it for
advice”. I think this sub-clause is
very dangerous because it means that
this National Shipping Board is not
going to have any function in its own
right. It is going to have only those
functions which will be doled out to
it. I would like the National Shipping
Board with its regional branches to
function in itz own right as the cus-
todian of the shipping policy and the
shipping development and the ship-
ping possibilities of this country.

We have been told about the deve-
lopment of shipping and the registra-
tion of Indian ships. I thick what has
been said in this Bill is a distinct
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improvement on what has gone before.
I believe it is a development in the
right direction, and I submit that we
should not quarrel about percentages.
We know when we quarrel about per-
centages we get into trouble. What
happened when we were fighting for
the country’s freedom? We started
quarrelling about percentages and the
result was disastrous for our country.
In shipping we have started quarrel-
ling about percentages, 60-40, 75-25
ete. This mathematical calculation will
not lead to the development of the
shipping industry. I would therefore
submit that this should be left as
flexible as  possible. Government
should decide it from time to time as
the exigencies of the case require, as
the necessities of the situation re-
qQuire. Government should be left
free to decide it.

On the one hand there is the pro- .

position that we should keeo our
shipping free from foreigners. Senti-
mentally I am with that proposition,
but when I come to think of it in
terms of practical politics, in terms of
our own resources, I think we should
not fetter the hands of the Govemn-
ment by saying that we should have
this percentage or that. We should
try to leave the hands of the Govern-
ment free. 1 know the national Gov-
emment representing national inte-
rests is going to do those very things
which will promote our country’s in-
terests, and will not do anything which
will lead to any kind of disaster or
any kind of ignominy to our country.

We are going to appoint a Director-
General of Shipping for the purpose
of exercising or discharging the
powers, authority and jurisdiction con-
ferred or imposed upon him by this
Act. 1 would have liked the hon.
Minister to tell us definitely what the
tunctions of this Director-General are
going to be. We are going to have
this great authority who is practically
going to be responsible for the admini-
stration of this measure. Of course
it is said it would be in the rules, but
the rule-making power which is given
to the executive is not always to the
advantage of the country. In an im-

portant and vital matter like the ap-
pointment of the Director-Gerleral of
Bhipping we should have been told
what exactly his functions are going
to be, and if he is going to be assisted
by a large army of subordinate officers
how the functions are going to be
divided between one officer and
another. We should have liked to
have a complete picture of that, and
I hope the hon. Minister will give a
complete picture when replying to
the debate. That is because I believe
that the Director-General is going to
be the linch-pin of the whole thing.
The Nationa] Shipping Board and
everything else will revolve around
this personage, and I would likke to
know what- kind of functions this
gentleman is going to discharge and
how he is going to be recruited, what
kind of qualifications he is going to
have etc. All these things should
have been given to us.

I agree that we should try to have
a man of experience who has also some
technical qualifications. In India what
we are doing today is that even for
technical jobs we have only admini-
strative personnel with administrative
experience. There may be some ad-
vantage in that, but I think for a
technical job of this kind, we must
have a man who is at least 60 per cent
technical and 40 per cent administra-
tive.

Shri Raghunath Singh: Again he is
at 60-40.

Shri D, C. Sharma: I would say
this is very essential.

A lot hag been said in this Bill
about the Shipping Development Fund,
but when one reads it, it does not
inspire much hope in the mind of
anybody. Of course, there are defilned
sources of revenue for the Fund, but
the unknown factor is only this: “such
other sums as may be received for
being credited to the Fund". What
are these sums? Again—

“the amount of such grants as
the Central Government may
make for being credited to the
Fund”,
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All these things are unpredictable;
all these things are in the region of
the possible. As some of my hon.
friends have sald, you cannot build a
big merchant navy if all these things
are jeft vague. We want to know—
of course, it is given in the Planning
Commission’s Report—about the pro-
vision for these things. There should
have been some definite allocation for
this. There should also be some pro-
vision so that we can think that the
provision of loans etc. can lead us to
the enlargement of this Fund in order
that we can think of the future more
hopefully. From what iz given in
elause 14, I think the Shipping Deve-
lopment Fund will be a fund which
will lead to the development of
merchant shipping at a snail's pace, at
a very slow pace; it will not lead to
development at that pace which all of
us want and all of us are eager about.

Again, there is the National Welfare
Board for Seamen. I would say that
this National Welfare Board for
Seamen should be a Board in the real
sense of the term, namely, for the
welfare of seamen. I have some ex-
perience of welfare officers working in
other places, and the only welfare
they aim at is their own weltare.
What they do is always to go on hang-
ing round their officers.

Pandit K. C. Sharma: Charity
begins at home.

Bhrli D. C. Sharma: I want that it
should begin at your home also.

I think that the National Welfare
Board for Seamen should not be a
Welfare Board in name only, but it
should be a Board which is going to
make the life of the seamen very
attractive and very comfortable.

In the end, I would say this much:
no country's merchant shipping or
any other kind of shipping is built as

a result of private efforts but as a
result of governmant subsidy. We
should be very clear in our minds
about this. If we think that any
private company or any set of private
persons can build it, we are utterly
mistaken, Therefore, I would say to
the Government that they should be
very generous in giving subsidy and
help to the shipping industry. I want
that Government should give bounties
or cheap loans to ship-builders; they
should give subsidies or loans to ship-
ping companies; they should employ
national ships for the carriage of
government owned or government-
controlled cargo; they should purchase
ships on government account and sell
them cheaply under some kind of hire
purchase system; they should appeal
to shippers to use national ships; they
should offer—of course, something is
being done in this direction—tax con-
cession and depreciation allowance to
shipping agencies; they should also
reserve as much of the coastal trade,
as much of adjacent trade and as much
of overseas trade for our national
ships as possible.

Unless this is done, this Bill will
not achieve its objective. If all these
things are done, I think this Bill will
become both monumental and
momentus,

S8hri Harish Chandra Mathur (Pali):
The hon. Minister of Shipping may
feel that he is in a very comfortable
position because he has been listening
to conflicting views on the floor of this
House, arguments which cut against
each other. But I think he owes an
explanation to this House for the
greater conflict which has taken place
within his own being. The Govern-
ment have gone almost into a com-
plete metamorphosis in particular with
respect to the most vital part of this
Bill, regarding foreign participation.

I can understand conflict between
one Member and another, but we
would certainly like to be enlightened
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about this conflict which has gone
within the Government themaseives
and the reasons responsible for this
metamorphosis. In these days of
scientific researh, we know of certain
biological changes which go to change
& boy into a girl and a girl into a
boy. But it appears to me that a simi-
lar interesting process has gone
through and Government have com-
pletely changed their complexion, I
hope Government will take -us into
confidence and tell us what prompted
them to come with the Bill as they
originally came to this House and
what has happened since then which
has persuaded them to completely
change the policy in this particular
respect.

Shri Morarka (Jhunjhunu): Joint
Committee.

Shri Harish Chandra Mathur: 1
think it would be only legitimate for
the Members of this House to pre-
sume that it is the Joint Committee.
Of course, the Joint Committee was
an absolutely independent body of the
Members of this House and the other.
They had their view, but it is obvious
that the attitude of the Government
has undergone a complete change in
this respect and this complete change
on the part of Government had to a
very great extent, if I may be permit-
ted to say so, influenced the decision
of the Commitiee,

I am not, as a matter of fact, com-
mitted to any view in this respect.
Also, 1 have not the least doubt in
my mind that Government were all
the time prompted by the best of
national interest. It would be a cruel
joke on the part of any Member of
this House to say that they had sabo-
taged national interests and had
opened the floodgates of foreign parti-
cipation. Maybe, they had provided
for such foreign participation, but even
such foreign participation, I am sure,
was with a view to help in the deve-
lopment of our national economy; the
very best of the interests of the coun-
try was at their heart Nobody on

the floor of this House will s0 presump-
tuous or unreasonable as to impute
any motives to the Governmenat in this
respect. But certainly the Government
owe an explanation to this House and
we are entitled to know the story of
this complete transformation,

As a matter of fact, we have listen-
ed in the Joint Committee to the
evidence of very responsible persons
for whom we have respect. I do not
want to say anything which may be
considered disparaging to the persona-
lity of the individuals who were good
enough to appear before us, But
having said that, I have also no doubt
in my mind that, as in this House, the
evidence is also very sharply divided.
It is not a very happy thing that ever
since this Bill was published and
made known to all people a sort of
vicious propaganda and, I am unhappy
to have to say, undignified lobbying,
started canvassing different view-
points—though it must be said that
everyone who talked wag talking in
the best national interest. Those who
wanted foreign participation said that
they wanted it because it was neces-
sary in the best national interest;
those who wanted to shut out foreign
participation always made out a case
that they were doing so in the best
national interest, because foreign
participation will not be in the inter-
ests of the country and it will bring
the foreigner in a very basic industry
and an industry of a special character.
So many ghosts were raised before us
about thig foreign participation, Effort
was made to frighten us about the
situations which might develop in
international conferences. We examin-
ed all these matters and have
come to the deftnite conclusion that
participation will have no such dis-
advantage and with the safeguards
which we have provided in the Bill
there is absolutely no danger to the
national interests.

Of course, we would not like foreign
participation to come until and unless
it is very necessary or is wanted in
the best interests of our country. 1
would like to understand from the
hon. Minister how is it that he feels
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now that foreign participation is not
necessary.

When we started discussing this Bill,
our difficulty was sbout foreign ex-
change. But it is not only foreign
exchange that is so very difficult but
if we give any credence to the latest
reports . . .

Mr, Chairman: The time is short
and very limited and I would request
the hon. Member to conclude soon.

Shri Harish Chandra Mathar: Sir,
I will rush from point to point in §
minutes’ time.

Shri Nath Pai (Rajapur): That will
be slippery.

Shri Harish Chandra Mathur: If we
give any credence to the latest reports
from the Planning Commission, it is
about our internal resources that we
are in difficulty. What about our in-
ternal resources so far as this industry
is concerned? I am not interested in
whether we are going to have any
foreign participation or not; I am not
interested in whether we are going to
give authority to the private sector
or not. But, it is of the utmost im-
portance to every Member of this
House to know, in view of the latest
assessment of our internal resources by
the Planning Commission, how we are
going to fulfil not only the belated
targets which ought to have been ful-
filled much earlier, but going to have
much more. Therefore, I wish some
light is thrown on this subject,

I do not want to say anything
against those people who are already
in the trade. They have done their
very best. We are prepared to give
them credit; they have rendered some
national service; pioneering work has
been done. Of course, nobody will
deny this—and they themselves will
not deny this—that they did it for
their own personal interests and for
their personal profit as well.

We have already accepted mixed
economy. Wae do not want to shut out

private enterprise altogether. I do
not speak of nationalisation, I only
wish that Government ghould take the
opportunity which is before it now
and have a sort of a Corporation in the
public sector which will give a real
fillip to this industry. I say this
because of the context in which we
find ourselves. There are very good
reasons to permit foreign participa-
tion in a larger measure, But, if for
any reason, we are not going to allow
foreign participation, at least there
should be no reason why we should
not float a Corporation.

Again the question will be raised,
what about our internal Tresources.
But there are circumstances when we
can get good loans, when we can get
good credit and there is slump in the
shipping and ship-building industry.
We can take the best advantage of it.

I asked the witnesses who appeared
before the Joint Committee two per-
tinent questions. One was, ‘Can you
tell me whether during these § years
any new entrant has come in'? The
answer was, ‘No’. Further cross-exa-
mination brought out that it would
not be possible for any new entrant
to come in easily. So, the same situa-
tion will be continued and no new
entrant will come in and we will have
to depend entirely on those people
who are already in the trade. But,
if the Shipping Corporation comes in
and gives a great fillip to this, we
may take advantage of the situation
which is at present available to us.

1 will touch very briefly in one
minute each on two other points, I
would like to refer to them purposely
because I have mentioned them In
my short note of dissent. I will point
out something about this Develop-
ment Fund. This Development Fund
is nothing very satisfactory as it is at
present; but maybe we are in such a
weak position that we cannot afford
to do better and more. I wish that
we can really make a much betier
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use of this Fund if we do something
in the public sector.

I have tabled a small amendment
under clause 80 asking for the reser-
vation of 50 per cent. of the amount of
this Fund to be utilised for the public
sector.

I asked another question of those
witnesses whether they can tell us if
we can invest our amounts in any
better enterprise in the public sector
than in shipping because we are gett-
ing a ready profit and we have to
provide little investment to get the
ships and we have got the freight in
our hands. You have not got to deve-
lop your business because Govern-
ment business itself will give all that
is required.

In the Joint Committee also I parti-
cularly raised a strong point regard-
ing this Shipping Board. I was very
emphatic that the Chairman of the
Board should be a non-official. When
1 wag so emphatic about it, my mind
was absolutely clear that this Board
has got no executive duties to per-
form. On the floor of this House cer-
tain friends have suggested that the
Director-General of Shipping has got
all the powers in his hands. When
you are going to have a Director-
General of Shipping, he will have all
the powers. He is our creation and
we must trust the Director-General
of Shipping. The Shipping Board
cannot take away the functions of the
Director-General. This Shipping
Board is a much higher body and I
cannot understand how my friends
suggested—even such a learned friend
as Shri Guha—that it was absolutely
infructuous. I think the vastest
powers have been given to the Ship-
ping Board to advise on all matters
and to bring its pressure to bear.
By its very constitution, the Shipping
Board is such that it will gulde the
policy and give directions on which
the Director-General of Shipping will
function. I do not think the Ministry
can be strong enough to ignore the
advice of the Shipping Board. Let

us have a little confidence in our-
selves,

How can non-officials take on them-
selves the executive responsibility?
Immediately we take that respansi-
bility,” we completely change our
character, our own position. We
cannot take the responsibility.

Mr. Chairman: The hon. Member
will please conclude now,

Shri Harish Chandra Mathur: Just
one word about the non-official chair-
man. Since I was very emphatic then,
1 owe an explanation to this House
because I have revised my opinion.
When I strongly advocated a won-
official as the chairman of the Shipping
Board, I definitely had in my mind
that we will be able to give a great
status to this Board by having a non-
official as the Chairman. I even said
that the Minister need not be the
Chairman and that we want some
other mnon-official. But the more
thought I have given to this matter,
the more I have pursued developments,
I feel that it would not be advisable
for any Member of Parliament to be
appointed as the Chairman of this
Board. You will see the trend in this
House has always been that even on
statutory bodies even in the Univer-
sity Senates anybody who is going to
represent this Parliament must be
elected by Parliament and there should
be no nominations by anybody. If
you introduce this system of having
Members of Parliament nominated as
Chairman of the Board or particular
bodies, I am afraid it is going to have
a demoralising effect on those who
are appointed and also on those who
are not going to be appointed, It is
the reason why I strongly suggest that
no Member of Parliament should be
appointed. If you change the charac-
ter of this Board and if you say that
there is an element of election, then,
1 will have no objection to a non-
official being elected as the Chairman
of the Board. But, I am strongly and
stoutly opposed to any Member of
Parlisment being appointed as the
Chairman of this body or that body.
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This Houss has got a soversign charac-
ter and that sovereign character will
be materially affected by that.

Mr. Chairman: Shri Basappa. 1
will ask one more speaker to speak
and then call on the hon. Minister.

Shri Nath Pai: There are so many
of us.

Shri Braj Raj Bingh (Firozabad):
Nobody spoke from my party.

Shri Raghunath Singh: Three people
have spoken from the Party.

Mr, Chairman: Order, order. After
Sardar Igbal Singh, I will request the
hon. Minister to reply. Mr. Basappa
will finish in ten minutes.

Shri Basappa: Sir, at the outset I
may say that I am at a disadvantage.
Firstly, there is this time restriction.
The other disadvantage from which I
suffer is that my name and the name
of my hon. friend Shri Dasappa sound
similar and because of that also, I am
at a disadvantage. It does not matter.
My senior friend has spoken much
about what I wanted to say. I have
also gone through the evidence
tendered by these eminent men before
the Joint Committee and the minutes
of dissent of the hon, Members. 1
have also listened carefully to some of
the speeches made here since yester-
day. I see a lot of divergence of
opinion on foreign participation and
the House is considering that question
very seriously. I will take up this
question of foreign participation a
little later.

Recently we passed the Navy Bill
whereby the laws relating to our
military ships were framed. It is only
legitimate that the Merchant Shipping
Bill should also come to regulate the
laws relating to merchant ships. When
we are discussing such an important
Bill as this, our minds go to the past
glory and the adventurous spirit that
our people had in the past. I do not

want to indulge in that. Since, Mr.
Chairman, you are coming from that
part of the country, I touched upon
it. After the reorganisation of the
Mysore State, it has a coastline of
about 200 miles. Once upon a time
the Vijayanagara Empire carried on a
lot of trade with Arabia and Egypt
and the interest evinced in these things
by the people there is well-known.

Shri Achar (Mangalore): You could
have allowed a representative from
that side to speak.

Shri Nath Pai: Very good. This is
the best thing you said during the
whole year.... (Interruptions.)

Shri Raj Bahadur: That is the best
thing that you too said.

Shri Basappa: I am sorry my hon.
friend Shri Achar does not know that
I am representing his point also here.
Recently, we were taken to some naval
exercises in the Arabian Sea. The
traditional people living in the coasts
would go in their small boats to dis-
tant seas and catch fish. It shows the
rich tradition behind them. This kind
of past glory of our mercantile ship-
ping was almost killed during the
British regime. I do not want to go
into the various reasons.

The present position is that we get
only six per cent. of the overseas
trade, About Rs. 160 crores is being
spent on freight charges and other
things. If we have our own ships, we
have been told that we can earn about
Rs. 160 crores by way of {foreign
exchange and all that. So, we have
to develop our own shipping. There
are difficulties of foreign exchange and
capital has to be raised. But this is
bound to come. According to our
Plan, our trade is increasing and we
have to carry the goods in our own
ships. Some interest is evinced in the
Vizag shipyard now. There iz also
the talk of the second shipyard. You
know the West Coast is very much
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suited to that and this will enable our
mercantile shipping to prosper more.
The hon. Minister told that we had
taken note of the fact that it was our
second line of Defence. But somehow,
I could see that Shri Patnaik was not
satisfled. What all he wants is not
probably included in the Bill. He
meant perhaps that the ships should
be built in such a way that at the
time of war we can make use of them
for war purposes also. I have no doubt
that the Minister has got this in view
and that will be put into practice. When
I say that the development of ship-
ping has not progressed as much as
we desire, I do not mean to say that
the existing shipping interests have
not played any part at all. Mr. Wal-
chand Hirachand and others have
played a glorious part. In spite of all
the help given by the Government by
way of a low rate of interest, 24 per
cent., loan of 80—85 per cent. of the
capital for buying a ship, 40 per cent.
development rebate, etc. the perform-
ance has not been satisfactory. We
have a target of 20 lakhs for Third
Plan and I do not know how far we
will be able to reach that. In the
Third Plan we will be requiring about
Rs. 800 crores for shipping—about
Rs. 60 crores every year. It is not
easy.

When we talk of foreign participa-
tion, we must have all this in mind.
People speak of national interest and
all that. Do we lose the national
interest? I have got here before me
the evidence tendered by no less a
person than Shri Ramaswami Muda-
liar. He has been Dewan of my State
and he could have spoken about the
national interests a little earlier to
1847. (Interruptions.) Not that I
decry him. He was asked a question
while giving evidence as to whether
he would be willing to have the new
interests come in. The reply was that
they had suffered in the past. That
shows the vested interest or the selfish
interest of the existing shipping indus-
try. Now, about the loan, Govern-
ment has to guarantee the loan. We
borrow from other countries. There

may be ups and downs in the freight
rates and so we cannot guarantee such
loans at all. If loans are forthcoming,
it can easily be done. But it is not
desirable to take lomns in a large
measure when these things are not in
the core of the Plan.

Mr. Chalrman: He should please
conclude now,

Shri Basappa: In a minute, I will
conclude. So, there is this sort of a
monopolistic tendeney which we should
not allow, We have the controlling
interest. Only 25 per cent. will come.
Why not welcome it? That is the
point which I want to stress. In this
happy affair, the communists and the
capitalists seem to be going together.
Perhaps one thinks: let this happen
here and then we can nationalise while
the other says: make hay while the
Sun shines. Government cannot allow
such things to go on. There must be
the controlling interest and foreign
capital can help. That way lies the
economic prosperity of this country.

Shri Nath Pai: May we make a sub-
mission? This morning, the Speaker
indicated that the debate might go
on, if the House agrees, till 5.30 pm. '

‘Shri Raghunath Singh: No, no, only
till 5 p.m.

Shri Nath Pai:
then.

We were present

Shri Raghunath Singh: There was a
suggestion, but it was agreed to sit
only till 5 ppa.

Shri Nath Pal: I do not know why
my hon. friend Shri Raghunath Singh
should develop a fear of my speaking.
Is he afraid that his arguments will
be demolished?

Mr. Chalrman: The understanding
was that the general discussion must
conclude today, and the clause-by-
clause consideration should be taken
up tomorrow. So, the general discus-
sion must be over today.
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[Mr, Chairman]

I =hall now call Sardar Igbal Singh,
and then I shall call the hon, Minister
to reply.

Shri Braj Raj Bingh: Muy I submit
that nobody has heen allowed to speak
from the Socialist Party? This morn-
ing, the Speaker said that the time
may be extended by half an hour.

The Minister of Parllamentary
Affairs (Shrl Satya Narayan Sinha):
That would include the reply of the
Minister of Transport and Communi-
cations also.

Shri Nath Pal: It can be extended
by half an hour, and we cap sit till
5'30 p.m.
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Shri Naushir Bharucha: Are we
gitting till 5.30 p.m.?

Shri Braj Raj Singh: May I submit
a word? We have been discussing this
Bill for about eight hours or so, and
nobody has been allowed to speak on
behalf of my party, namely the
Socialist Party. We have got a definite
point of view to place before the
House, and it is there in the minute
of dissent also. Therefore, I would
request that I should be allowed to
speak for about ten minutes. This
morning, the Speaker was also pleased
to say that if the House so wished,
the time could be extended till 5.30
p.m. I want only ten minutes.

Shri Nath Pal: If we speak, the
Minister will get the benefit of some
more opinions. He will be the bene-
ficiary if there are more speakers.

Shri Naushir Bharucha: The Speaker
was pleased to say that if the House
wished, it could sit till 5.30 p.m.

Mr. Chairman: I want to know how
lang the House is willing to sit.

Shri Nath Pal; Till 5.30 pm. In the
interests of such a Bill as this, we are
prepared to sit as long as you want.
After all, we have been sent hare to
sit and work. So, why should we
shirk?

Shri C. K. Bhattacharyya (West
Dinajpur): Sir, we have heard %o
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many speeches on shipping that by
this time everyone of us has almost
become half shipping experts. Let the
debate be concluded now.

Mr. Chairman: According to the
earlier understanding the hon. Minis-
ter was to be called at 4.30. I think
I must call the hon. Minaister now to
reply to the debate.

Shri Nath Pai: Let us know, Sir, if
the Minister agrees to our proposal to
sit till 5.30? May we know if he has
any objection to it?

Shri Braj Raj Singh: As a matter
of fact, Sir, a definite point of view
is to be put forward by me on behalt
of my party. 1 have not been allowed
to speak at all.

Mr. Chairman: We are not concern-
ed with individual Members.

Shri Braj Raj Singh: 1 am repre-
senting my party here. Here we are
concerned with parties and not Mem-
bers.

Mr. Chalrman: I think enough time
has been devoted for the general dis-
cussion on this Bill. I now call upon
the hon. Minister to reply.

Shri Braj Raj Singh: Then in pro-
test, Sir, I must walk out. (Interrup-
tion). I was to put forward a definite
point of view.

Mr. Chairman: Order, order. I have
called the hon, Minister.

Shri Jagdish Awasthi
Sir, 1 also walk out.

(Bilhaur):

Mr. Chairman: Order, order. Let
us come to an understanding. How
long will the discussion go on, and
when should I call the hon. Minister
to reply?

Some Hon, Members: We will sit
till 5.30.

Shri 8. K. Patil: I think immediately
atter Shri Braj Raj Singh I will reply
to the debate.

Shri Nath Pai: Are we to threaten
to walk out to be given a chance to
speak?

Mr. Chairman: The House is not
concerned with ‘walk-outs’; that is the
concern of individual Members.

Shri S. K. Patil: I do not want that
at the end of a good debate anybody
should walk out; they should all walk
n.

Mr. Chalrman: We are to sit till
§-30. The Minister will perhaps
require at least 40 minutes. There-
fore, after Shri Braj Raj Singh I will
call upon the hon. Minister to reply.

Shri §. K. Patil: If after Shri Braj
Singh I am called upon to reply I will
have enough time to speak.

Shri V. C. Bhnkla (Baloda Bazar):
Sir, are we going to allow Members
to speak in this House under the
threat of ‘walk-out'?

Shri Nath Pai: That amounts to
ingulting the Chair.

Mr, Chalrman: Let there be no more
reference to ‘walk-outs’. Shri Braj
Raj Singh.
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Shri 8. K. Patil: Mr. Chairman, Sir,
1 am grateful to the hon. Members of
this House for the very keen and live
interest that they have taken in this
very vital subject—our mercantile
marine. As I said while moving the
motion for consideration of the Bill,
for the first time in the history of
our free country we are open-
ing a register of our own ships.
That in itself is very significant and
very important and that should
enthuse all right-minded persons. I
must not take the time of the House
by dealing with emotional sentiments.
I shall immediately come to the
criticism that has been offered.

Criticism, by and large, has been
constructive and has been if 1 may say
so, motivated by one single objective
that Indima must have its national ship-
ping as big and as formidable as possi-
ble. Therefore, I attribute no motives,
no matter from what quarters those
criticisms arose, and 1 shall very
objectively reply to several points of
criticism that have been raised.

First and foremost is the amend-
ment of my hon, friend, Shri Tridib
Kumar Chaudhuri, which is to be
voted first, because he wants that the
Bill should be recommitted to the Joint
Committee on account of the several
defects’' that he has pointed out and
the fact that the functional and execu-
tive authority should have been vested
in the National Shipping Board that
we are providing for in this Bill. He

knows very well that when the Bill
came first before the House, there was
no mention of any National Shipping
Board. There were emotions in the
country, and very naturally indeed,
that when the shipping is expanded,
it shall not be the sole prerogative of
the Government or any officer appoint-
ed by the Government, but possibly
the shipping policy should be shaped
in a representative character by
representatives of this country, of this
country or outside. 'That sentiment
was rightly expressed and the Govern-
ment saw that it was their duty to
respond to that sentiment, because
thereby we shall make a beginning in
regard to the ultimate objective which
hon. Members have got in view.

Hon. Members must remember that
just as shipping cannot be built in a
day, even the functional and execu-
tive authority of shipping cannot be
built in a day. That also requires
experience and some time must elapse,
Possibly with efflux of time, after five
or ten years, when we have built up
our shipping, when we know how to
conduct shipping, a time may come
when we may have an authority of
that character, not of one man, but of
a board of that description. But a
beginning has to be made and that has
been done. I assured the House and
I repeat that assurance once again that
it is the desire of Government that in
all policy matters affecting the mer-
cantile marine, the advice of the
National Shipping Board will be
accepted. Therefore, they need not
think that because it is an advisory
body, it will not be effective. Very
very unfortunate expressions were
used, that it is an impotent and use-
less body which should not have been
created at all. All those misapprehen-
sions will be really laid at rest when
they know what exactly we propose
to do, so far as this National Ship-
ping Board is concerned.

A lot of meaning was given to it,
which really is not conveyed by the
actual words. My hon. friend, Shri
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D. C, Sharma, who made a very nice
contribution to this debate—I hope he
is attentive—referred to clause 5 of
the Bill like a professor, who concen-
trates on a particular thing, being
thoroughly oblivious about things
which are round about. He referred
to sub-clause (b) which says:

“on such other matters arising
out of this Act as the Central
Government may refer to it for
advice.”

He does not know that there 1s a sub-
clause (a) also to that clause. There-
fore, the meaning of it is this. I do
not want merely to score & point
against my hon. friend. But I may
point out to the House that although
the words used may be few, they are
very significant words in sub-clauses
(a) and (b). Mere words do not mean
much. Sub-clause (a) says:

“The Board shall advise the
Central Government on matters
relating to Indian shipping, In-
cluding the development thereof”

That means that in regard to every-
thing that comes within the purview
of this Act, it is the right of the
National Shipping Board to frame the
policy and advise either the D.G. Ship-
ping or the Government accordingly.
By convention and by practice—I hold
out that assurance on the floor of this
House—we shall make it a practice
that the opinion given by such a re-
presentative influential body generally
will be accepted by Government for
al]l purposes. Sub-clause (b) says “on
such other matters arising out of this
Act as the Central Government may
refer to it for advice”. There are some
matters which suo motu the Board
can take up—all those matters which
are provided in 461 clauses; all of
them will be sections of the Act, when
the Bill finally gets the assent of the
President. But those things which the
Board cannot take up suo motu, they
are within the competence of the Gov-
ernment. In those cases Government,
under sub-clause (b) want to make

another offer to the Board. Even when
the matters are not hundred per cent.
within the scope of this Bill, even
when the matters are outside the pur-
view of the Bill, we shall send them
for the consideration of the Board.
Therefore, it should not be thought
even for a moment that because Gov-
ernment wanted to create some kind
of board in order to satisfy the nation,
and, therefore, they have done it. Our
purpose is that the Board should be
the precursor to the future boards.
What we envisage is to give a lot of
experience to this board, and that is
why this section has been introduced.

Therefore, 1 do not agree with my
hon. friend, Shri Tridib Kumar
Chaudhuri, who wants the recommital
of this Bill to the Joint Committee for
that purpose alone. We are very
anxious that it should be enacted into
law, so that we shall start our register
as early as we can, so that next time
I shall have the proud privilege to
come here and say tha! so many
Indian ships have been brought on the
national register of India. That
exactly being the case, I do not want
that this kind of dilatory tactics like
the recommital of the Bill to the Joint
Committee should be resorted to.

Having disposed of that, now let me
come to the other points that have
been raised. Now a lot has been
said,—out of the 23 speeches that have
been delivered, I think about 20 of
them—about 25 per cent and 75 per
cent, and the Government has been
blamed. My hon. friend, Shri Parule-
kar, whom I know for many many
years—he was in another Legislature
for ten years—an able parliamentarian
as he is, when he found that there is
nothing in the Bill that can find fault
with, he went to the old Bill. because
something must be done and some
obstacle must be placed against the
Government; he went to the old Bill
If you cannot run a live horse, then
try it with a dead horse. That is why
my hon, friend came and said: why
such a retrogressive measure is being
enacted? He used all adjectives and
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accused the Government. Now I am
not here in defence of the Govern-
ment. It is ma dead horse anyhow.
Nobody can run it.

Shri Nath Pal: Who is the dead
haorse?

Shri 8, K. Patil: The old Bill. The
hon. Member seems to be very anxious
to run away with it What 1 am
telling is this, though many people
asked: did Government realise the
implications of clause 12 of the Bill
and all that, to which my hon. collea-
gue has adequately given a reply. I
can further add one thing. It was not
for any developmental or promotional
purpose or anything that Government
brought in this clause. It was merely
for the sake of bringing the ships on
the Indian register that particular pro-
vision was made. Now, it may be
Wrong.

But may I ask you another question,
and that is the additional reason that
I am giving. Now I cannot run away
saying that I was not responsible for
this, for Government is a continuous
thing, no matter what Minister was
in charge of a Bill at a particular time.
Now supposing there is a ship which
belongs hundred per cent to somebody.
For the matter of argument, let us say
it comes into the Indian register.
Now, do you know what is the mean-
ing of coming on the Indian register?
Not only has it to fly the Indian flag,
but it will be subject to the Indian
laws; everything. That means that
whatever profit it makes, it will be
here in this country. They will have
to pay 14 annas or 13 annas in the
rupee, whatever may be the rate. It
has got to do whatever the Govern-
ment of India or the D. G, Shipping,
ordians for it All these conditions
are to be satisfled. If a fool, if I may
use that word, if he, in spite of all
these conditions, wants to come on our
register, I cannot really understand
what type of a man he is. I I am
caling him a fool, if there is any

prospective man who really wanted
to come in that fashion please do not
misunderstand me.

¥i hrs.

What I am telling you is this that
if anybody who was the draftsman of
that particular clause heard that
along with other privileges that we
have got, viz.,, developmental, promo-
tional, that we want to give money
etc.,—we are not giving it, we merely
say that such & man comes on the
Indian Register and subjects himself
completely, hundred per cent, to the
Indian laws of shipping, subjects
himself to the financial laws of the
country and subjects himself to all the
prohibitive laws that from time to
time we shall promulgate in order to
regulate our Indian shipping then
what is wrong? Where is anything
wrong in it? I do not understand it.
In the end and in the balance of things
we ultimately decided that it should
not be so, but why should anybody
come and say that if such a provision
did exist before, it was retrograde
provision, it was a bad provision, it
was some kind of a concession that
was given to the capitalists and all
that kind of things? Where do all
these fanciful ideas come into this
argument? I do not understand it at
all.

Now, having said that what is the
trouble? You ask me, “Why this 25
per cent and 75 per cent?” Many
people may have made it a kind of
romantic thing, that there is something
about this 25 and 75 per cent. that
there is something very unholy, some-
thing which is inside and which they
did not understand. I shall explain it
There is nothing romantic about it.
There is nothing holy or unholy about
it. As was already partly explained
by one of the speakers, Shri Barman,
who was the Chairman of the Jeint
Committee, it so happened in 1847
that when we formulated our national
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shipping policy many people who werse
not nationals of India—by that I mean
‘Pakistanis and not the Englishmen and
the Americans—held some shares in
some of our shipping. It was difficult
then and it will be difficult for another
ten to twenty years because they are
still there to exclude them. Therfeore
it we merely make the law that unless
hundred per cent share; are owned
by Indians that ship cannot be brought
on the Indian Register, even if there
is one per cent share that is not held
by an Indian, according to that defi-
nition, that ship will have to go off the
Indian Register. Therefore, the ques-
tion arose as to what should be the
amount of symbolical representation
or percentage that should be kept in
order that the ship could be called an
Indian ship and can be capable or
eligible to be brought on the Indian
Register. It was then thought that
75-25 is enough because 25 is the
tarthest margin. It is not that 25 per
cent shares were there, but they
thought that 75:25 was the fair mar-
gin. That iz how the 75:25 came and
not because that any capital was
coming,

Many hon, friends refer to one thing.
It is their stock argument that we
have this provision of 75:25 and how
much capita] came with that 26 per
cent being there. We did not expect
any capital to come with that 25 per
cent. It was a notional, a symbolical
25 per cent that whenever we wanted
to do it, it should be 75 and 25 per
cent. It was not accepted in order to
attract any capital at all. Many sug-
gestions have been made here. My
hon. friend, Shri Raghunath Singh, a
very very sincere friend of Indian ship-
ping talked with emotion. The emotion
with which he talked, if that can be
shared by everybody, I .am quite sure
that in ten years’ time we shall have a
formidable mereantile marine. But
may I tell him that these provisions in
the other Acts also, wherever they
exist, if I mistake not, I am talking
subject to correction, that Italian Act
where the provision iz 6633, out of

that 33 not one share has been taken
by anybody. It is there on the statute
but shipping being a very vital thing
and subject to the regulation of a
national country in every possible way,
we can pass an ordimance by which
it will make it prohibitive for anybody
to have anything to do with our
Indian shipping. Therefore the for-
eigners do not come and buy your
shares or indulge in the equily capital.
In the Italian Act the provision is
there for 66:33, but if I mistake not
nobody has taken advantage of it. In
the United States of America, the pro-
vision may be for 51:49, but nobody
has taken advantage of it. These pro-
visions, as I said, are notional and
symbolical provisions, merely because
the hundred per cent should not be
stated in the statute. Therefore, they
make it like this. It has no meaning.
It is not intended that any foreign
capital should be attracted and so in
Italy, in the United States and any-
where for that matter foreign capital
has not been attracted.

Often references were made to
Panama and to Liberia. They have
got 4 milllon and 7 million tons. Do
you know what they are? They are
tramp ships. They are under the
Panama or the Liberian flag because
they have no taxes and because many
people come there from anywhere. If
you have got the money and if our
Government and our Finance Depart-
ment is kind enough to allow you to
take that money outside the country,
please go and buy a ship in Panama
or in Liberia. They are ships which
are not subject to those national laws
by which shipping in Indis and for
that matter shipping in any progres-
sive country is governed. Therefore,
to refer to Panama and Liberia, to
these tramp ships, objects of conveni-
ence, and tell us that they have been
able to build, is not correct. They
will build up, because, there, people
trom all over the globe go and invest
their money in Libesia or Panams
ships because they can have ships
which are not subject to the laws of
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taxation in those particular countries
and they are free to roam in the seven
seag wherever they want. Therefore,
any comparison with Liberia or
Panama is out of question and lrre-
levant when we are discussing the
national shipping of this country.

You will ask, how can you reach
the target. That is the fear of every-
body, a very genuine fear. Those who
have been the proponents of the 40:60
and so on, I really thought, had some
kind of an idea that some foreigners
are coming with their 40:60. May 1
say in all humility, even if you make
40:60 or even if you make 49:51 1
think no sane man from anywhere
else will come and put his capital in
equity capital in shipping knowing
perfectly well that it is a vital indus-
try of the country subject to the juris-
diction of the national Government
and it can be changed without any
international interference overnight?
Therefore, it is not expected anywhere
in this world that equity capital would
come.

Sometimes the argument 1s made,
because we suffer from some kind of
ideas, that becausc the communists
say s.mething, 1t must be opposed, if
the capitalists say something, 1t must
be opposed. But, it is by a strange
coincidence that we have got today,
because for different reasons altoge-
ther, the communists. capitalists and
everybody else, and the nationalists
have come on the same platform. Is
it a fault? It is a good thing that
they have come on the same platform.
There is nothing wrong about it. It is
not a question. People ask these
companies which are already operating
there. There are about 30; four or
five may be slightly big companies. 1
am {alking of the present shipping
companies. They never brought this
75:25. The 75:25 per cent ratio was
brought by the Government of India.
Therefore, they clutched atitand they
said that that ratio should remain. It
is not that the capitalist ratio was

brought in or the communist ratio was
brought in. Merely because the capi-
talist or somebody else said it and the
communists also said it, therefore it
becomes bad: nothing of the kind.
What I am saying is this.

Shri Harish Chandra Mathur: May
I ask the hon. Minister to refer to the
evidence which wasg given by those
who are in shipping for a long time
and who are supposed to have a great
knowledge of shipping? Why were
they apprehensive that foreign capital
wil] come?

Shri 8. K. Patil: I may tell my hon.
friend that I will refer to that. I
have been Minister of Shipping for
the last, may be, three or four months.
But, 1T have been associated with
Indian shipping all my life time.
Therefore, 1 know what shipping is,
what those people have said. Some-
times, there is a fear....

Shri Harish Chandra Mathur: They
arc all dunces.

Shri S, K_ Patil:. . . . because there is
recession in the world today. Nearly
2 mllion tons of shipping has been
laid off. Therefore a fear has been
created, an unnatural fear, which has
really no legs at all. The fear is there
that possibly some of those ships
which have been laid off, because they
have nothing else to do, may come
under the cover of equity capital and
they should not come. It is a far-
fetched fear. There may be the fear
and they have got a right to express
that. I do not find fault with them.

In the interests of national shipping,
I am going to ask a question of myself
and every Member should ask himseld.
In a matter like shipping whether you
call it a maritirne country or a mari-
time power—Shri Goray says, why is
Shri S. K. Patil afraid that he should
not call it a maritime power—he was
bold outside, but he has become a very
dumb lamb inside when he sits in this
House—it is because, words do not
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make anybody brave or otherwise. Call
it whatever way you like, I merely
wanted to have a distinction between
a power and a country, that we do
not do it with any idea of going and
attacking anybody. It is merely for
our purposes of trade and commerce.
That is why I used that expression:
not for any other purpose.

I may say, in an industry as wvital
and as delicate as the shipping indus-
try, where we want to discuss our
rates, discuss other things, discuss
what particular advantage we shall
give to a friendly country, or what
advantage we shall receive from a
country, when we have got to sit in
the Shipping Lines Conferences, we
must speak with one voice before
international opinion. At a time like
that, if we have got any participation
of this description, naturally you have
to appoint more than one people, two
or three people. You cannot always
say, take capital, make them share-
holders, do not give anything. Our
Company law lays down that when
you take any equity capital, corres-
pondingly you have got to give somc
share in the administration of that
company also. It is not fair, it is not
honest, it is not moral for us to say:
you bring the equity capital, but no
director will be yours; you will have
no participation whatsoever in the
managing agency, and so on and so
forth. It is not right. We do not want
any foreign capital in the guise of
equity capital to come into Indian
shipping. This 75:25 is merely intend-
ed to be notional or symbolic, it does
not mean anything. I as a Minister
sometimes feel that if anything comes
within this 25 per cent I will be very
jittery, I will have to take in some
directors and so on and so forth.
Therefore, I will see to it that within
the 25 per cent no capital comes. It is
not intended that capital should come,
Does my friend Shri Raghunath Singh
very seriously suggest that in a matter
so vital as shipping, we will allow it?

Some people say that some offers
have been made, but surely if some

offers have been made to them, they
can be made to the Government of
India that they are prepared to come
on 48 per cent participation. No such
offer has been made to the Govern-
ment of India or anybody in the mat-
ter of shipping. It is problematical
that it may happen, though we keep
our doors open. Besides, remember
that we have to operate under the
company law. Certain things can be
done only by a two-third majority,
and therefore a two-third majority is
guaranteed under 75'25 because it is
three-fourth and one-fourth, There-
fore we have kept it because it is
notional, symbolic, and in keeping
with the shipping Acts of all progres-
sive countries, and there is no danger,

not even the slightest danger in
accepting  participation which is
notional. There is no danger and

that is why it was accepted.

Many people have made fervent
pleas that they want to invest Govern-
ment with powers. [f they want they
can de  so. As a  representative
of the Government, 1if it were
not a democratic  Government, 1
would have been glad of the
supreme confidence of the House in
mvesting the cxecutive with  these
powers. I am surc we have deserved
it by our performance, and therefore
it would be an unwise Minister who
would not take it when there is a
tendency on the part of the hon.
Memburs to invest the cxecutive with
part of the power which naturally
belongs to this House. I am not reluc-
tant. If you want to do it, do it. So,
I assure my hon. friend Shri Raghu-
nath Singh that if he really wants
that the Government should have
such power, we shall have it, we shall
use it judiciously, not that we are not
using our powers properly, but surely
it must not be forgotten by anybody
in this Housc that the Government is
not anxious to have it. If we really
want it, we have got the right to come
to you, amend the section and get all
the powers we need. If, in spite of
that, you want any particular powers
should be given to the Government, 1
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am not reluctant to accept them.
Therefore, I am merely saying that on
that ground there should not be any
difference of opinion,

‘But 1 shall warn this House again
and again. Several Hon, Members
including Shri Parulekar have
gald that shipping is the second
line of defence. What they
mean by it I do not know. Shri Patnaik
repeated that sentiment a dozen times,
but he did not tell us a single thing
as to what we should do in order that
it may become a second line of de-
fence. I do not think he was thinking
of foreign participation. He thought
there was something in the structure
or construction of stability of a ship
which ultimately must conduce to its
being used as a second line of defence.
That was the idea, and that should be
the idea. There is nothing wrong in
it, because sometimes even merchant
shipping is used in the convoy for
carrying things. My hon. friend Shri
Bharucha said that at Dunkirk it did
wonderful work. It did wonderful
work because there was the British
Navy to support it all along. It is not
that it did it by itself. Even if a
Dunkirk arises—and God forbid that
it should arise—and if for that you
think that our merchant shipping
should have some kind of turrets to
launch guns etc., and that the floor
should be strengthened for that pur-
pose, I can assure the House that
those precautions have been taken. If
light guns have to be mounted on our
ships in any emergency, like the mer-
chant shipping of any progressive
country, it can be done. If by that
is meant the second line of defence,
it is the second line of defence, be-
cause it brings food, it sends food, it
‘brings materials, it sends materials. In
that sense, it 18 a second line of de-
fence. It does not need any lengthy
argument to prove that it is a second
line of defence. All precautions that
are neécessary are taken in order that
our ships may be of the standard so
that in the eventuality of war they
could be actually used as fighting

vessels sufficlently ¥tdengfliened and
reinfdrced so Mut they chn hold tur-

rets for Wring guhs. We have con-

sulied the Navy, we have consulted
the commerce department; all the con-
cernéd departments of the Govern-
ment of India have been consuited
that we should have this arrangement.

Therefore, all these distinctions bet-
ween 25 and 75 per cent, 40 and 60 per
cent or whatever it may be are un-
real, because if you look at it objec-
tively, it has no meaning, because we
do not go by that and we do not want
capital to come in that way.

My hon. friend and many other hon.
friends used two big expressions. I
myself would have used them if I
was not a Minister. But because I am
in it, I have the advantage of know-
ing something about it. Take this Rs.
150 crores of foreign exchange. Do
you mean to say that all this 150 crores
is a one-way traffic, that you will have
150 crores of rupees tomorrow ir we
have the ships? There are ships of
other countries. The merchandise 1s
going to and fro. Some of them will
say: ‘We will sell our goods, but we
want that it should also go in our
ships’ and so on. Then what about the
things we are exporting? Many
countries will say: “We will buy these
goods, but we will not take them in
your ships; we will carry them in
ours’. That means it is a matter of
mutual accommodation. Countries
have got to sit together in these Liver
Conferences and decide what is the
percentage according to the number
of ships they have and the quantum
that has to be given.

Therefore, this inflated figure of 150
crores is a very deceptive figure. Even
if you have the ships tomorrow, these
150 crores will not come in your
pocket.

Another misapprehension or a kind
of imagination that seems to0 be in
everybody's mind is that it iz only
money, the foreign exchange, that
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comes in the way. If tomorrow, the
shipping 1s ~ available, 2-1|2 million
tofis, as I sald In my speech—and I
would be a proud man with all those
ships aggreguting 2-1]2 million GRT—
‘it Would neét be possible to use it. To
have it emotionally is one thing and
to have it actuslly is another. What I
am saying iz a different thing It
is not enough that vou have the

foreign exchange and the internal
money to acquire the ships. What
about servicing those ships?  What
aboutt manning those ships? When

you find that even in such a limited
sphere, you have not got the Masters,
the Mates and others for running the
ships, if all of a sudden you get a
hundred ships, what would you do?
Unless you get the Masters and all
those people who are required for
manning the ships, you will never have
a mercantile marine.

Therefore, 1 am impressing on this
House that while we want to increzse
the tonnage, it must increase along
with the services, along with the per-
sonnel that we have to train from the
beginning. As my hon. colleague
pointed out, we have got the Dufferin,
Bhadra and Mekhala and some other
arrangements. Those arrangements
have got to be doubled, trebled and
quadrupled of 5,000 people, all the
required men who will be able to
man our ships.

Therefore, the mere chance that we
will get some loan or other assistance
and we will be able to buy the ships
is not enough to run the ships. We
have got to train the people to run
themn. All these things must go to-
gether,

Shri Harish Chandra Mathur: If
Egypt could run the Suez Canal, I hope
Bhri 8. K. Patil will be able to run a
few ships.

Shri 8. K. Patll: Egypt runs the Suex
Canal without having the ships, and
if 1 have got to run the Suez Canal,
I could do it. The Suez Canal opera-
tion is a different thing. It is just like
piloting ships in the Hooghly. I am
not minimising the importance of the
Suez Canal. It is a life-line for us.
But what I am saying is this, that
what we have to do is different from
merely running the Suez Canal in the
sense of pjloting safely the hundreds
of those foreign ships that come and
go. It is not as if any man, any clever
Minister, immediately the shipping is
available, could do something by a
magic wand. What I am saying is
not a damper; shipping must develop
by evolutionary methods more and
more, 5 times, 10 times and 20 times.
Along with that there should be a
definite process of increasing the per-
sonnel that we want for them. There-
fore, all these things are necessary and
we would not be afraid that our
Second Five Year Plan targets would
not be reached. As I have pointed out,
even today we have got somewhere
about 6,50,000 tons of shipping actually
running and we have got in the near
future the ships that have been
ordered and @are coming. Ulti-
mately, the gap will be 120,000 tons.
To this 1 have added another 40,000
because some of the ships would goe
out of commission because of old age.
And it gives 160,000 tonnage. That is
the maximum.

.

If we take one ship to be of 10,000
G.M.T. we shall require about 16 ships
and if they be smaller we shall require
about 20 ships. Twenty ships would
cost. perhaps, Rs. 20 crores just now
because the ship prices have gone
down because the shipping market for
buying is in an ideal condition during
the last 15 years. Therefore, out of
these Rs. 20 crores or Rs. 25 crores, we
require only 20 per cent because by
paying 20 per cent as the first instal-
ment we get the ships. Eighty per
cent the ship pays itself because it is
a foreign exchange earner from the
first day that it is launched. It is possi~
ble for us to finish our target of
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$00,000 tons within the next two or
three years.

I would like to tell the House that
we had an offer of loans of 100 million
dollars. Perhaps that will bring us 100
ships or more. We have declined that
offer because we do not require so
much money only. We cannot process
these ships; we cannot service them
and we have not got the personnel.

Somebody actually suggested that
we can take money from loans be-
cause it is easy. We are our own mas-
ters in our own country and if we
take our loans everybody in the world
knows that India is committed to dis-
charge its loans whenever they be-
come due. We have not become a
kind of a country where if we take
a8 loan we are not expected to pay. All
the present difficulties that we find in
foreign exchange today arise out of
the fact that we are conscientious
that the commitments that have been
undertaken have got to be really hon-
oured. Therefore, if it is only money
that is required for our purpose, surely
we need not be shy that money is not
coming. Money will be forthcoming so
far as the fulfilment of the target of
500,000 tons is concerned. For the
matter of the fulfllment of the target
of 2 millions or 2} millions in the next
10 or 15 years, by our endeavour by
the new Bill and the spirit we have
created and by having the open co-
operation that the Members of this
Parliament will be giving us—and of
the people outside and of those who
are concerned—we shall be able to
build a marine in less than the time
we expect. We shall be realising most
of the dreams that are in the minds
of the hon. Members.

I will say one word about the Ship-
ing Development Fund. Many hon.
Members—and Shri Mathur also—said
that what is the use of this small thing.
It is just like the account in a post
office of a town clerk or something
like that. This country is such that
we cannot put Rs. 100 crores in it. Do
you see the difference that has been

there. Hitherto, if we kept apart some
money and it we did not utilise it it
was lapsable. Now, we are creating
a Fund which does not lapse. It Is our
own fund and trom time to time if
this House is wide awake, we can tell
the Finance Minister if they do not
find enough sum, if the sum of Rs. 5
crores is not diverted every year to
this Fund, where is the contribution
you are expected to make to the Ship-
ping Development Fund. By creating
this we are giving an incentive not
only to the shipping trade, but to
this House and to the country. The
Fund shall develop with all the sums
that accrue to it and the loans that
we get. All that will be kept in this
Fund so that the Fund shall swell and
ultimately, we shall devote it to build
our own ships wherever we need.
Therefore, if the amounts are small
they need not worry about it. The
Ganges and the Jamuna wherever
they had begun had small beginnings
and they swell when the flood comes.

An Hon. Member: That is all
poetic

Shri S. K, Patil: It is not poetic; it
is very objective.

It really brings me to the end of
many of the criticisms that hon. Mem-
bers have made. There are onhe or
two amendments which I can indicate
that the Government would be pre-
pared to accept if the House so desires.
There are amendments to which re-
ference has been made by my hon.
friend Raghunath Singh. If we really
want that 75 and 25 should remain and
that no further power should be given
to Government and so on, I am not
opposed to it althowgh I have not
pioneered it. Government does not
desire that any such power should be
given to them. But if the hon. Mem-
bers want such power to be vested in
the Government for the convenience
or for other reasons which hon. Mem-
bers have explained, I am not against
itt My hon. friend, Shri Barman,
Chairman of the Joint Committee, has
suggested that in order to adjust the
ratio of 2:1 between the Lok Sabha
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and the Rajya Sabha, the member-
ship from this House should be raised
to four from three and that the total
membership should be raised to six
from five. I would accept it because it
seems to be a very reasonable proposi-
tion. There would then be some con-
sequential changes because instead of
2] it will have to be 22. Many hon.
Members have asked why these 21
have not been defined. It is for the
precise reason that I am telling. We
are building precedents just now. Let
us develop by evolutionary processes;
let us go very naturally, by evolution.
Two or three years afterwards will be
the time to see whether these 21 or 22
should be defined as to what it should
be. For the time being, we have taken
the precaution to see that those will
represent the shipowners and the sea-
men shall be equal so that it could
not be said that the capitalists are
dominating or the labour are dominat-
ing or somebody else i5 dominating.
We do not expect anything to domi-
nate. What we expect is dominating
the domain of our mercantile marine
by concentrated efforts by the ship-
owners, seamen, Government und
everybody. By these efforts, we shall
build up a sizable mercantile marine
which shall be the pride of this coun-
try. With these words, I request the
House that it need not go into the
small details and allow the Govern-
ment to go with this Bill so that next
time—] mean, next session—when we
come here, we shall be able to report
as to how many Indian ships have
come on our national register.

Mr, Chairman: The question is:

“That the Bill io amend and
consolidate. ..

Shri Raghunath Singh: There is an
amendment.

Mr. Chairman: 1 shall put the

amendment to the vote of the House.
The question is:

“That the Merchant Shipping
Bill, 1958, as reported by the Joint
Committee, be recommitted to the
same Joint Committee with ins-
tructions to make necessary al-
terations in Parts, II, III and IV
of the Bill relating to the constitu-
tion of the National Shipping
Board, General Administration
and the Shipping Development
Fund so as to confer greater
powers and executive authority
to the National Shipping Board in
the sphere of general administra-
tion and the administration of
the Shipping Development Fund
and to report by the end of the
first week of the next Session of
Lok Sabha.”

The amendment 1wos negatived.

Mr. Chairman: The question is:

“That the Bill to amend and
consolidate the law relating to
merchant shipping, as reported
by the Joint Committce, be taken
into consideration.”

The motion was adopted.
17.25 hrs.
The Lok Sabha then adjourned till

Eleven of the Clock on Wednesday, the
17th September, 1958.
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ORAL ANSWERS TO
QUESTIONS .

. G6581—6622
S.Q Subject CoLUMNB
Nos.
1265 Dethi Teachers 6581—84

1266 Rehabiliostion  of _ Ex-

ultivators in Hima-
mlzr:imh . m a . 6584—86
- nts  at
7 s P e
1269 National Atlas . +  6588——01
1271 Urdu . . . 6591-92
1272 Advances to the Textiles
Industry . . 6592—96
1273 Commonwealth Bank 6596-97
1274 Excavations at Ujjain 6597-98
1275 Sarva Seva Sangh . 6598—6600

1276 Kannadalanguage Novel  6600—04
1278 Life Insurance Corpors-
ton . .

. 6604—08

1279 Anti-social clements 6608—10

1280 Ajanta Caves . . 6610
1281 Theft in Air Foroe Stl

tion, Pulgaon. 6611

1283 Delays in the presentation
of Demands for Bxcess
Grants - . . . 6612—15§

1284 Tilpat range 6615-16
8~ Engineering College at
P Wemangl . .. 6617-18
1288 Restrictions on Travelling
Abroad . . . 6618-19
S.NQ.
No.
13 Ashoka Hotel . £619—22
WRITTEN ANSWERb ‘I‘O
QUESTIONS . 6622—79
S. Q.
Nos.
1264 Living conditions o!’ Sl.\.l-
dents . 6622-23
1268 Prohibition - . s 6623
270 Financial advrser to
170 Nizam 6623-24
1277 Central Gl.us and Cen-
mic Remrch Inltl.l'ul:e,
€624
1282 Scheduled Cum and
Scheduled Tribes . . 6624-25
285 Machinery for R,uurkd‘
Steel Plant . 6625
1286 Smuggling 6625-26

88
WRITTEN ANSWERS TO
QUESTIONS—contd.
S. Q. Subject CoLumns
Nos.
1289 Legal aid to Scheduled
Castes and  Scheduied
Tribes . . . . 6626
1290 Odissi Dance . ’ 6627
1291 Bomb explosion in, Mani-
pur . . . 6627-28

1392 Credit informstion Buresu 6628

1293 Chemical engincering 6628-29
1294 All Indm Scmce of Ensl
neers 6629

1295 SutcBmkof lnd:a . €629
1296 National Savings Adviaory}

Committee . 6630
1297 Pensions in Manipur . €630
1268 Memorial T at jnumwm

Bagh, Amntsu - 6630
1299 University aducauon . €631
1300 Police Component of I. N. A. 6631-32
1301 Legal Aidto the Poor . 6632
1302 Hostels for cngmeenng

Students i . 6632-33
1303 National Museum at New

Delhi . . . . €633
1304 Common Police Reserve

Force for Zones » 6633-34
1305 “Human Centrifuge™ . 6634
U.S.Q.
Nos.
2000 Victoria Memorial Hall,

Calcurtta . 6634
2091 Prohibition . . 6635
2092 Landless bchedulcd Cmcs

and Tribes , L 6635
2093 Drinking water wells for

Scheduled Castes . 6€3s
2094 Indian studentsabroad . 6636

2095 Central Social Welfare

Board Grants to Bombay 6636
2096 Scheduled Castes, Sche-

duled Tribes and chk-

ward Classes - . 6637
2097 State Bank of Indis. . 6637
2098 Poal: Office for Lmi:ve

slands 6638
2099 Tnbnl and Scheduled

Castes Students . 6638
2100 Houses  for Schodulcd

Castes and Schaduled

Tribes . 6639
2101 icultural Sd.mceCn-

ugn Course - 6639-40
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WRITTEN ANSWERS TO
QUESTIONS—contd.

U.S. Q.
Nos.

Subject

2102 Private  Scientific  and
Research Insttutions

2103 Visitors to Red Fon, Delhi
2104 Hill Allowance . :

2105 Houses for Scheduled
Castes and  Scheduled
Tribesin Andhra

2106 Multi-purpose  Schools
in Andhra Pradesh . .

2107 Buildings for other Ranks
2108 Libraries in Rajasthan

2109 Primary and Besic educa-
tion schemes in Rajasthan

2110 Temples in Rajasthan

2111 Income-tax Payers in
Kotah (Rajasthan) .

2112 Visits of Commissioner
for Scheduled Castes
and Scheduled Tnbcs in
Rajasthan . .

2113 Confiscated gold md silver
2114 Steel Re-rolling mills in

Mohindergarh

2115 Secondary edumunn in
Punjab .

2116 Advisory Commlmc on
Libraries

2117 Labour and Social Scrwce
Caimps for Students

2118 Rupee traveller's cheques

2119 Delegations .

2120 Unification of
gunge (Bihar)

2121 Wages and Salaries

2122 QilRefineries

2123 Bhoomidar rightsin Dclh:

2124 Social Education Centres

Kishen-

in Tripura . B
2125 Trainin Centres  for
Tribal Students . .

2126 Translation of documents
2127 Seminar on cxamination

and Evaluation Workshop
2128 Housing for Army
Officers
2129 Re-Finance Curpomnon
for Industry .
2130 Crimes py akistani Na-
tionals . . ’
2131 Minerals

2132 Police Posts and Stations
2133 U. 8. visit of General
Thimmayya . . .

[(Damy Dromar}

Corumns

6640
6641
6741

6641-42

6642
6643
6643

6644
6644

6645

6645
6645-46

6646
6646-47
6647

6647-48
6648-49
6649

6649-50
6650
6650-57
6651

6652

6652
6653

6653
6654

6654—56

6655
6655
6655-56

6656-57

WRITTEN ANSWERS TO
QUESTIONS—contd.

U S Q.
Nos.

Subjiect

2134 Arrest of 2 Swiss National
2135 Election petition

2136 Seizure of smuggled goodﬂ
in Manipur . .

2137 Sale of land in Tripura
2138 Steel import .
2139 Juvenile delinquency

2140 Foreign Clpml invest-

ments . . .
2141 Tourist train . .
2142 Houses for Scheduled

Castes and Ex-mmal

Trihes
2143 Training of L:brar:ans

2144 Seizure of smuggled gold
2145 Secondary educstion .

2146 Contemporary Indian
Literarure . i .

2147 Indian Committeee for
Cultural Relations .

2148 Sugarmillsin U, P,
2149 Scholarships .

2150 Appeals m Judicial Gom
missioner’s Court

2151 Committees  under
Ministry of Defence

2152 Educational Imstitutions

in Punjab . R .
2153 Test reliefand dry doles.
2154 Foreignersin Darjeeling .
2155 Qil refineries .

2156 Shamlat lands in Kotla
Mubarakpur . '

2157 Auditing of Public Under-
takings - :

2158 Scholarships . .
2159 Directorate General  of

the

Archaeology - . f
2160 Closing of Schools due to
water shortage .
2161 Revision of  Detenue
Rules . .

2162 Delhi Jail

2163 Graduates and  Post gra-
duates  in Govﬂnmcnt
Employment .

2164 Exemption of I:rdunnl.]
concerns from Icome-tax

2165 International leuwe
Corporation

2166 Central Social Wdfue
Board's Grsnis . .

CoLyuMNS

6657
6657-58

6658
6658-59
6659
6659-60

6660
6661

6661-62
6662

6662-63
6663

6663-64

6664
6664-65
6665

{{#1:]
6666

6666
6666-67
6667
6667-fg

6668

66E8-69
6669

6669-70
6670
66:0-71
6671
6671-72
6672
6672-73
6673
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WRITTEN ANSWERS TO PAPERS LAID ON THE

QUESTIONS—contd. TABLE—contd.

U. 5. Q. Subject Corumxs CoLumws

Nos. . (i) No. ;ﬁsfsi-;.n I dated

2167 Staff in the Ministry of . » 958
Steel, Mines and Fuel 6673-74 (1 Declaration)

2168 Training of Backward Clas- Uit 1/28/58-F. I. dated
ses in Indu:'lnes 29th May, 1958
in Punjab 6674 (s Drdlmom)

2169 Income-tax Asscssees in (v) No. 1/32/s8-F. . dated
Punj . . K - the 27th  June, 1958
= - 6674-75 (2 Declarstions) > 195

2170 in Himacha

70 femples in Himachal 6678 (v) No. 1j36/sB-F. 1. dued
the oth August, 1958
2171 C. 1. sheets for Punjap (1 Declaration)
i . 6
bl st Exedcsh 6675 (vid) No. 1/25/sEF. I. dated

2172 Scheduled c.mes Section the 18th August, 1958.
Officers ‘ i 6675-76 (1 Declaration)

2173 Life Insurance Corpcﬂ (vits) No. 23/20(58-F. 1. dated
tion of India . 6676 the 27th August, 1958 .

(1 Declaration).

2174 Coal despatches to Pakis-
ten . . . B 6676-77 (2) A copy of earh of the

following  Notifications,

2175 Supreme Court 6677-78 gder Wb.a‘m?nhmsof

ction 43B of the Sea

2176 ﬁ:wmu Gr!dt Eumma- g Customs Act, 1878 :—-

() G. S. R. No. 741 dated

ARREST OF TWO MEMBERs  6679-80 the 30th August, 1958

) t#1) G. S. R. No. 742 dated
The Speaker informed Lok “.t)he‘ 3oth Augus:: 1958

Sabha that he had received inti- making certain amend-

mation re. the arrest of the follow- ment to the Customs Duties

ing Members : Drawback (Ivory-products)
R 1
() Shri Atal Behari Vajpa- -

yee was arrested at Gonda (3) A copy of the Customs
on 15th September, 1958, and Central Excise Dutics
under sections 188, LP.C. anbu:k (Pyrethrum
and 107/117 Cr. P. C. Estm)d Rutﬁs. " 1958
(i) Shri Ram Sevak Yada pub in Notification
was arrested am;r convicw:l No. G. §. R. 743 d,ntesr.i
at Barabanki on 12th Sep- H.::'d 3oth b"‘““"_"’ (:95 ;
tember, 1958 for contempt Section: & oy )s:.

of C 43B of the
Customs shc;, h:s-,gmmd'
. section 38 of the tra
oy et e B L PR Exciscs and Salt Act, 1944
The following pnpel's were laid CALLING ATTENTION TO

on the Table :(— MATTER OF URGENT »
) A cop)' oF sek o 1k PUBLICIMPORTANCE - 81—84

lowing Declarations of Shri N. Keshava called the
Bxemputm under the pro- attention of the  Minister of

viso to section 6 of the
Registration of Foreigners

Acty 1939 :—

(1) No. 1/21/58-F. L. dated
the 12th April, 1958.
(6 Declarations)

(i) No. 1 23/58-F. 1. Dated
the 19th Aprl, 1958
(1 Declaration}

Finance to the reduction in com-
mission payable to ‘Insunnce
Agents and its effect
business secured for Lafe
Insurance Corpoﬂtlon

‘The Minister of Revenue and
Civil Fxpenditure (Dr. B. Gopala
Reddi) made & statement in regard
thereto,
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BILL UNDER CONSIDERA-
TION . .

. . 6684—6%26

Further discussion on the
motion to consider the Merchant
Shipping Bill, a3 reported by the
Joint Committee and the amend-
ment for recommirting the Bill 10
the Joint Committee concluded.

{DaiLy Dicest)

AGENDA FOR WEDNES-
DAY, 19’TH SEPTEMBER,
1958—

Clause-by-cisuse consideration
and passing of the Merchant Ship-
ping Bill, as reporied py the Joint

ittee and discussion on the
motion re, appraisal and prospects
of the Seconq Five Year Plan.



